
- PAC. No. 693 

PUBLIC ACCOUNTS COMMITTEE 
(1 9 7 8-79) 

(SIXTH LO# SABHA) 

EII(C3SS OVER VOTED GRANTS AND CHARGED 
APPROPRIATIONS 

[Excess expenditure over Voted Grants and 
Char ed Appropriations disclosed in the Approprfa- 1 tion ccowts (Cid)  for the year 1976771. 

AND 
[Action taken by Government on the recom- 

mendations of the Public Accounts Cornmitee con- 
taqned in their 38th R rt (Sixth Lok Sabha 
on Esesse. o a r  Voted b-ts and Charged Appro- 
tions for the year 1975-76). 

P r m e d  in LoA Sakiha utd 
Laid in &jya Sabha on 

I 

L O K  S A B H A  S B C R B T A R I A T  
N B W  D E L H I  



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
SECRETARIAT PUBLICATIONS 

ANDHRA PRADESH 

1. Andhra University General Co- 
operative Stores Ltd., Waltair 
(Visakhapatnem). . 

BIHAR 

2. M/s. Crown Book Depot, 
Upper Bazar, 
Ranchi (Bihar). 

GUJARAT 

3. Vijay. stores, 
Station Road, 
Anard. 

UADHYA PRADESH 

4. Modern Book Houw, 
Shiv Vohs Palace. 
Indore City. 

1 0  &I & J Services, Publisliers, 
Representative Accounb & 
Law Book Sellers. 
Bahri Road, 
Bombay-15. 

11. Popular Book Depot, 
Dr. Bhadkamkar Road, 
Bombay-400001. 

12. MIS. Peoples Book H e w ,  
Opp. Jaganmohan Palace, 
Mysore-1, . 

UTTAR PRADESH 

13, Law Book Company, 
Sardar Pate1 Marg, 
Allahabsd-1. 

14. Law Publishera, 
Sardar Patel Marg. - P.B. NO. 77, 
Allaha bad-U.P. 

WEST BENGAL 

5. M/s. Sunder&as Ginnchand, v 
15. Granthaloka, 

601, Girgaum %ad, 5/1, h b i c r  Maokherjee Read, 
near Prlncess Street, Bmbay-2. Belgharia; 

24-Parganas, 
6. The International Book House Pvt., 

9, Ash Lane, 16. W. Newman & Company Ud, 
Mahatma Gandhi Road, 3, Old Court House Street, 
Bombay-1. Calcutta. 

7. The International Book Service, , 
17. Mrs. Manimah, Buy6 & Seils, 

Deccan Gymkhana, 128, Bow Bazar Street, 
, P-4. Calcutta-12. . 

DELHI 
8. The Current Book fiouse, . 

Meruti Lane, Haghu~~ath Dadaji 18. Jain Book Agency, 
Street, Connaught Place, 
Bomta y-1. .New Delhi. 

" 9. M!s. Usha Book Depot. 19. MIS.  Sat Narain 4 Sons, 
5R5/A, Chira Bazar Khan HOUK, 3141, Mohd. Ali Bazar, 
Girgaum Road. Mori Gate, 
Bombay-2. Delhi. 



T)- Line 
Cover l as t  

l i n e  !3age 38 

32 29 
33 4 
36 L a s t  l i n e  
37 15 
39 1 
39 17 
39 40 
41 24 
41 26 
42 17 
43 b 
47 1 A- 

rcs ) 25 
173 ) <-? 

Vhich 
D e t a i l s  
have 
F i n a l  
Delete x a f t e r  
3nd 1974-75 
w i  ng 
v.: 4, - .  1 
I .  L -,-IS& 

E x ~ e n d i t u r e  
V e t t e d  
f t h e  
w e l l  ; 
S C I U 3  1 ?US 
n13 te r i a l  
a u d i t  
f 011 owing 

Read - 
Rs* 7.50 P 

which 
d e t a i l  s 
has 
f i n a l  
1973-74 

Wi ng 
National  
Highways 
112(3) (f 
Appropria t ion 
v e t t e d  
t h  e 
w e l l .  
s c r u p u l o u ~ l y  
of mater ia l  s 
a u d i t  and 
Following 
on 
second 



C O N T E N T S  

PAOE 

C o ~ w s m o ~  OP THE PUBLW AWOUA'II COMMITTEE (1978-79) (iii) 

CHAPTER I. Gmeral Observations . . . . . .  I 

.CHAPTER 11. Excess Granta/Appropriations . . .  3 

C H ~ P ~ B R  111. Review ofAction takrn by G3vernmmt on the recommendations 
of tht. Public Accounts Committee contained in their 38th 
Report (6th Lok Sabha) . . . . . . .  36 

I .  

11. 

111. 

1v. 

'V . 

T I .  

VII. 

vrrr. 

TX. 

X. 

XI. 

%'I 

11-Ministry of Ch~micals and hlinistry of Chemicals & Ferti- 
Frrtilizcrr. lizers (Dcptt. of Chemicals 

and Fertilizers] 

19-Ministry of Energy . Ministry of Energy 

36-Currency, C:)inage & Mint . Ministry of Finance (Deptt. ot 
Economic .Wairc Currency, 
Coinage and Mint). 

+-Transfers to States and Indian Ministry of Financr Deptt. of 
Territory Govrmmmts. Economic Affailg \ . 

19 -9thrr Exprnditurc of the Minis- Ministry of Financr [Deptt. of 
try of Finance. Economic Affairs, IRudgct 

Division)]. 

40 -Loans to Govrrnmcnt Servants. Ministrv of Finarcc 
etc. ~ m n b m i c  ARairs, KUPd'ielDf 

Division)]. 

52 -Police . Ministry of Home Affairs . 
5 i  -3rher Elcpmditurc ofthe Ministry of Home Affairs 

Ministry of Horn!: Affairs. 

j6-Ch~ndiyarh . . Ministry of Home Affairs . 
.~7--lnd1.n1n 1.1 1 Yic7!nr l ~ l m d ~  . Ministry of Homr Affain . 
66-Broadcasting . .  Ministry of Information and 

Broadcasting (Deptt. of 
Broadcasting). 

7 > -i Iprcme C ,art of In3ia . JSuprcme Court of India . 



XIII. 80-Roads . . . Ministry of Shipping and Trans- € 7  
port (Roads Wing). 

XIV. 83-Department of Steel . . Ministry of Steel and Mjnts 
(Deptt. of Steel). 

69 

XV. 96-Housing & Urban De\ elopmen t Ministry of Works & Housing 
(Deptt. of Housing and Urban 

70 
Development). 

XVI. Review ofAction Taken by C h w n n ~ e n t  on the I eic,mmendatic ns ccn- i 2 
taine.1 in the 38th Report of t1.e Public Account: Curnmittce (6th Lok 
Sabha). . 

XVII. Conclusions and Recommendations . . . . .  158 

PART 11, 

Minute of the sitting of the Public Accounts Ccmmittec tc!c! cn the 
15th December, 1978 (AK). 

*Not printed. (One cycloatyled copy laid cn the Table of t1.c H w x  and fi\e rc I Its 
place4 in Parliament Library). 



PUBLIC ACCOUNTS COMMITTEE 

Shri P. V. Narasimha Rao 

Lok Sabha 

2. Shri Halimuddin Ahmed 
3. Shri Balak Fbm 
4. Shri Brij Raj Singh 
5. Shri C. K. Chandrappan 
6. Shri Asoke Krishna Dutt 
7. Shri K. Gopal 
8. Shri Kanwar La1 Gupta 
9. Shri Vijay Kumar Malhotra 

10. Shri B. P. Mandal 
11. Shri R. K. Mhalgi 
12. Dr. Laxmina,rayan Pandeya 
13. Shri Gauri Shankar Rai 
14. Shri M. Satyanarayan Rao 
15. Shri Vasant Sathe 

Rajya Sabha 

16. Shri Devendra Nath Dwivedi 
17. Shri M. Kadershah 
18. Shri Sita Ram Kesri 
19. Dr. Bhai Mahavir 
20. Smt. Leela Damodara Menon 
21. Shri B. Satyanarayan Reddy 
22. Shri Gian Chand Totu 

1. Shri H. G. P a r a n j p d o i n t  Sectetary. 
2. Shri T. R. Ghai-Senior Financial Committee meet. 

(ii i) 



I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, d~ present on th& behalf thia H u u b d  and 
Fourth Report on Excess over Voted Gnants and. C h r @  A m  
priations disclosed in the Appopriatiroa Acuounta (CiviLj, for the 
year 197677 and on the action taken by Government on -lhe re- 
commendations of the Public Accounts Committee contained in their 
38th Report (Sixth Lok Sabha) on Excess over Voted Grants and 
Charged Appropriations for the year 1975-76, in so far as they relate 
to Civil Ministries. 

2. The appropriation Accounts (Civil), for the yean 1978.77 were 
laid on the Ta& of the %use on 24 August t978. The Committee 
had presented their 87th Report (Sixth h k  Sabha) on the Excess 
Expenditure over Voted Grants and Charged Appropriations as dis- 
closed in the Appropriation Accounts (Railways), (Posts & Tele- 
graphs) and (Defence Sehrices) for the year 1976-77 on 30 August, 
1978. The Committee examined the Excesses in the light of the 
Explanatory Notes furnished by the Ministries and Departments 
concerned (Appendices I to XV) at their sitting held on the 15th 
December 1978. The Minutes of the sitting form Part II* of the 
Report. 

3. The Committee's 38th Report (Sixth Lok Sabha) on Excess 
over Voted Grants and Charged Appropriations disclosed in the Ap- 
propriation Accounts for the year 197576 was presente6 to the House 
on 15 November, 1977. The Action Taken Notes furnished by Gov- 
ernment in so far as they related t o  Railways, P&T and Defence 
were considered by the Committee earlier and reported upon in 
their 87th Report. The Action Taken Notes furnished by Govern- 
ment pursuant to the recommendations contained in the 38th Repoft 
in relation to Civil Ministries were considered by the Committee at  
their srtting held on 15th December, 1978 and have been discussed in 
Chapter III of this Report. 

4. For facility of reference, the conclusions and recommendations 
of the Committee have been printed in thick type in the body of the 
---- .- - .- -- 

+Not printed. (One cyclostyled copy laid on the Table of the 
House and five copies placed on Parliament Liirary.) 



GENERAL OBSERVATIONS 

1.1. This 104th Report of the Committee deals with Excess over 
Voted Grants and Charged Appropriations disclosed in the Appro- 
,priation Accounts (Civil) for the year 1976-77. The Report also deals 
,with the Action Taken by Government pursuant to the Committee's 
recommendations or observations contained in their 38th Report 
(Sixth Lok Sabha) on Excesses over Voted Grants and Charged 
Appropriations as disclosed in the Appropriation Accounts (Civil), 
(Railways), (Posts and Telegraphs) and (Defence Services) for the 
year 1975-76. 

1.2. The Committee had presented on 30th August, 1978 their 87th 
Report on the Excess Expenditure over Voted Grants and Charged 
Appropriations as disclosed in the Appropriation Accounts (Rail- 
.ways), (Posts and Telegraphs) and (Defence Services) for the year 
1976-77. The 87th Report could not deal with the excess over 
authorised expenditure as reflected in the Appropria.tion Accounts 
(Civil) for the year 1976-77 as those were laid on the Table of the 
.House only on 24th August, 1978. The circumstances leading to the 
delay in the finalisation of the Appropriation Accounts (Civil) for 
the year 197&77 have been explained in the Prefatory Remarks to 
the Advance Report of the Comptroller and Auditor General of 
India for the year 1976-77, Union Government (Civil). I t  is, inter 
a h ,  explained that the responsibility for the compilation of the 
monthly accounts of the Civil Departments of the Union Govern- 
ment was substantially transfefied from the Comptroller and Audi- 
.tor General of India to the respective Ministries/Departments in 
three stages,, z7iz.. 1st April, 1976, 1st July, 1976 and 1st October, 
1976. As a result, in respect of most of the Civil Departments of the 
Union Government, the responsibility for compilation of monthly 
accounts during 1976-77 was with the Comptroller and Auditor 
General of India. for some months and with the respecdve Minis- 
triespepartments for the remaining months of the year. In  respect 
of some transactions (such as pensions, taxes and duties) the Com- 
ptroller and Auditor General continued to be responsible for com- 
pilation of the accounts for the entire year. Since the Comptroller 
and Auditor General of India was not relieved of the responsibility 
for the preparation of the Finance Accounts for the year 1976-77 
and the Appropriation Accounts were to be prepared by the res- 
.pective Ministries/Departments etc., the process of consolidation 



and subsequent reconciliation of the Appmpriation Accounts with 
the Finance Accounts far the year 1976-77, maintained and compiled 
respectively by two diffexwnt authorities, became comparatively 
more complex and, coupled with delays in reconciliation of depart- 
mental figures with occortlflts figures, tended to take more time. 

1.3. The Ministry of Finance (Department of Expenditure) have, 
W e v e r ,  in the ccmmmication dated the 15th November, 1978, assur- 
ed that the ~lcc0~1 l t .s  for the year 1977-78 were maintained for the 
white year by the departmentalised accounting authority of the 
MinisWes/Dqxwtment.a c ~ o l l i n g  the concerned Griult,/Appro- 
prhtkm, the dl.e8culty 03 the nature listed. in the preceding paragraph 
are not kiJuely to arise bereafter and earnest endeavour would be 
towar& findismtion of the Apprapriiltion Aceouts (Civil) for 1977- 
78 in such a way as to be able to present them to the Parliament 
by the time the Appropriation Accounts of Railways, Defence and 
P&T are flnalis46 and laid on the Table of the k s e  of Parliament. 

1.4. kn the succeodhg paragraphs of this Report the Cornnuttee 
have examiad the emery expenditure discbsed, in the Apgropria- 
tion Accounts (Civil) in tbe light of the explanations furnished by 
the WPini&ries or Departments concerned. The explanatory notes 
so furnished are reprodwed in Appendices I to XV to this Report. 

1.5. The Committee have earlier indicated in paragraph 1.2 of the 
&port that while the Appropriation Acmunts (Bailways), (Posts 
a d  Tebgrapbs) and (Defence Services) for the same year were 
laid on the T a b  of the House on 4th April, ln8, the Appropriation 
Accounb (Civil) for the year 1976-77 were laid on tha Table of the 
Home on 24th August, 1978. The Coslmittee find that since the Com- 
ptroller and Auditor General ab India was not relieved of the res- 
ponsibility for the preparation of the Fiance Accounts for the year 
192677 and the Appropriation Accounts ware to be prepared by the 
~e8pecti~e Minisbies/Departments etc., the process of consolidation 
and subsequent reconciliation ob the Appropriation Accaunts with 
the Finance Accwnts for the year 1976-77, maintained and compiled 
reopecthely by two different authorities, became comparatively 
more complex and, coupled with delays in reconciliation of depart- 
ment-1 figures with accounts figures, tended to take more time. 
The CoJPPLittee have, however, been remared by the Meinistry of 
Finance (Department of Expenditure) that earnest endeavour wonid 
be m d e  towards finalisah of the Appropriation Accounts (Civil) 
f4Q 1977-78 in time so as to lay them on the Table of the House dur- 
ing Ap* l979. The Committee trust that the Apppriation Accounts 
(Civjl) wlX hereafter be laid on the Table of the House in the 
Budget Session of Parliament. 



CHAPTER I1 

EXCESS GRANTS/APPROPRIATIONS 

21. During the year ended 31st March, 1977, excess expenditure 
occurred under 8 Voted Grants and 8 Charged Appropriations (Civil). 
Details of the Grants/Appropriations under which these excesses 
occurred and the extent of actual excess are given below: 



buring the year ended 3lst Lrch, 1411, the actual expenditure exceeded the voted Crank and charged 
Appropriations in the lo1 lowing C r a n k  
_L- , - ,  "I. -- *,-. - -.. - 
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Ksl R!, RJ, 
_--_-CI--- - -- -- - 

I z J 4 5 6 

PI.--... LII - -_CI---- - 



rn, !a-Police , Hem? Affairs , zn,ooo 351333 151!93@ 

I I, 70-Administration of Jnsirc Law, Ju;th & Company 65f 3 1 ~  6513!!42 
AiTirs 

s92 



The following table indicates the aggregate excess expenditure 
various Grants and Charged ~ ~ p r o b i a t i o n s  (Civil), (Rail- 
(P&T) and (Defence Services) during the past decade: 

(Rs. in crores). - - -- 
Year 

No. of 
No. of Charged Total Excess 
Voted A p p  expendi- 
Grants pnatmn ture 

--- -- 

2.3. Excluding the eurcess expenditure reflected in the Grants and 
Appropriations relating to Railways. Posts and Telegraphs and De- 
fence Services during the three years beginning from 1974-75, the 
aggregate excess over authorised expenditure under the Grants a.nd 
Appropriations (Civil) alone is indicated in the following table: 

(Rupees in Croml 

Year 
No. of 

No. of Charged Total Excess 
Voted Appropria- Expendi- 
Grants tiom t urc 

2.4. Tbe Committee note with satisfaction that there was a notice- 
able reduction in the excess expenditore disclosed in the Appropria- 
thn Accounts (Civil) dusing tbe year under' review viz.. 197677 as 



compared to the previous two years. The aggregate am~unt  of ex- 
pendifure fncurrd in acess  of fhe amounts authorised by Parlia- 
hent undet varfds Voted Grants and Charged Appropriations has 
&own a dawnward trend in &at it aggregated Rs. 230.32 crores in 
1W4-75, Rs. 59.39 mores in 1973-76 and Rs. 20.65 crores in 
1976-77. TBe Committee trust that sustained endeavours would be 
made by the MinistriesIDepartments to ensure that the porition is 
not allowed to deteriorate. The Committee also expect that with 
the introduction of the Scheme of Integrated Financial Advisers and 
Separation of Accounts from Audit in stages during April, July and 
October 1976, the position L-odd improve further. 

2.5. The Committee will now proceed to deal with some individual 
cases of excess expenditure disclosed in the Appropriation Accounts. 

APPROPRIATION ACCOUNTS (CIVIL), 197677 
Deprtment of Chemicals and Fertilisers 

2.6. Grant No. 11-Ministry of Chemicals and Fertilisers. 

(Revenue Section) 

Original Grant . . . . . .  . . 
Supplementary Grant . . . . . . .  . . 

J! 
Final Grant . . . . . 32,01 ,000 
: '4 

Actual Expenditure . . . - . .  3n,49*3*7 

2.7. Explaining, in a note, the reasons for the excess expenditure, 
the Department of Chemicals and Fertilisers have, inter alia, stated 
as follows: 

"The excess, which was a net result of excesses and savings 
under the various sub-heads under the Grant is mainly 
attributable to the excess under the sub-head 'OIHce Ex- 
penses'. Against the sanctioned grant of &. 6,00,000 for 
this sub-head, the actual expenditure amounted to 
%. 8,01,572, thus resulting in an excess of 'Rs. 2,01,572. 
Thls excess was occas¶oned by substantially large and 
partly unanticipated expenditure on telephone bills, furni- 
ture, typewriters, desert cbalers and air-mditianers. The 



excess expenditure was on account of providing immediate 
telephone facilities a t  the additional accommodation for the 
staff of the Ministry, as well as for installation of new 
telephone connections, purchase of additional furniture, 
stationary, typewriters etc., for additional clerical and 
other posts created and/or filled up during the year. 

At the Revised Estimates stage when the Grant was reviewed, 
it was expected that the additional expenditure on these 
items could be met from likely savings available within 
the Grant and as such no Supplementary Grant was sought. 
This anticipation, however, did not materialise fully; 
moreover unanticipated expenditure of Rs. 90,497 had 
further to be incurred during the month of March 1977, 
consisting of Rs. 54,624 for telephone charges, Rs. 16,766.40 
for desert coolers and Rs. 18,873 for adjustment of the cost 
of air-conditioners purchased in 1973-74 by the then com- 
posite Ministry of Petroleum and Chemicals. 

The gross excess of Rs. 2,01,572 under the sub-head A.1(5)- 
Office Expenses, was partly met from the savings under 
other sub-heads leaving an uncovered excess of Rs. 48,327 
under the Grant. 

The excess is less than 2 per cent of the total sanctioned Grant 
and may be recommended for regularisation by Parliament 
under Article 115(l) (b) of the Constitution." 

2.8. The gross excess of Rs. 2,01572 is attributable to sub-head 
Al(5)-'Oace Expenses' under Grant No. 11, which was occasioned 
by substantially large and partly unanticipated expenditure on Tele- 
phone bills, furniture, typewriters, desert coolers and air-conditioners. 
Against the original grant of Rs. 6,00,000 for this sub-head, the actual 
expenditure amounted to Rs. 8,01,572, which works out to nearly 33 
per cent in excess of the final grant. The excess has been attributed, 
inter alia, to provision ob immediate telephone facilities at the d d i -  
tional accommodation for the staff of the Ministry, as well as for 
installation of new telephone connections, purchee of additianal 
furniture, stationery, typewriters etc., for additional clerical and 
.other posts created and/or filled up during the year. Moreover, un- 
anticipated expenditure of Rs. 90,497 was incurred during the month 
of March 1977, consisting of Rs. 54,624 for telephone charges, 
Bs. 16,766 for desert coolers and Rs. 18,873 for adjustment of the cost 
of airconditioners purchased in 1973-74 by the then composite Minis- 
try of Petroleum and Chemicals. 



2.9. The Committee feel that the requirements of telephone con- 
nee tions, furniture, stationery, typewriters etc., could have been 
realistically assessed and forecast as soon as the additional posts were 
created and/or filled and timely additional provisions should have 
been made in the Revised Estimates. Further, adjustment of the 
cost of air-conditioners purchased in 1973-74 could, in the opinion 
of the Committee, have also been anticipated. The Committee sus- 
pect that liabilities on account of cost of air-conditioners, desert 
coolers and telephone charges was deliberately underplayed at the 
time of Revised Estimates. The Committee would like the 
reasons for anticipatory savings under other sub-items to be investi- 
gated, so as to satisfy that there was no deliberate attempt to under- 
estimate the cost of air-conditioners etc. 

Ministry of Energy 

2.10. Grant No. 29-Ministry of Energy. 

Voted Expenditure R u p e c  

Supplementary Grant . . :,46,ooo 

Final Grant . 60,68,000 

2.11. In a note, explaining the reasons for excess expenditure, the 
Ministry of Energy have, inter al.a, stated: 

"The original grant of Rs. 53,22,000 was augmented by Sup- 
plementary Grants of Rs. 3.78.000 obtained in August 1976 
and Rs. 3,68,000 obtained in March 1977. Against the final 
grant of Rs. 60,68.000, actual expenditure amounted to 
Rs. 60.82,926 leaving an uncovered excess of Rs. 14.926 
which needs to be regularised. 

The excess of &. 14,926 was mainly due to an excess expendi- 
ture of Rs. 42,230 under head A.1(2) (4)-Travel Expenses, 
under the Department of Coal. At the time of review of 
the Grant for going in for the last batch of Supplementary 
Demands for Grants for 1976-77, i t  was anticipated that 
savings would be available under other heads to cover the- 
aforesaid excess expenditure. However, savings to the ex- 



tent anticipated earlier did not m~terialise lead* to an 
uncovered excess of Rs. 14,926. The e k e s  constitutes 
only 0.23 per cent of the sanctioned Grant. In the circum- 
stances, i t  is requested that the excess expenature of 
Rs. 14,926 may kindly be recommended for regularisation 
by Parliament under Article 115(l) (b) of the Constitution." 

2.12. The excess occurred mainly under the grouphmd 'A.1(2)'(4) 
-Travel ExpensesJ under the Department of Coal. If is siqnificant 
that but for savings under other group heads, the excess expenditure 
would have been as high as Rs. 42,230. The Committee are of the 
opision that since there is always admittedly scope for economy in 
Travelling Expenses, the excess expenditure could have been mini- 
mised, if not altogether eliminated. In any case, the Committee would 
impress upon the Ministry to initiate timely action to provide fully 
for the anticipated expenditure, of course, with an eye on economy. 

Department of Economic Affairs 

2.13. Grant No. 38-Transfers to States and Union Territory 
'Governments. 

Revenue Section 

Charged Expenditure Rupees 

Original Appropriation . . . . . . . rq7g,38,w,ooo 

Supplemeatarv Appropriation. . . . . . . 53943998dJoo 

Final Appropriation . . . . . . , . I 527,81 ,g8,wo 

Actual Expenditure . . . . . . . . r 528,41,97,084 

2.14. In a note furnished to the Committee, the Department of 
lkonomjc Affairs have explained the reasons for excesa expenditure 
-as follows: - .I 

'The excess occurred under the sub-head '(2.2-States' share of 
additional Excise Duties in lieu of Sales-tax" on account 
of over-payment of Rs. 60 lakhs made to the Government 
of Madhya Pradesh on 31st March 1977. This resulted 
from clerical ertar in calculation of the amount payable 
to the State Government; it was partly offset by a saving 



of Rs. 916 available in the Grant. The amount of Rs. 60 
lakhs paid in excess was recovered from the State Govern- 
ment during 1977-78 by adjustment against its share of 
Additional Excise Duties in lieu of Sales-tax in that year. 

In view of the circumstances explained above, the excess of 
Rs. 59,99,084 may kindly be recommended for regularisa- 
tion by Parliament under Article 115(l) (b) of the Coasti- 
tution of India." 

2.15. The Committee note that the excess occurred under the sub- 
head "C. 2-States' share of Additional Excise Duties in lieu of Sales- 
tax" on accouA of over-payment of Rs. 60 lakhs made to the Govern- 
ment of Madhya Pradesh on 31 March 1977, due to clerical error in 
calculation of the amount payable to the Mate Government. Even 
though, according to the Ministry of Finance, the amount of Rs. 60 
lakhs paid in excess was recovered from the State Government 
during 1977-78 by adjustment against its share of Additional Excise 
Duties in lieu of Sales Tax in that year, the Committee are of the 
view that this is a clear case of laxity in the financial control exer- 
cised at the supervisory level, for which responsibility should be fix- 
ed on individuals concerned for appropriate action. The Committee 
expect the Ministry of Finance to set an example in stricter financial 
control to other Ministries and/or Departments. 

Department of Economic Affairs 

2.16. Grant No. 39-Other Expenditure of the Ministry of Finance. 
iRevenue Section! 

Final Grant . 185.09,96,000 

E~cess  . I 7752.'9,745 
- -- - 

2.17. Explsining in a note the reasons for the excess expenditure, 
the Department of Economic Affairs have inter dia, stated as f d -  
lows: .@ 

"The excess which was the net result of excesses and savings 
under various sub-heads in the Grant is mainly attribut- 

3032 LS-2. 



able to the gross excess of Rs. 18,56,92,592 under head 
'k4(2)-Loss by Exchange'. The excess under the head 
occurred due to adjustments, largely pertaining to years 
prior to 1976-77, which had to be carried out by the Ac- 
counts Officers at  the fag end of the financial year 1976-77 
when no action could be taken to provide funds to cover 
the excess expenditure. However, the expenditure was 
notional in view of heavy receipts on account of gain by 
exchange during 1976-77 and earlier years. 

The excess was met by savings to the extent of Rs. 1,04,72,847 
under other sub-heads in the Gra,nt leaving an uncovered 
excess of Rs. 17,52,19,745 which requires to be regularised. 

In view of the circumstances explained it is requested that 
excess of Rs. 17,52,19,745 mav kindly be recommended for 
regularisation in accordance with Article 115(l) (b) of the  
Constitution." 

2.18. The final Grant relating to Loss by Exchange, administered 
by the Department of Economic Affairs. had been exceeded persist 
tently during the years 1971-72 (Rs. 1.20,26,693) and 1972-73 
(Rs. 7,89,77,414) and 1975-76 (Rs. l,63,84,85l). 

2.19. Commenting on the excess expenditure during the year 1971- 
72, the Public Accounts Committee (1973-74) had, inter alia,  observed 
in paragraphs 2.7 and 2.8 of their 96th Report (Fifth Lok Sabha) as 
follows:- 

"2.7. A sum of Rs. 300.34 lakhs was adjusted under the head 
'B. 14-Net Loss by Exchange on Remittance Transactions' 
without any budget provision. The explanation that no 
provision was made as no trend was discernible from the 
actuals of the previous years is not satisfactory. The Com- 
mittee? however. find that a revised procedure of adjust- 
ment of such losses which will facilitate better budgeting 
is proposed to be introduced with effect from 1974-75. 
They would await the action taken in this regard." 

"2.8. The Committee further desire that the reason for the loss 
bv exchange should be gone into and reported to them 
within three months." 

2.20. In their Action Taken Note furnished on 3-12-1973, the De- 
partment of Economic Affairs had stated: 

"The net loss by exchange mainly represents the difference 
between the actual rupees spent on acquiring foreign ex- 



change and the rupee equivalent a t  IMF rates or average 
rates a,t which the expenditure incurred abroad is adjusted 
under the various service heads-Railways, P&T, Defence 
and other Governments. In view of the floating of cur- 
rencies the difference between the market rate and the 
IMF rate was widely fluctuating since 1971-72 and as the 
f o m e r  is higher the difference which is adjusted as loss 
is also correspondingly large. The net loss adjusted in 
1969-70 was only Rs. 32.95 lakhs and in 1970-71 Rs. 16 lakhs 
only. Precise estimation of this difference for purpose of 
making provision in lump under one Grant is difficult not 
only because of the wide fluctuations but also as the esti- 
mates for expenditure in foreign exchange are spread over 
numerous Grants of other Ministries. The existing pro- 
cedure is also defective in that the expenditure actually 
adjusted under other Grant. is understated to the extent 
of the net loss by exchange. 

The Revised procedure to be introduced from 1974-75 will re- 
move these anomalies. Under this procedure the provi- 
sion made for expenditure in foreign exchange in the 
various Grants will be made at a more reaiistic rate to 
take care of the market rates from time to time. Budge- 
tary control will also be fac~litated as the various Minis- 
tries who actuaily incur espenditure in foreign exchange 
will ensure that the budget provision made in their Grants 
is adequate to cover the expenditure including the element 
of loss by exchange. A copy of instructions issued in re- 
gard to the revised procedure will be furnished to the 
Committee in due course. 

Even in the current year certain steps have been taken to 
correct to some extent the wide disprity between the pre- 
vailing market rate and the rate at which transactions are 
actually brought to account under the various Grants. For 
instance, even though the average market rate for pound 
sterling has been Rs. 18.89 per pound ever since 1972 the 
conventional rate at  which the transactions are adjusted 
in accounts in terms of Account Code continued to Rs. 18 
per pound (Which is IMF rate). This conventional rate has 
been revised with effect from 1-11-1973 to Rs. 18.9 per 
pound for accounting purposes." 

2.21. (!ommenting on erroneous adjustments in accounts, which 
resulted in a net excess of Rs. 163.85 lakhs under sub-head 



'B. 5(3)-Loss by Exchange' of Grant No. 41 during the year 1975 
76, the Public Accounts Committee (1977-78) had observed in para- 
graph 2.39 of their 38th Report (Sixth h k  Sa.bha): 

"Even though the excess expenditure of Rs. 163.85 lakhs under 
'Grant No. 41--Other Expenditure' again administered by 
the Budget Division of the Ministry of Finance resulting 
from erroneous a,djustment in accounts, does not require 
regularisation, in terms of paragraph 7 of the 16th Report 
of the Public Accounts Committee (First Lok Sabha), the 
Committee are concerned to note that timely reconciliation 
of accounts was not done as a result of which the erroneous 
adjustment came to notice only after the close of the ac- 
counts for 1975-76, when it could not be rectified. The 
Committee would like the Ministry of Finance to examine 
the lapse with a view to seeing that such lapses do not 
recur in future." 

22.2. In their Action Taken Note* dat?d 11-5-1978 furnished to the 
Committee, the Department of Economic Affairs have stated: 

"The matter has been taken up with the accounting authorities 
for timely reconciliation in future to facilitate remedial 
action." 

2.23. The excess under Grant No. 39 is mainly attributable to the 
gross excess of Rs. 18.57 crores under head 'A.4(2)-Loss by Exchange' 
and occurred due to adjustments, largely perta.:ling to the years 
prior to 1976-77, carried out during the financial year 1978-77. There 
was a net excess of Rs. 1.64 crores under the sub-head 'B.5(3)-Loss 
by Exchange" during the year 1955-76 also. It is not clear how the 
adjustments of losses relating to previous years could not be assessed 
and fully provided for during the year 1976-77. Even though the 
expenditure, as contended, was notional in view of the heavy re- 
ceipts on account of gain by exchange during 1976-77 and earlier 
years, the Committee have reasons to believe that the revised pro- 
cedure introduced from 1974-75 for adjustment of such losses 
has not had the desired effect in strenmlining the budgeting proce- 
dures. That this should be so despite earlier comments by the Com- 
mittee and the instructions issued by the Ministry of Finance, would 
suggest that further steps are necessary to rationalise the existing 
budgetary and reconciliation procedures, so as to conform tq a fixed 
periodicity not exceeding beyond, one gear. The Committee desire 
a specific report in this regard. 

-- _ _ _ _ - - - -  _ - -  
*Not vetted in Audit. 



Department of Economic Affairs 
2.24. Grant No. 40-Loans to Government Servants etc. 

(Capitol section) 

Voted Expenditure Rupee, 

Original Grant. . . . . .  47,oo,( r..( < ( ,  

Supplementary Grant. . . . . . . .  28,85,r( .I C C J  

Final Grant. . ;5,!'5,cc ( ( c 

Actual Expenditure . 56.95.22.214 

Excess . . . 1,10,22.214 

- - - - - - .- 
2.25. In a note explaining the reasons for the excess expenditure, 

the Ministry of Finance have stated: 

"The Grant Loans to Government Servants, etc.' is a composite 
one and all the MinistriesIDepartments operate on the 
provisions made on their behalf under the various sub- 
heads in this Grant. The original Grant of Rs. 47 crores 
was augmented by obtaining a Supplementary Grant of 
Rs. 28.85 crores in March, 1977. Against the final grant of 
Rs. 75.85 crores. the actual expenditure amounted to 
Rs. 76,95,22,214 leading to an excess of Rs. 1,10,22,214. 

The excess occurrcd under sub-head 'AA 1-House Building Ad- 
vances'. The provis;on of Rs. 10 crores made on this ac- 
count in the origin31 Budget was augmented by obtaining 
a Supplcmentaq Grant of Rs. 358.86 lakhs in March, 1977. 
The actual expenditure amounted to Rs. 23,66,80.436 result- 
ing in an excess expenditure of Rs. 10,07,94,436. 

While the Ministry of Works 8i Housing exercise overall con- 
trol for the grant of such advances, actual releases are 
made by the various Ministries/Departments and offices 
under them. The excess expenditure occurred on account 
of the following: 

(i) Heavy drawals due to spurt in construction activities on 
account of easy availability of cement etc.; and 

(ii) allotment of larger number of ready built flats by the 
Delhi Development Authority and other housing socie- 
ties/agencies (payment to be made therefor is time bound 
or else the allotment is cancelled) and utilisation of the 
full amount sanctioned during the year. 



Power to sanction house building advances to Central Govern- 
ment servants has been decentralised with effect from 1 
April, 1978; individual Ministries/Departments wiIl now 
be responsible for the control over disbursement of ad- 
vances to their staff against the funds allotted to them. 

Taking into account savings available under other sub-heads in 
the Grant, the net excess came down to Ils. 1.10,22,214 
which requires to be regularised. 

The recommendation of the Public Accounts Committee is 
sought to the regularisation of excess expenditure of 
Rs. 1,10,22,214 under Article 115(l) (b) of the Constitution." 

2.26. The excess expenditure of Rs. 10.08 crores occurred under 
sub-head "A. 1-House Building Advances" against the final grant of 
Rs. 13.59 crores under this sub-head. The excess represents 74.17 per 
cent of this final grant. There was a similar excess of Its. 4.18 crores 
under subhead 'E.A. Loans to Government Servants etc.-House 
Building Purposes' during the gear 1972-73 also. As in the past, the 
excess is attributed, inter alia, to spurt in construction activity end 
allotment of large number of ready built flats by the Delhi Develop- 
ment Authority and other housing societies/agencies. The Committee 
do not fully appreciate the reasons advanced for such huge excess of 
Rs. 13.59 crores. While realising that the actual releases of house 
building advances are made by the various Ministries or Departments 
and offices under them, the Committee also observe that all individual 
applications have to be approved by the Ministry of Works and Hous- 
ing. The Ministry of Works and Housing, who thus exercise overall 
control for the grant of such advances, could have minimised the 
excess expenditure by more precise quantification of the additional 
anticipated requirements while augmenting the original budget pro- 
vision. That the uncovered excess was brought down to a figure of 
Rs. 1.10 crores, only highlights the extent to which the estimates were 
over-pitched in so far as other sub-heads in the grant are concerned. 

2.27. The Committee find that with effect from 1 April, 1978, power 
to sanction house building advances to Central Government servants 
has been decentralised and that individual Ministries or Departments 
will now be responsible for control over disbursement of advances 
to their staff against the funds allotted to them. The Committee 
would like to observe through the next year% Appropriation Accounts 
how far the decentralisation has helped to improve the overall 

. ?  ,I Budgetary control. I 



Ministry of Home Affairs 

2.28. Grant No. 52-Police. 

(Revenue Section) 
- -. - - - 

Charged Appropriation Rupees 
. - 

Original Appropr;ation 20,000 

Supplementary Appropriation . . . . . 

Final Appropriation . . . 20,000 

ActualExpenditure . . . 359333 

Excess . . . . . . 159333 

2.29. In a note, explaining the reasons for the excess expenditure, 
:the Ministry of Home ARairs, have, inter alia, stated: 

"The original grant was RF. 20,000/-. The actual expenditure, 
however, amounted to Rs. 35,3331- resulting in an excess of 
R.s. 15,3331-. 

The overall excess of Rs. 15.3331- which was the net result 
of excesses and savings under the various sub-heads in the 
Grant, occurred under the following sub-heads: 

A.2(1)-Directorate General, Border Security Force: 

Smctionrd Grant Ac11.al Expcmdi~wc l a c ( : +  
Rs . RF. Rs. 

This expenditure relates to the adjustment of decretal dues 
awarded by the Motor Accidents Claims Tribunal, 
Sriganganagar, in an accident on 1-1-1969 involving a 
Border Security Force-vehicle. On rejection of the ap- 
peal filed in the Rajasthan High Court on 11-12-1972, i t  
wa.s decided not to go in for further appeal and an ad- 
vance of Rs. 25,3201- was sanctioned from the Contingency 
Fund of India on 23-2-1974 for payment of the decretal 
amount. A Supplementary Appropriation of Rs. 26,000/- 
was also obtained during March 1974 to recoup the advance 
to the Fund. Meanwhile the decree holder got the attach- 
ment order served on the State Bank of Bikaner and Jaipur 
at Sriganganagar, which was conducting Government 
treasury business. The Bank had made the payment on 
5-10-1972 and submitted the voucher to the local Treasury. 



As the voucher and details of the amount were not furnish- 
ed by the Treasury to the Accountant General, Rajasthan 
along with the accounts for the month in which the pay- 
ment was made by it, the amount paid had to be kept under 
'suspense' and was adjusted finally only when the voucher 
and the details were furnished by the Chief Accounts 
Officer, Incharge Treasuries in October 1976 after the mat- 
ter was pursued by the Accountant General. 

Since the excess in 1976-77 has resulted exclusively from an 
omission to bring to account an expenditure for which 
Supplementary Appropriation obtained during 1973-74 re- 
mained unutilised in that pear, it may not require regu- 
larisation on the analogy of recommendation in paragraph 
4.26 of the 45th Report of the Public Accounts Committee 
(Third Lok Sabha-1965-66) ." 

2.30. The Committee observe that the excess expeniliture of 
Rs. 15,333 incurred under Charged Appropriation No. 52, is mainly 
attributable to sub-head 'A.2(1)-Directorate General, Border Secu- 
rity Force' and relates to the adjustment of decretal dues awarded 
by a Motor Accidents Claims Tribunal in an accident on 1-1-1929 in- 
volving a Border Security Force vehicle. The Bank which wa; con- 
ducting Government treasury business, made the paynwnt 011 

5-10-1952 against an attachment order, The amount paid had to he 
kept under 'suspense' and was adjusted finally only when the voucher 
and the detnils were furnished by the Chief  account^ Ofi-er. In- 
charge Treasuries in October 1976. after the matter was pursued hv 
the Accoutant Gcneral, Rajasthan. This case of avoidable esress 
underlines the need to reconcile and resolve prvmptly the discrepan- 
cies in monthlv statement of accounts with sunportinx voucl~ers and 
details of the debit and to curb the tendency of transferring debits 
to 'suspense' head instead of clearance thereof to the final heads of 
account. The Committee would like the Ministry to examine the 
reasons for the lapse with a view to fixing responsibility for appro- 
priate action. The Committee a!sr, desire that Details about the other 
sub-head(s) from which savings were avaiiable, which have not been 
furnished in the explanatory note need elucidation now. 

2.31. Even though the excess during 1976-77 which have resulted 
exclusively from an omission to bring to account an expenditure for 
which Supplementary Appropriation was obtained during 1973-74, but 
it remained unutilised in that year, and does not require regularisa- 
tkm on the analogy of recornmendation contained in paragraph 4.20 
of the 45th Beport of the Committee (Third Lok Sabba), read with 



paragraph 7 of the Committee's 16th Report (First Lok Sabha), the 
Committee are unable to understand why such an omission could 
not be accwnted for earlier than in October 1976. The Committee 
would like the Ministfy to take effective remedial measures to 
obviate recurrence of such accounting omissions under advice to them- 

Ministry of Home Affairs 

2.32. Grant No. 57-Andaman and Nicobar Islands. 
(Revenue Section) 

------- -- - 
Voted Expenditure R u yces 

Oriqinal Grant . . , 21,18, IO,OC,C, 

Final Chant 23.23..12,000 

2.33. In a note. explaining the reasons for the excess expenditure, 
the Rlinistrv of Home Affairs have stated: 

"The Original Grant of Rs. 21,18.10,000 under Revenue Section 
(Vvted) :vcs augmented by obtainin? a Supplementary 
G r ~ n t  of Rs. 2,05,32,000 in March 1977. Against the F i n d  
Grant of Rs. 23.23.42.000 the actual espenditure amounted 
tc Rs. 24.27.55.310 resulting in  an  excess of Rs. 1.04.13.310. 
This excess i.;: the net result of excesses m a  savings under 
t hc  v ~ r i o u s  hc3ds of the G r m t  2nd occurred mainly under 
the following head for the reasons given t!lereunder:- 
Major Fead '259' 
A.12-Public Works: 
A. 12 (5) -Suspense 
A.12(5) (1)-Stock (Rs. 1.40.15.660) 

The excess was mamly due to liquidation of past liabilities. 
Owing to the peculiar climatic conditions in the territory 
and uncertain shipping services, the outlying divisions 
build up their stocks in the fair season when transhipment 
of materials can be done w t h o u t  much difficulty Debits 
for matcr ids  arc remccd lonq after procurement and 
supply to the various divisions. The excess was also partly 
due to  the system of gross budgeting under this head 



and double-accounting of the debits in the case of mate- 
rials transferred from one division to another, i.e., once by 
the purchasing division and again by the transferee divi- 
sion. The Andaman and Nicobar Administration have 
been advised to streamline the system of estimation of 
fund requirements and control of expenditure especially 
to ensure that adequate provision is made for past liabilities 
and that expenditure over and above the sanctioned budget 
is not incurred. 

T h e  above excess amounting to Rs. 1,40,15,660 was met to a 
certain extent by savings from other heads of the Grant, 
leaving an uncovered excess of Rs. 1,04,13.310. 

In view of the circumstances explained above. the excess of 
Rs. 1,04.13.310 may kindly be recommended for regularisa- 
tion by the Parliament under Article 115(l) (b) of the 
Constitution." 

2.34. The Final Grant relating to the  Andaman and Nicobar Is- 
lands. administered by the Ministry of Home AfTairs had been ex- 
ceeded persistently during the previous years also. The following 
table indicates the excesses that occurred under this Grant from 
1967-68 onwards: 

*Out of thh amount, a sum of Rs. 24.03 lakhs did not require regulari- 
sation by Parlfament. the excess having been caused by duplicate 
buoking/mis-classification of expenditure. 



2.35. Commenting on the excess expenditure under :his Grant 
during the year 197475, the Public Accounts C~mmittee (1976-77) 
had, in paragraph 2.29 of 'their 227th Report (5th Lok Sabha) inter 
alia, observed: 

"The Committee are once again constrained to record their 
displeasure over the persistent excesses that continue to 
occur, year after year, in the grant relating to the Anda- 
man and Nicobar Islands administered by the Ministry of 
Home Affairs. During the year under review, a net excess 
expenditure of Rs. 78.51 lakhs had been incurred by the 
Andaman and Nicobar Administration, as against Rs. 91.58 
lakhs and Rs. 42.22 lakhs respectively during each of the 
preceding two years. The excess had occurred mainly, 
under the subheads 'A-12(5) (1)--Stock' (Rs. 31.41 lakhs) 
and 'k12(5) (2)-Purchases' (Rs. 78.54 lakhs) . That the 
excess expenditure under these two subheads should work 
out respectively to 16 per cent and 65 per cent of the final 
provisions indicates the extent to which the estimation of 
requirements had been defective. As in the previous 
years, the bulk of the excess expenditure during 197475 
was on account of failure to make adequate provi- 
sion for past liabilities. The Committee are unhappy 
with this state of affairs and would urge the Ministry to 
take earnest measures to check on apparently persistent 
tendency on the part of the Andaman and Nicobar Admi- 
nistration not to make adequate provision for past liabili- 
ties. The Committee would like to be informed of the 
concrete measures taken to effect improvement." 

2.36. In their Action Taken Note dated 14 April 1977 on the above 
~ecommendation, the Ministry of Home Affairs informed the  Commit- 
tee that nexssary instructions had been issued on 14-4-1977 to the 
Union Territory Administration to ensure that adequate provision 
was made for past liabilities and similar excesses did not recur in 
future. The Action Taken Note is reproduced below: 

"The matter has been examined in consultation with the Minis- 
try of Works and Housing concerned with making the 
Budget provision under the above sub-heads, and the Anda- 
man and Nicobar Islands Administration. In order to 
ensure that adequate provi-ion is made for past liabilities 
and similar excesses do not recur in future, necessary 



instructions have been issued to the Administration vi& 
D.O. letter No. 15030/10/76-AC. I1 dated 144-1977. How. 
ever, this problem would be overcome to a large extent 
after installation of departmentalised accounting system 
which is likely to be introduced soon." 

2.37. The Committee note that a gross excess expenditure of 
Be. 140.16 lakhs was incurred under head "259A12(5)(1)-Public 
Works-Suspense-Stock. The net excess after taking into account 
savings from other heads of the grant, comes to Rs. 104.13 lakhs. As 
in the previous years, the excess was mainly on account of failure 
to make adequate provision for past liabilities. The Committee, while 
taking adverse note of this state of affairs in August 1976, had urged 
the Ministry to take earnest measures to check the apparently 
persistent tendency on the part of the Administration not to make 
adequate provision for past liabilities. That such instances of failure 
to make adequate provision for adjustment of past liabilities should 
continue to recur inspite of repeated comments by the Committee in 
the past is regrettable. It  seems the codsl instructisns wad Govern- 
ment directions on proper maintenance of liability registers to keep 
a strict watch over the past liabilities as also highlighting the year- 
wige break-up of the old liabilities in proposals for Bud~etlRevised 
Estimates are observed more in breach than in compliance by the 
concerned Estimating Authorities. This case of avoidable excess ex- 
penditure underlines once again the need for a closer liaison behcen 
the indenting authorities. procurement agencies and/or Accounts Or- 
ganisation, as the case may be. The Committee would like to be 
informed of the concrete measures taken to avoid recurrence of such 
excesses in future. The Committee also desire that the effect of 
installation of department alised accounting: system introduced in 
stages during 1976 in overcoming this problem may he critically as- 
sessed under advice to them. 

Ministry of Information & Broadcasting 
2.38. Grant No. -Broadcasting. 

Final Grant . . ~ , C ~ ~ , < . ~ , C C O  

Actual Expenditure . 38.1 1.10,524 



2.39. Explaining, in a note, the reasons for the excess expenditure, 
the Ministry of Information and Broadcasting have, inter alia, stated 
a s  follows: - 

"The excess of Rs 7,02,524 which was the net result of excesses 
and savings under various heads of the Grant, occurred 
mainly under head 'A. 1 (4) -Operation and Maintenance'. 
The original grant of Rs. 371.32 lakhs under this head was 
augmented by Supplementary Grant of Rs. 85 lakhs in 
March 1977. However, due mainly to issue of more stores 
and accelerated progress of work, actual expenditure under 
this head amounted to Rs. 527.47 lakhs. The expectation 
that the excess expenditure would be covered by savings 
under other heads in the Grant did not fully materialise 
resulting in an uncovered excess of Rs. 7.02,524. 

In view of the circumstances explained. it is requested that the 
excess of Rs. 7.02.524 r:av kindly be recommended for re- 
gularisation under ~ r t & e  115(l) (b) of the constitution." 

2.40. This grant had been exceeded persistently during the pre- 
vious years also. The follow in^ table indicates the escesses that 
occurred ullder this grant from 1973-74 onwards: 

2.41. The Committee find that the overall excess under Grant No. 
66-Broadcasting, occurred nlainly under head 'A.1(4)---Operation 
and Maintenance'. After setting off savings, it comes to Rs. 7.03 
lakhs. It  is significant that but for the savings. the real excess would 
have been much more, i.e., Rs. 71.15 lakhs, representing 15.6 per cent 
of the total grant. The Committee note that excess under this want 
administered by the Ministry of Information and Brondcasting has 
been persistent. The figures of excess for the year 1973-74 aggregated 
to Rs. 29.50 lakhs nnd In 1974-75 to Rs. 52.18 lakhs. The 



excess has been attributed mainly to issue of more stores 
and accelerated progress of works, anticipated expenditure on which, 
in the opinion of the Committee, is more easily ascertainable, a t  least 
at the time of framing of the Revised Estimates. The Committee are 
concerned at this apparently persistent tendency on the part of the 
Ministry of Information and Broadcasting not to foresee and make 
adequate provision for anticipated needs. The Committee would 
urge the Ministry to take earnest measures to effect improvement in 
future. 

Ministry of Shipping & Transport 
(Roads Wing) 

2.42. Grant No. 80-Roads. 

:Revm~e Section' 
-.- - . 

\'otediCharqrd Eupenditurc R U ~ L  

Total .-\ppropriarinr. I , < (  . I  ' f .  

2.43. The Explanatoq Note furnished in regard to the excess es- 
penditure, by the Ministry of Shipping and Transport (Road-c Wing) 
is reproduced below : 

"Voted p3rflon: The oricinal qrant of Rs. 80.66.54,000/- was 
augmented by obtaining a supplementary grant cf 
Rs. 4.76,48,000!- in March 1977. Against the Anal grant of 
Rs. 85,43,02.000/- the actual expenditure amounted to 
Rs. 85.50,20.750/- leaving an uncovered excess of 
Rs. 7,18,750/-. This excess of Rs. 7,18,750/- was the net 



result of excesses and savings under various heads in the- 
Revenue Section under voted portion of the Grant. 

The excess is mainly attributable to the gross excess of 
Rs. 2,90,31,201/- on the maintenance and repairs of National 
Highways covering the sub-heads A.2(1) (1)-Maintenance 
by Roads Wing (Rs. 2,75,58,234/-) and A.2(1) (2)-Mainten- 
ance by Border Road Development Board (Rs. 14,72,967!-). 
The origtnal Budget provision of Rs. 19,42,00,000/- was 
augmented by a Supplementary Grant of Rs. 1,32,01,000/- 
in  March 1977. Against the total sanctioned grant of 
Rs. 20.74,01,000/- [Rs. 20,66,42,000/-] for sub-head 
A.2 (1) ( I )  -Maintenance by Roads wing and Rs. '7.59.000 
for Sub-head A.2(1) (2)-Maintenance by Border Roads 
Development Board], however, the actual expen- 
ditur'e amounted to Rs. 23,64,32.201/- [Rs. 23,42,00,234/- 
under sub-head A.2 (1) (1 ) -Maintenance by Roads 
Wing and Rs. 22.31,967/- under sub-head A.2 (1) (2)- 
Mamtenance by BRDB] leading to an excess of 
Rs. 2.90,31,201/-. This excess waF mainly due to extensive 
repair works required to be undertaken on the National 
Highways damaged by the heavy rains in various parts of 
the country and increase in the cost of material and labour 
for maintenance of works. The gross excess of 
Rs. 2.90.31,201/- under these sub-heads was partially met 
from savings available under other heads leaving a net 
excess of Rs. 7.16.7501- which is required to be regularised. 

Charged ;.v~rt !ox: Th? original npprop! i?.tion of Rs. 10.000;- was 
augmented by a Supplementary appropriation oi 
Rs. 1,20,000/- obtained in Ivlarch 1977. Against the final ap- 
propriation of Rs. 1.30.000!- the actual expenditure. how- 
ever, amounted to Rs. 3.90.530/- leaving an uncovered es-  
cess of Rs. 2.60.520!-. The escess of Rs. 2.60.5201- was the 
net result of escesses and savings under various heads in 
the charged portion of the Grant under Revenue Section. 

The excess is mainly attributable to the gross excess of 
Rs. 2.71,041/- under the head A.d(l) (1)-Roads in Delh. 
Against an appropriation of Rs. 19.000/- obtained in March 
1977, the actual e~pend i t~ l r e ,  however. amounted to 
Rs. 2,90,041/- leading to an excess of Rs. 2.71,041/- which 
occurred on account of decretal awards which could not he 
foreseen earlier. The excess was. however. partially set 
OR by savings under the other sub-heads leaving a net 
excess of Rs. 2,60.520/- which is required to be replarised. 



In view of the explanation given above, the excess amo'unt of 
Rs. 7,18,750/- under voted portion and Rs. 2,60,520/- under 
charged portion may kindly be recommended for regu- 
larisation by Parliament under Section 115 (1) (b) of the 
Constitution." 

2.44. The excesses that occurred under this head continuously 
from 1959-60 onwards are indicated below: 

(Rupees in lalihs.) 

Year Excess I 

. ..---. ---. 
*Oat of this cxcrsi an arnwmt of R r .  5.80 lakhr did not rrquirc rc~hriratiori .  1 1 1 ~  

-rccesc havinq brcn causcd by rniwla~rificarion of cxprndilurr. 

2.45. Commenting on the excess expenditure under this Grant 
-during the year 1975-76, the Public Accounts Committee in paragraphs 
2.54, 3.18 and 3.19 of their 38th Report (Sixth Lok Sabha) observed 
as follows: 

"2.54. The Committee note that the gross excess under the 
head 'A.(l)-Maintenance of National Highways' of 



Rs 257.36 lakhs 'represents a b u t  14.3 per cent of the origi- 
nal budget provision. The excess under this head has 
almost become a recurring feature. The reasons attribut- 
able to the excess are that extensive repair works were 
undertaken on the National Highways damaged by heavy 
rains in various parts of the country and increase in cost 
of material and labour for maintenance works as com- 
pared to the norms prescribed by the Central Government. 
The maintenance and repair works are undertaken by the 
various State Governments. who are the executing agencies 
of the Central Government for the development and main- 
tenance of the National Highways. The Committee are 
unable to understand why the increase in cost of material 
and labour could not be anticipated in close and functional 
coordination with the State Highway authorities and fully 
provided for while framing the Revised Estimates, if not 
earlier. It seems the instructions issued in the past have 
had little effect in improving the budgetary procedures and 
controls in the Ministry. The Committee would in parti- 
cular like the Mini~try to examine critically specific steps 
taken in the implementation of the instructions issued re- 
peatedly by them to tighten up the budgetary procedures 
and controls in order to identify as to what further steps 
are necessary to contain the recurring phenomenon of ex- 
cesses over voted grantslcharged appropriations." 

"3.18. The Committee are once again constrained to observe 
that inspite of repeated recommendations by them for an 
e x w t i o u s  examination of the suggestions made by the 
Task Force over 3 years back, no finality has yet been 
reached in this matter of importance, with the result that 
excess expenditure mainly in the grant relating to the 
maintenance of national highways has become a recurring 
feature over the years. Surprisingly, the excesses under 
the head 'A.2(1)-Maintenance of National Highways' during 
the year 1975-76 were as high as Rs. 2,57,35,778. In their 
explanatory note, the Ministry of Shipping and Transport 
(Roads Wing) have indicated that 'the excess was mainlv 
due to extensive repair works undertaken on the national 
highways damaged by heavy rains in various parts of the 
country and increase in cost of material and labour for 
maintenance works as compared to the norms prescribed 
by the Central Government'. The maintenance and repair 
works were undertaken bp the various State Governmento_ 



who are the executing agencies of the Central Government 
Por the development and maintenance of National High- 
ways." 

'3.19. The Committee would urge that final action on the re- 
commendations specially aimed at streamlining budge- 
tary procedures be initiated without further loss ofi time 
so as to ensure sounder budgetary control than what 
exists a t  present, particulary in respect of certain grants 
administered by the Ministry of Shipping and Transport. 
The Committee have also dealt with particular excesses 
relating to the grant 'Maintenance of National Highways' 
that occurred during 1975-76 separately in Chapter I1 of 
this Report." 

2.46. In their Action Taken Note dated 11 July 1978, the Ministry 
of Shipping and Transport (Roads Wing) have, inter alia, stated as 
follows: 

"The excess of Rs. 257.36 lakhs on the maintenance and repairs 
of National Highways during 1975-76 has been arrived a t  
as follows: 

Original Grant . . . Rs I I ~ I O .  oo lahhg 

Suppkmrntary Grant . . R: 82.  5.3 lakh.? 

The provision during a particulkr year is assessed both at t b t  
Budget Estimates stage and the Revised Estimates stage 
taking into account the actual requirements after due al- 
lowance for increase in the cost of labour and materials 
and other special circumstances like floods cyclones etc. 
from time to time but the provision ffnally accepted de- 
pends on the overall financial resources position and due 
to financial conetraints, i t  is invariably less than the re- 
quirements assessed for this purpose. This will be clear 
for 197576 in this regard from the table below: 



The actual expenditure gf Rs. 21.40 crores wass thus very near 
to the mmunt osseesed at #t R.E. stage for l875-76. HOW- 
ever, as stated above, in view of the financial constraints, 
the full requirement could not be accepted. 

The Ministry thus did try to make as near an  estimate of the 
anticipated expenditure as possible and if the funds equal 
to the Ministry's assessments a t  the RE. stage had been 
provided fully, the actual expenditure would have been 
very near to the anticipated requirements. However, finan- 
cial constraints stood in the way. Despite this, however, 
Government are fully alive to the requirement of the neea 
and urgency for preventing excesses over sanctioned budget 
grants and are not only tightening the various administra- 
t I W  mtructions for preventing these excesses, but are 
also taking steps to evolve a revised procedure to solve 
this problem cide paras 5-6 below. 

In regard to the general question of excesses over sanctioned 
grants in respect of National Highways, it may be stated 
that though the expenditure on the development and main- 
tenance of National Highways is met by the Central Gov- 
ernment actual execution is done by the State Governments 
as agents of the Central Government. The expenditure 
on these works is also incurred by the State Go;ernments 
through their officers. Till September 1976, the expendi- 
ture incurred by them was debi-ted directly against the 
Central Cash balances. As a result in incurring the ex- 
penditure, the States were not subject to any budgetary 
control. 

In  order to overcome this situation. action is in hand to evolve 
a revlsed procedure for payment for National Highways on 
the basis of mommendations of a 'Task Force' rrppolnted by 
the Government to go into the general question of excesses 
over sanctioned grants and steps ne-ty to prevent such 
excesses. The proposed revised procedure is being worked 
out in consultation with Ministry of ~inance/Ministry of 
Law and C&AG. 

Government is thus fully alive to the problem and are taking 
necessary action. It is hoped that as a &t of all these 
tneasuru#s the problem may be solved eoon." 

2.47. rrfl5c 4bmmittee h d  #at the emeas expenditure under 'Vot- 
rl P& of Grant No. 84LUoads, is maidy dtributable to gross 



excess of Rs. 298.31 lakhs on the maintenance and repairs of National 
Highways covering the sub-heads 'A.2(1) (1)-Maintenance by Roads 
Wing' (Rs. 275.58 lakhs) and 'A.2(1) (2)-Maintenance by Border Road 
Development Board' (Rs. 14.73 lakhs). The excess has, as in the past, 
been attributed to extensive repair works required to be undertaken 
on the National Highways damaged by heavy rains in various parts 
of the country and increase in the cost of material and labour for 
maintenance of works. In the Action Taken Note received in July 1978 
in reply to the earlier observations made by the Committee in their 
38th Report (Sixth Lok Sabha), the Ministry of Shipping and Trans- 
port (Roads Wing) have sought to explain that "the provision during 
a particular year is assessed b3th at the Budget Estimates stage and 
the Revised Estimate stage taking into account the actual require- 
ments after due allowance for increase in the cost of labour and 
materials and other special circumstances like floods, cyclones etc., 
from time to time but the provision finally accepted depends on the 
overall financial resources position and due to financial constraints. 
it is invariablv less than the requirements assewed for this purpose." 
In support of this contention, it has been indicated that against the 
assessed provision of Rs. IbW lakhs f-r 1975-76 at the time of budget 
estimates, a sum of Rs. 1800 was provided. and against the figure 
of Rs. ZOlN lakhs at the revised estimates stage. the funds provided 
were Ra 1887 lakhs. Presumably, the reduction. which works out 
to about 10 per cent of the assessed funds would have been made 
deliberately with an eye an economy, for which there is admittedly 
always some scope for such works. This belief is supported by the 
fact that normally control over expenditure is to be exercised through 
scrutiny of estimates, works registers and schedule of rates, hut it is 
seen from the Advance Audit Report for 1976-77 that "no works 
registers were maintained by the Pay and Accounts Officer (National 
Highways) in respect of the year 197677." 

The Committee take note of the Ministry's hapless posi- 
tion and its inability to get funds N l y  provided for, as assessed. The 
Committee desire that this sspect needs to be fully gone into by the 
Government in the Ministry of Fimance (Badget Division). They 
would like to have a detailed clarification on how far the financial 
constraints stood in the wav of making adequate provision of fund- 
requirements of the Ministry of Shipping and Transport. 

2.48. The Committee have furtber haen informed by the Ministlr 
that ''till September 1976. the expenditure incurred by State GOV- 
ernmcnbr as executing agencies of the Central Government, for deve- 
Iqment and mdntsnance of National Higbways was debited d i r s c t l ~  
against the Ccahl  cash balances and tbr Staks ware not rubfect * 



w; 
any budgetary control." In order to overcome this situation, action 
to evolve a revised procedure for payment for National Highways on 
the basis of recommendation4 of the Task Force is reportedly in hand. 
The Coimmittee also find that the proposed revised procedure is being 
worked out in consultation with the Ministry of Finance/Ministry 
of Law and the Comptroller and Auditor General. 

2.49. I t  is rather distressing that in spite of repeated exhortations 
by the Committee for an expeditious examination of the suggestions, 
made about 4 years back, by the Task Force c:tnstituted nearly six 
years ago, no finality has yet been reached in this vital matter. The 
Committee have dealt with this aspect in a greater detail in para 
3.12 of the subsequent Chapter. 

6 1 

2.50. The Committee find that agdnst the original charged appro- 
priatiion of Rs. 10,000 which was augmented by a Supple-mentary 
Appropriation of Rs. 1,20,000 under Grant No. 80-Boads, the actual 
expenditure amounted to Rs. 3,90,520 thereby leaving an  uncovered 
excass of Rs. 2.60,520. The excas is mainly attributable to the grvss 
excess of Rs. 2,71,041 under the sub-head A4(1)(1)-Roads in Delhi. 
Against an Appropriation of Rs. 19,000 obtained in March 1977, the 
actual expenditure amounted to Rs. 2,90,041, leading to an excess 
.It Rs. 2,71,041. It is s&pScant that the gross excess over final 
grant under this sub-head works out to 208.40 per cent, which 
ir rather alarming. The Committee would like to have further de- 
tails as to why the decretal awards could not be ibreseen at the time 
d revised budget allocation and the exact point ob time when the 
awards in question were announced. 

MINISTRY OF STEEL & MENIS 

(DEPARTMENT OF STEEL) 

251 Grant No. %Department of S W .  

Final Apprc~priation . . Z,OO,~C.PCO 



253 In a note furnished to the Committee, explaining the ma- 
sons for the excess expenditure, the Department of Steel have, inter 
a k ,  stated: 

"The excess 06 Rs. 5,33,139 occurred under sub-head 'AAI(4)- 
Acquisition of land (Acquisition of Land for Durgapur 
Steel Plant)' on account of compensation payment to the 
owners of land ~cqui red  for Durgapur Steel Plant. The 
payments were effected in March 1977 in pursuance of 
Court awards. The Budget provision of Rs. 10 lakhs made 
in the6Voted' section of the Grant for this purpose could 
not be used as these payments, in terms of article 112(3) 
( f )  of the Constitution were 'Charged' on the Consolidated 
Fund of India. As there was no time for obtaining a S u p  
plementarp Appwriation, these payments led to the ex- 
cess of Rs. 5.33.139 while on the 'Voted' seztion there was 
corresponding saving. 

The excess of Rs. 5,33.139 under 'Charged portion' in Capital 
Section of Grant map kindly be recommended for regu- 
larisation by Parliament under Article llS(1) (b) of the  
~onstitutioi." 

2.53. The Committee are surprised to note t i a t  the excess ex- 
pcmditure of Rs. 5.33 lakhs occurred under sub-head "AAI(4)-Ac- 
quistion of Land (Acquisition of Land for Durgapur Steel Plant)" 
under Grant No. -Department of Steel in fulfilment of Court 
awards. as the budget provision of IRB. 10 Iakhs was wrongly made 
for thii purpose in the 'Voted' Section of the Grant. even though 
payment incurred in pursuance of awards d Court is correctly de- 
bitable as 'Charged' expenditure as per the provis'ins oi Article 
112(3)(F) of the Constitution. Thu clearly indicates an utter callous- 
ness im following basic budgetary principles and procodurea of classi- 
&.tion. The Committee are at a loss to understand how this incor- 
met d o c a h  remained undetected before the closure of accounts. 
Tbey would like the Miinistry to examine the reawnff for this l a m  
& M y  at  the  supervisor^. level. with a view to fixing racqnn- 
oi)iiitg for appropriate action against tbwe ecmearnsd under ad'cdcb 
b the Committee. 



Mhistry d wbrks and Houshg . 
254. Grant No. S H o u s i n g  and Urban Development. 

Capital Section: 

Original Apprnpriatitm . . . . . . g I . C i . c w ~ , c m  

- - -- A 

2.55. In a note, explaining the reasons for excess expenditure, the 
Ministry of Works and Housing have, inter alia, stated: 

"The original appropriation of Rs. 31,66,00,000 was augmented 
by obtaining Supplementary Appropriation of Rs. 20,51,000 
in March 1977. Against the final Appropriation of 
Rs. 31,86,51,000, the actual expenditure amounted to 
Rs. 32,01,10,638, leaving an uncovered excess of 
Rs. 14,59,638, excess occurred mainly under the following 
heads: 

T~~IPI  .4r111al \'at iar icc 
. \ p ~ w q u  iar i i m  1 x p m d i ~ n i r  

The excem occurred mainly due to payment in Febnloryl 
March 1977, of two court decrees aggregating Rs. 9 . tM 
M h s  for enhanced compensation and interest chargee 
awarded for procurement of land in Village Mohammad- 
pwMuaisb.  The examination of the court judgements 
in consultation with the Ministry at l a w  and Integrated 



Finance necessarily took some time resulting in delay in 
the sanctioning of expenditure for psyment in satisfac- 
tion of these awards, by which time i t  had become too late 
to include these cases in the last batch of Supplementary, 
Appropriation which had already been processed and 
finalised. Provision for extra funds, therefore, could not 
be msde. 

RE. I<\. Rs. 

CC. I-- and Advancra to Stare 
Go\.rrnnwn r 

CC I .-Imns for Crnmal P l u  
Schrmes 

CC. 1 (2) Drvrlnpmcnt of Natitaal 
Capital Region . r.oc~.rv.ooc~ I.~~,.~I~.PMI $ 7 5.1 0 . ~ ~ 1  c 3  

The Budget provided for Rs. 1 crore as loans to the State 
Government in connection with the Development of a 
'National Capital Region'. The requirements of one of the 
State Governments (Haryana) on thls account for 1976-77 
havlng gone up by Rs. 75 l a b ,  it was decided to provide 
additionel funds by re-appropriation, as saving of a like 
amount was anticipated under the 'Integrated Urban 
Development in Areas of National Importance'. However 
a total amount oi! Rs. 68,57,400 only could be appropriated 
to the head leaving excess of Rs. 6,42,600 under the head. 

In view of the circumstances explained above, the excess-of 
Rs. 14,59,638 over the sanctioned Appropriation may kin- 
dly be recommended for regularisation by Parliament 
under Article 115 ( I )  (b) of the Constitution." 

2.56. An excess expenditure of Rs. 1460 lakhs had been incurred 
in the 'charged' portion of the Capital Section of Grant No. 98- 
Emsing and Urban Development relating to the M!inistry of Workq 
and Housing. Bulk of the exces is attributable to sub-heads 'AA.l(l) 
(1)-Works and Housing' and 'CCI(2)-Development of National Capi- 
Od M. It is significant that but for reappropriation, the excesrr 
wer authorised Appropriation would have been much more to the 

of b. 12.93 I.khs d &s. 75.00 1-s respectively. The ad&- 
thd nwlu-b of loan to one d the State Governments (Har- 



yana) in connection with the Dovelapmmt oQ 'National Capital Be- 
gion' having gone up by Ibi 7S lakbs, the a d d i t i d  funds over the 
budget provision of Rs. 1 more were provided to the extent d 
Rs. 68.57 Iddm by re-appropriation only ahows the extent to which the 
estimates had been Mated in respect of one of the other sub-head 
'Integrated Urban Development in Areas of National Importance'. 
Gmsiderin; the k t  that the liability om1 this account was by no 
means unforeseen or unexpected and since it is not attributable to 
any extmrdinary cholopment, the Committee are o£ the view 
that it should have t c  ..a possible to assess and fully provide for the 
commitments in this regard. The Committee desire that the Ministry 
should evolve, in consultation with the Ministry of Finance, suitable 
mmhanisms t~ ensun. a mure rsaiistic and accurate forecast of 
monetary requirem 2 ~ t s  in future. 

2.57. Subject to the above observations contained in the preceb 
ing paragraphs of this Report, the Committee recommend that the 
excess expenditure referred to in paragraph 2.1 of the Report be 
regularis4 in the manner prescribed in Article 115(l)(b) of the 
Constitution of Mia 



CHAPTER ITl 

REVIEW OF ACTION TAKEN BY GOVERNMENT OF THE RgP 
COMMJSNDATIONS OF THE PUBLIC ACCOUNTS COMMITTEB 
CONTAImD IN THEIR 38TH REPORT (SIXTH W K  SABHA) 
OF EXCESSES OVER VOTED GRANTS AND CHARGED APPRO- 
PRIATIONS FOR THE YEAR 1975-76. 

3.1. The 38th Report of the Public Accounts Committee (Sixth 
Lok Sabha) on Excesses over Voted Grants and Charged Appro- 
priations disclosed in the Approp~iation Accounts for the year 1975- 
76 was presented to the Lok Sabha on 15th November. 1977. Out of 
a total number of 34 recommendations, 6 recommendations (Sl. Nos. 
23 to 28) pertaining to the Ministry of Railways (paragraphs 2.73 
and 2.74). A3inistx-y of Defence (paragraphs 2.62, 2.65 and 2.66) and 
the IVhistry of Communications (P&T Board) (paragraph 2.69) were 
dealt with separately in the 87th Report of the Public Accounts 
Committee (Sixth Lok Sabha) presented to the Lok Sabha on 
3&8-1978. Action Taken notes on the remaining 28 recommenda- 
tions or observations halve been received from Government and are 
reproduced in Appendix XVI. Of the 28 recommendations or obser- 
vations. 9 re:ommendatlons (S1. Nos. 1. 4. 5, 6, 7, 8. 30, 33 and 34) 
concerned more than one Ministry. 

3.2. The Action Taken Notes received from Go~~ernment  have been 
broadly categorised as follows: 
(i) Recommendations or observatious that have heea accepted by 

Government. 
*S.  NOS. 1-6. 9, 10-17, 18. 19. 21-22, 29-32. 

(ii) Recommendations or observations which the Committee do net 
desire to pursue in view of the replies of Government. 

S. Nos. 7 and 8. 
(W) Rscommendations or observations replies to which have not 

bean accepted by the Committee and which require reiteratioa. 
S. Nos. 20, 33 and 39. 

(iv) i&comnvendations or observations in respect of w%ich C;ovm- 
memt have furnished interim replice. 

Nil 



3.3, I11 arcordance with tge time schedule prescribed by the 
,Committee in their 5th Report (Fourth Lok Sabha), notes on ' the 
action taken by Government on the recommendations or observations 
contained in the Committee's 38th Report (Sixth Lok Sabha) were 
required to be furnished by the concerned Ministries or Departments 
latest by 14th May, 1978. An analysis of the receipt of Action Takem 
Notes, however, discloses the following position: 

3.4. The following table indicates the comparative position in this 
regard in respect of the relevant Reports on Excesses over Voted 
Granted and Charged Appropriations for fthe years 1969-70 to 1975- 
76. 
- - - --- ---- ---- 

3.5. Commenting m the persistent tendency of delay in the sub- 
.nission of Action Taken Notes on the remmmendations/obervations 
contained in their 227th Report, the Public Accounts Committee 
(1977-78) had, in paragraph 3.7 of their 38th Report (6th Lok Sabha) 
observed: 

"lbo ColffaaSttce And that while 25 Action Taken Notes w m  
raeited by the due date i e .  28 February, 1417 five nobr 



were re:eived upto 3 months after the due date. T h e  
was delay of the order of about a month in three cases. 
Two Notes were rece'ved in April, 1977. Of these, one 
pertaining to the Ministry of Home Affairs was received 
on 14 April, 1977 whereas the other draft Note fmm the 
Ministry of Defence wes received on 26 April, 1977. Yet 
another note from the Ministry of Works and Housing was 
received at the end of May 1977. In one case, pertaining 
to the Ministry of Finance (Department of Expenditure), 
Action Taken Note has not yet been finalised by them. The 
Committee take a serious view of the persistent delay 
taking p l ~ c e  in the submission of Action Taken Notes and 
would like to be spprised of the measures contemplated 
by the Ministry of Finance to ensure that final Action 
Taken Notes loc the Committee's ~ecommmdations are 
invariably furnished to them within the stipulated time 
limit of six months." 

3.6. In their Action Taken Note dated the 23rd June, 1978, the 
Ministry of Finance (Department of Expenditure) have, inter al'a 
informed the Committee that their recommendation had been noted 
by the Government and circulated to all the Ministries/Departmenk 
mf the Government of India vide O.M. dated the 16/19th June, 1978. 
Whereas the Ministry of Works and Housing and the Ministry of 
Defence have informed the Committee that they had taken effective 
steps to ensure strict adherence in future, of the prescribed time 
limit of six months, the Ministry of Home Affairs have inter d i n ,  
informed the Committee on 1-9-1978 as under: 

". . . .We are strictly observing the instructions issued by the 
Ministry of Finance regarding timely submission of Action 
Taken Notes and making all efforts to cut down delays." 

3.7. The Committee had, in paragragh 3.7 of their 38th Repod 
(Sixth Lok Sabha) taken a rperiaus view of the persistent delays that 
had been taking place in the submission of Action Taken Notes and 
had desired to be apprised of the measures contemplated to ensure 
thrt Action Taken Notes were invariably furnished to them within 
the stipulated time limit of six months. The Committea And that in 
pmsnanee of their recommendation, Ministries or Departments have 
anae been requested by the M i n i s t ~  of Finance that Action 
Taken Ndes should be finadbred and submitted withm the prescrib- 
ed period of six months. Jf  i s  rather disconcerting that despite the 
mmme& of the Commitin- in their earlier reports and the fact 
th.t instructionr had been repeatedly isuued by the Ministry d 

in February 1974. July lWd, August, 1@77 urd June, 1978, 



delays continue to occur this year as well, 17 Action Taken Notes 
in  respect of recommendations contained in their 38th Report 
(Sisrth Lok Sabha) were received after the due date viz., 14th May, 
1978. The delay was 06 the d e r  of a month and a half in 12 cases 
Whereas two notes $rom the Ministry of Deface  were received 
after a delay of over two weeks, one note from the Ministry of 
Hams Affairs was received after 31 m t h s  on 1.9.1978. The note 
b m  the Ministry a€ Shipping and Transport was, however, mceiv- 
ed on 11.7.1978. One advance note from the Minis* of Health and 
Family Welfare was received after 5 months. The Committee take a 
very serious view of the delays, particularly occurring in the Minis- 
t ry  of H m e  Affairs and the Ministty of Health and Family Wel- 
fare and feel that the instiructions issued by the Ministry of Finance 
are observed in breach than in compliance. They would like to be 
reassured that the recommendations of the Committee receive pro- 
mpt attention and the time schedule p re sc r iw  for furnishing, the 
Action Taken notes is scrupulous followed in future, save in excep- 
tional cases and that too for unavoidable reasons. 

3.8. The Committee wor~ld like that final replies to the recom- 
mendations on which interim rrplies have so far been sent, a m  
furnished to them, duly vetted hy Audit, without further delay. 

3.9. The Comrnitte w!ll now deal with the Action Taken by 
Government on the following recommendations or observations 
contained in  their 33th Report (Sixth Lok Sabha). 
l)eIalJ in strearnlinin.g budgetar?/ procedures. 

3.10. Commenting on the recurring phenomenon of excess ex- 
pend ture on the maintenance of National Highways an3 the delay in 
finalising the suggestions of the Task Force aimed at streamlining 
the budqetary proxdures, the Public Accounts Committee (1977- 
78) had obqerved as follows in paragraphs 2.54 (S. No. 20), 3.18 
iS Ns 33) and 3.19 (S. No. 31) ~f their 38th Report (Sixth Lok 
SabhaJ :- 

"2.54. The Carnmit'ice note i h t  the gross esccss under the head 
'A4 (1) -Maintenance of Nationai Highways' oB Rs. 257.36 
lakhs represents about 14.3 per cent of the original budget 
provision. The excess under this head has almost become a 
recurring feature. The reasons attributable to the 
excess are that extensive repair works were undertaken 
on the Nat'onal Highways damaged by heavy rains in 
viriotrs parts of the countq and increase in cost material 
and labour for main ten an^ works as compared to the 
l~arms presctibed by the Central Government. The main- 



40 
tenance and repair works are undertaken by the varioum 
State Governments who are the executing agencies of 
the Central Government for the development and maink 
tenance of the National Highways. The Committee are 
unable to understand why the increase in cost of materials 
and labour could not be aniticipated in close and 'functiwal 
coordination with the State Highway authorities and fully 
provided for while framing the Revised Esti- 
mates, if not earlier. 1,t seems the instructions issued in 
the past have had little effect in improving the budgetary 
procedures and controls in the Ministry. The Cornmitt* 
would in particular like the Ministry to examine criti- 
cally specific steps taken in the implementation of the 
instructions issued repeatedly by them to tighen up the 
budgetary procedures and controls in order identify as 
to what further st* are necessary to contain the re- 
curring phenomenon of excesses over voted grants/ 
charged appropriations." 

"3.18. The Committee are once again constrained to observe 
'that in spite of repeated recommendations by them for an 
expdt ious  examination of the suggestions made by the 
Task F o ~ e  over 3 years back, no finality has yet been 
reached in this matter of importance. with the result that 
excess expenditure mainly in the grant relating to the 
maintenance of national highways has become a recur- 
ring feature over years. Surprisingly the excesses under 
the hwd 'A2(l)-Maintenance of National Highways' 
during the year 197576 were as high as Rs. 2.57.35,778. 
In their explanatory note, the Ministry of Shipping and 
Transport (Roads Wing) have indicated that 'the excess 
was mainly due to extensive repair works undertaken on 
the na.tional highways damaged by heavy rains in various 
parts of the countrv and increase in cost of material and 
labour for maintenance works as compared to the norms 
prescribed by the Central Government.' The maintenance 
and repair works were undertaken by the various State 
Governments who are the executing agencies of the 
Central Government for the development and main- 
tenance of National Highways. 

3.14 The Comrnjttee would, urge that final adtion on the 
recommendations especially aimed at streamlining bud- 
getary procedures be initiated without further loss of 
thne so as to ensure sounder budgetary control than what 
exists at  present, particulafy in respect of certain grants 
administered by the Ministry of Shigpdng and Transport. 
The Committee have also dealt with particular excesses 
rehting to the grant 'Maintenan-e of NaUonal Highways 



that occurred during 1975-76 Sepprately in  Chapter I1 of 
this Report." 

3.11 In  the relevant Action Taken Notes [other than this note 
recaved in repay to paragraph 2.54 (S. No. 20) which has been dealt 
with seprately in the earlier Chapter] furnished by -the Ministry 
of Finance (Department of Expenditure) in June, 1978, Committee 
have been informed as under: 

"I. EXPENDITURE ON NATIONAL HIGHWAYS 

Under Entry 23 in the Union List of the Seventh Schedule of the 
Constitution, National Highways are a Central subject. The Govern- 
ment of India, are, therefore, primarily responsible for the develop- 
ment and maintenance of the National Highways. In order to ad- 
minister this Central subject, the Government of lndia enacted the 
National Highwas Act, 1956 and entrusted the duties and functions 
relating to the development and maintenance of Na.tional Highways 
to State Governments concerned under Section 5 of that Act which 
flows from Articles 258(1) of the Constitution. Though the actual 
development and maintenance works are being executed by the 
State Governments on an agency basis, the entire expenditure 
hvolved is met by the Government of India from the Consolidated 
Fund of hdia. 

Prior to departmentalisation of accounts, the expenditure used to 
be incurred by the State Governments initially from their own re- 
sources out of the Public Accounts of the State audit was later ad- 
justed by the State Accountants General against the Central Heads 
at Accounts following the departmentalisation of accounts with 
effect from 1st July, 1976, the State Accountants General prepare a 
monthly statement of such expenditure which is reimbursed by the 
Pay and Accounts Officer, Ministry of Shipping and Transport. I t  
baa been the experience of the Ministry of Shipping and Transport 
that, in many cases, the State Government offlcers do not limit the 
earpenditure to the amounts sanctioned but exceed them. There is 
no control by the Central Government over the incurring of ex- 
penditure by the State Public Works Divisions and, a t  the same 
time, the expenditure is also not subject to budgetary discipline of 
the Stok  Government, as provision of funds is not made in the State 
Budgets. This has resulted in excesses over the provision in the 
Central Budget year after year, which has been adversely com- 
mented on by Public Accounts Committee. 

EPaI3owing "the recommendation made by the Public Accounts 
Cammittee at  S. No. 1 of Appendix XXXV to their 49th Report (5th 



Lok Sabha), a Task Force consisting of the representatives of the 
Finance Ministry and the C.&A.G. was set up in December, 1972, to 
investigate the causes for excesses an,d suggest remedial measures to 
improve the budgetary system. The Task Force recommended that 
the "system of pants-in-aid to States for expenditure on mainten- 
ance and construction of National Highwavs may be tried by the 
Ministry of Shipping and Transport in consultation with their Asso- 
ciated Finance and the Comptroller and Auditor General." 

The Report of the Task Force was considered in a meeting taken. 
by the Finance Secretary on 25th April, 1974 and it was decided that 
the existing procedure ~hould be changed and that the system of 
payments in instalments analogous to that for grants-in-aid should 
be adopted, but instead oB grants-in-aid the payments to the State 
Governments may be styled as reimbursements' or payments for 
services rendered' or given some other appropriate name, so as to 
retain the present character of agency system through which the 
unorks are executed and checks an quality of works, etc. exercised. 
I t  was also decided that it should be ensured that the rdeases of 
instalments are tied up with the progress of works. Since the 
proposed procedure involved a departure from the existing pm- 
cedure and brought in picture the State Government finances, it 
was agreed that the States should be addressed in the matter after 
getting a clearance from the C.&.A.G. 

In terms of this decision, the Ministry of Shipping and Transport 
prepared a draft letter (to the State Gwernments) and referred it 
to the Finance Ministry in November, 1974. The Ministry oE Fin- 
ance suggested that the draft letter may be suitably altered to indi- 
cate that Government of India intends to entrust the functions to 
the State Governments in terms of article 258(1) of the Constitu- 
tion and that the State Governments may give their consent and 
also agree to the budgeting arrangement as indicated in the draft. 
It may be mentioned here, that this suggestions was made on the 
basis of a proposal earlier made by the Ministry of Transport in 
November, 1971 to entrust the functions relating to National High- 
ways to State Governments under Article 258 (1) of the Condtitu- 
tion, which had also been agreed to by the C. & A.G. subject to the 
conditions of entrustment being shown to them (C. & A.G.). The 
draft letter to the State Governments could not be Analised for two 
reasons vS.: 

(a) since the functions could be delegated under Section 5 of 
the National Highways Act, the necessity for entrusting 
the functions under Article 258(1) of the Constitution 
was not dear; and 
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(b)~  it was also not clear whether the State Govenunents 

a .aoukd initially incur the expenditure out of 'their C m l i -  
dated Furads and eeek reimbursement from the a n t r e  

. ~~bseqpenbky. 

The Mipistry of Law held that the entrustment under Article 
258 (1) would be legally possible only if* the notifications already 
issued by the Central Government under Section 5 of the Act are 
revoked: As regards the Second point, they held that it was only 
an administrative matter. The C. & A.G. expressed a doubt 
whether it would be in order for the State Governments to meet 
the expenditure initially from their Consolidted Funds, as National 
Highways are a Central subject. According to the C. & AG., the 
provision of funds could not be treated as a merely administrative 
matter. They suggested that definite views af the Law Ministry 
should be obtaind and the views of the State Governments also 
sought before a ha1 decision was taken. The Ministry of Sh ip  
ping and Transport, however, suggested delegation of functions 
under Section 5 of the Act which would not involve concurrence of 
the States. l - '1: 

Due to conflicting views on the subject, the procedure could 
not be finalised and a meeting was held by Secretary, Ministry of 
Transport on 5th July 1976 with the representatives of Ministry 
of Finance, Ministry of Law and the C. & A.G. It was decided in 
the meeting that the matter should be referred to the Ministry of 
Law for obtaining the views of the Attorney General of India. The 
Ministry of Law accordingly prepared a statement of case in con- 
sultation with the Ministries of Finance and Shipping and Trans- 
port for obtaining the opinion of the Attorney General. The draft 
9tatement a€ the case was referred to the office of the C. & A.G. on 
4th April, 1977 for comments. I t  was observed by the ofRce of 
the C. & A.G. (September, 1977) that the drast statement did not 
see~n to bring out the various issues involved and the basic 
point at issue, in their proper perspective, and that the implica- 
tions of Article 258(3) of the Constitution did not seem to have 
been properly focussed. They desired that discussion may be held 
with the concerned officers of the Ministries of Law, Shipping and 
Trampott and Finance, so that the relevant points at issue may 
be discussed and agreed upon. Accordingly, an interdepartmental 
m&g was held m 13th March, 1978 to discuss the statement of case. 
Tbe meeting was attended by the representatives of the Ministry 
of FinancelLawlShipping and Transport and the C. & A.G. of India. 
Fur&er action in this regard is being taken by the Ministry of 
taw. 
3032 I S 4  



Tiil the matter is settled in cnasultption with the Comphller 
and Auditor General and aiter obtaining the q h i o n  of th& Attor- 
ney General, the National H5gbw.gs .Acc&ting Cedl in the 
Ministry of Shipping and Transport is being shagthanod to en- 
sure proper accountal and control of the expenditure. 

Priw to 1956, 'Net budgeting' was being resorted to in  the'^.^. 
W.D. under 'Suspense' i.e. provision was being made for anticip- 
ated net increase/decrease in the Suspense balance. In 1966, ft was 
dedided to make budgetary pmision under 'Suspense' for gross 
ammmt instead of net Amaunt. This change in the procedure 
entails multiple budgetary provisions under 'stack' and purirtrase' 
depending u p  the number of intermediary stages through which 
the xnpterial-s h a w  passed from the time of pumhsae tin ultimate 
use. 

The question of net budge- under 'Suspense' head was 
emsicbared k a m~etiag taken on 3rd December, 1969 by the Can- 
ptroller and Auditor General of India. Following this, a new 
procedure applicable to all the departments of Union and State 
GoM~l~nents was circulated by the ComptmHer and Audibr 
General on 22nd April, 1968. The essential features of new proce- 
dure were: - 

(a) Where stores are purchased for specific works and can 
be identified ab initio as such, the expenditure may 
be debited direct to the works concerned and not p a d  
through the general stores Suspense head. If the stores 
arrive before payments are made, suspense head within 
the works:projects Grants should be operated upon, to 
watch the liquidation of the liability. If payment has 
been made in advance and the stores have not arrived, 
the payment should .be debited direct to the work, suit- 
able arrangements being made to watch the receipt of 
material. 
b) Where stores are purchased for geneqal purposes, tbe 
value of materials should be debited to the stores s u e  
pen* head and the vote taken for the g r w  expenditure;. 
If payment has not been made, the head 'purchases' 
will be operated upon but this will be treated as a dq- 
tailed head under the main stores suspense head. 

(c) Credits for stores issued to works and services for 
which funds are pravided within the same Chant as the 



stores suspense head, should be taken in reduction, of 
expenditure under the suspense head; the vote will then 
be for the net debit. 

Owing, however, to certain practical difficulties in the applica- 
tion of this procedure to the C.P.W.D. the matter was discussed 
with the Office of the Comptroller & Auditor General on 10-5-1961 
and it was decided to maintain the statur quo. The revised proce- 
dure was accordingly, not made applicable to the C.P.W.D. 

Pursuant to the recommendation made by the P.A.C. in their 
49th Repxt  (5th Lok Sabha), a Task Force consisting of the 
representatives of the Ministry of Finance and the Comptroller and 
Auditor General was constituted (December, 1972) to investigate 
the causes for excesses over budget provisions and to suggest reme- 
dial measures to improve the budgetary system. In the case of 
Public Works Expenditure, the Task Force recommended that:- 

''. . . . . where the excesses are largely due to lack of control in 
suspense of stores transactions. the system of net budget- 
ing (the difference between the total debits and totaI 
credits on account of transaction of stores) which is 
followed in the Posts and Telegraphs may be tried by 
the Ministry of Works and Housing in consultation with 
their Associated Finance and the C & A.G." 

The question of introduction of net budgeting in the C.P.W.D. 
as in  the c x e  of Railways and P&T, as recommended by the Task 
Force was esarnined by the Ministry of Wirks and Housing who 
expressed thc followink difficulties in implementing the proposed 
system of net budgeting:- 

(a) For the purpose of net budgeting. it would be necesssry 
to distinguish the transaction of stores issued, which 
should be taken as reduction of expenditure and those 
which shwld be shown as credits (i.e. below the line 
recoveries). Since a larger number of works under vari- 
ous major heads are dealt with by the divisions, such a 
segregation of stores issued would be difficult and mis- 
classifications are likely. 

(b) Since the stock suspense sub-head would be operatd b y -  

Central Stores division as well as bv all the maintenance 
-divisions, the  proposed treatment of inter-divisional trans- 
fer of stores taken to 'stock' tvol~lrl lead to minus debit 
under 'stack'. 



(c) Since the stores content of rspair works for which pmvi- 
sion is made in the 'Revenue' section of the same Grant 
(where provision is made for general stores suspense) 
constitutes only a small percentage (11 per cent) of the 
total provision for general stores suspense the advanta- 
ages of the proposed system would be rather limited. 

The procedure for management and accounting of Stores in the 
Railways and P & T (which also follows the pattern in Railways) 
Is very well-organised and centralised and is d'fferent from the pro- 
cedure followed in C.P.W.D. Also, if the C.P.W.D. switches over to 
the ac-ounting procedure being followed by the Railways, it will 
mean extra staff and the consequential additi0np.l expenditure of 
about Rs. 17 lakhs annually. It has, therefore, been decided that 
the Minktry of Works and Housing should conduct a detailed study 
of the accounting and budgeting of the C.P.W.D., vis-a-vis the pat- 
tern followed by Railways, and that, in the meantime, the status 
quo may be maintained. It was also decided that the Department 
should exercise strict control over the expenditure vis-a-vis the 
funds provided for the Suspense Head in the Budget Estimates, 
to avoid the excesses occurring year after year. 

The position will be reviewed again after the pmpsed study 
by the Ministry of Works and Housing is completed." 

3.16. Tbe Committee have made observations on the ~s exass 
nader Grrvrt No. 8&-Roe& aggregating Rs. 290.31 CaLbs, in Chapter 
XI ofl this Report (of paras 2.47 to 2.49). The Commhte note tbat 
following the recommendation uf the PuMic Aceaunts C o d t t a  
contPiPed in their 49th Report (5th Lok Ssbha), s Tadr Force wns 
set up in December, 1972 to investigate the causes for excesses and 
suggest remedial measures to improve the budgetary system. Ihc 
report of the Task Force was considend on 25th April, 1977. From 
tbe reply furnished to the Committee by the Miaistry ot Wnrnee 
in June, 1978, it is seen that after protracted correspondence and dis- 
cussions, a statement of the case was prepared by the Minirtry of 
Law in eonsultatioa with the Ministry of Finance and Sbippfing Id 
Rnnsport. Before obtaining the opinion ad the AttonDsy General, 
the drdt statem& was referred to the OflRce of the Comptroller 4 
Auditor Gemad of India in April, 1917 far commcnh As the dndt 
statement did not scan to bring out the vcPriau1 fsamar Iarvolved and 
the point at issue, in their proper jmmpedhe, rm iatarldepart- 

m b b h  wm rrcc-y bdd on 13 Mudr,  lW8 to d k m s  
the staemsnt d the case. The Committee have besn h r f o n d  that 



£wtbm action in tbje r e g d  6s*b8jtle taken by the Ministry ob JAW 
+d i. the mcpntbe, the National Highways Accounting Cell in the 
M h b W  of Shiping and Trsrrsport is being strengthe3led to -sure 
proper aecau~ltal and control ofl expenditure. 

3.13. The Committee also find that the procedure for management 
and acwunting d Stores in the Railways and Posts and Telegraphs 
is stated to be well organised and centralbd. Prior to 1956, the 
C.P.W.D. also resorted to 'Net Budgetting' whereby provision was 
being made for anticipated net inerease or decrease in the suspence 
b e e .  A decision bas been taken that the Ministry of Works and 
Housing should conduct a detailed study of the accounting d 
bdgeting of the CPWD vis-a-vis the Pattern followed by Railways. 
It is durther seen from the reply of the Government that the posi- 
tmn should be reviewed again after the proposed strrdy by tbe 
Ministry i s  completed In the meantime, status quo is being main- 
taieed and it was decided that the Department should exercise strict 
control over the expenditure vis-a-vis the funds provided for the 
suspense Head in the Budgeh 

3.14. The C o d t t a e  are distressed to point out that inspite of 
repeated exhortations by them the progress to ensure proper ac- 
countal and control of expenditure has rathea been at snail's pace, 
with the result that excesses over authorised provisions continue to 
occur year after year. They fed  that the issues involved are not 
so intricate as to evade solution. The Committee once again 
stress that finality should be soon wched  in thk matter of import- 
anre. They wouAd like b be informed of the concrete action taken 
in this regard as and when the statement of the case is b l i s e d  by 
the Ministry of Law and sent to the Attorney General for obtaining 
his opinion. 

3.15. The Committee lalso find that the only change brought abeut 
fdlowing departmentalisation of accounts with effect from 1st July, 
1976, is that now the State Accountants General prepare a monthly 
statement of expenditure incurred by the State Governments, which 
b reimbursed by the Pay and Accounts Otlicer, Ministry of Shipping 
and Transport. From the Advance Report of the Comptroller and 
Auditor General of India, it is seen that the checks to be exercised 
by the Pay sad Accounts M c e r  (National Highways) in respect of 
works expenditure with raference to vouchers, sanctions, contract 
documents, schedule of rates, statements of remittances into trea- 
suries and paid cheques, bd not been prescribed till January, 1978. 
During local Audit (October 1977) of the Oflice of Pay and Accounts 
OlRcer (National Highways) it was noticed that after re-in~hursement 



nf atpeditune itlMured by SIPLe Gevernments, no afPsctCPe p s t -  
checks were rpplied ~ X D  the .eaumts ad. vaedsem d v e d .  Phe 
Committee c- c o m p h n d  how tbe straPgthening of the Nlstianal 
Highways Accounting Cell could ensure pmper accomtal and strict 
control of expenditure, unless detailed procedures for accountal and 
inspection of National Higways expenditure are laid down. They 
would like to have further clarification on the circumstances under 
which it has not been possible to lay down detailed procedures Por 
accountai of National Highways expenditure. 

3.16. One of the functions of the Coatroller General of Acwnnts 
is to have a coordinating and innovating role in the introduction of 
Management Accounting System in the various Ministries andla De- 
partments of the Gmemment. The Committee And that the procedure 
for management and swcaunting of stores in the Railways and Posts 
and Telegraphs is stated b be well organised and eentraiised. Prior 
to 1956, 'Net Budgeting' was being resorted to in the C.P.W.D. also 
under 'Suspense' head. In this connection, it is relevant that the 
question af 'net budgeting' as prevalent in Railways and Pwts & 
Telegraphs, was also reconmended to be re-introduced in the 
CP.W.D. in consultation with their Associated Finance and the 
Cosaptrdler & Auditor General of India. The Committee have 
been in fommd that a decision had been taken that the Ministry 
of Works and Housing should conduct a detaited study of the ac- 
counting and budgding of the CPWD vis-a-vis the pattern foll~wed 
by Railways. The Committee desire that the proposed study may 
be completed m n  and the position as reviewed thereafter may be 
communicated to tbem. The desirability of associating the Controller 
G e n e 4  of Accounts who is to have a pivotal role in * establishing 
and maintaining a technically sound accounting system in the Minis- 
tries andlor Departments, may also be appropriately considered. 
The Committee also desire that they may be informed in due course 
of the progress achieved in the introduction and/or enforcement of 
RiZapagemeat Accounting System and evaluation of the st.@ of ptr- 
h a n e e  budgeting. 

NEW DEWII; P. V. NARASIMHA RAO, 
December 16, 1978. -- --- CWman,  
Agrahayanu 23, 1900 (S). Public Accounts Cmm3ttee. 



APPENDICES 

APPENDICES I TO XV 

(Vide paragraph 1.4 of the Report) 

Explantory Notes received from various Ministries/Departments 
on the Excesses over Voted Grants and Charged Appropriations 
disclosed in the Appropriation Accounts (Civil) for the year 19'76- 
77. 



APPENDIX I 

MINISTRY OF PETROLEUM, CHEMICALS & FERTILIZERS 
(Department of Chemicals & Fertilizers) 

Grant No. 11: Ministry of Chemicals & Fertilizers 

Final Actual b c e ,  
Grant Expcnditurc 

Against the sanctioned grant of Rs. 32,01,000 for the year 1976-77, 
the actual expenditure amounted to Rs. 32,49,327 leading to an 
excess of Rs. 48,327. 

2. The excess, which was a net result of excesses and savings 
under the various subheads under the Grant, is mainly attribut- 
able to the excess under the sub-head "Office Expenses"-Against 
the sanctioned Grant of Rs. 6,00,000 for this sub-head, the actual ex- 
penditure amounted to Rs. 8,01,572, thus resulting in an excess of 
Fb. 2,01,572. ' Ibs  excess was occasioned by substantially large and 
pertly unanticipated expenditure on telephone bills, furniture, type- 
writers, desert coolers and airconditioners The excess expenditure 
was on account of providing immediate telephone facilities at  the 
additional ac=ammodation for the staf£ of the Ministry, as well as 
for installation of new telephone connections, pu rchw d additimal 
furniture, stationery , tyycwriters etc., for additional clerical and 
other posts created and/or filled up during the year. 

3. At the Revised Estimates stage when the Grant was reviewed, 
it was expected that the additional expenditure on these items 
could be met from likely savihgs available within the Grant and as 
such no Supplementary Grant was sought. This anticipation, how- 
ever, did not materfalise fully; moreover unanticipated expenditure 
of h. 90,491 had further to be incurred during the month of March, 
197?, coMirrtSng of h. 54,624 dor telephone charges, Rs. 18,7f#r.40 
tor deuert coolm and Ra. 18,873 bor adjustment of the cost of air- 



conditioners purchased in 1973-74 by the then composite Ministry 
of Petroleum and Chemicals. 

4. The gross excess of Rs. 2,01,572 under the sub-head A. l(5) 
Oface Expenses, was p a w  met fkoh the savings under other sub- 
heads leaving an uncovered excess of Rs. 48,327 under the Grant. 
i I * \, 

5. The excess is less than 2 per cent of the total sanctioned Grant 
and may k recommended for regularisation by Parliament under 
Article 115 (1) (b) of the Constitution. 

6. This note has been seen by Aud t. 



4 ; o , . i  , + YPPENDIX II 
MINISTRY OF ENERGY 

Gxant No. 29: Ministry of Energy. 
I .  _ 1. 

(Figurer in rupca) 

e;iginal Grant {Voted) . . . - j 3 . 2 2 , W  

Final Grant . . . . . . . . 60,6R,ooo 
. . . , 

Actual rxpmditure . . . . . . 6036n.g26 

The original Grant of Rs. 53.221000 was augmented by Supple- 
mentary Grants of Rs. 3,68000 obtained in August 1976 and Rs. 
3,7B,WO obtained in March ISTI. Agdnst the And grent of Rs. 
60,68,W, actunl apeaditwe amounted to ftr. 60,82,9!B leeving an a- 
o o v d  excess af h. 14,928 which need to be regularised. 

The excess of Rs. 14,926 was mainly due to an excess expenditure 
ef Rs. 4B,290 mdcr head *A l(2) (4) Travel expenses' under the De- 
partment of Coal. At the time of review of the Grant for going in 
tor the East batch of Supplementary Demands for Grants for  1mS 
77, it was anticipated that savings would be available under other 
heads to m e t  the afbresaid excess expenditure. However, savings 
to the extent anticipated earlier did not materialise leading to an 
uncovered excess of Rs. 14,938. The excess constitutes only 023 per 
cent d the mmctioned Gnmt. In the circumstances, it Is requested 
that the excess expenditure of Rs. 14,928, may kindly be r e c m e n d -  
ed for mguzarlsation by Parliament under article 115(1) (b) of the 
Constitution. 

lhis has been seen by Au&t. 



APPENMXUI 
r E  

M I N ~ S ~ Y  OF F'INANCE 
(Department of Economic Affairs) 

Grant No. 36: Cur~&/Co;Inage and Mint 
.- - . . - .- -- . - - .- -- - - - . -- - -. . - . - --. - --- - 
Capital Scct ia  --Charged (Figurrs in Rupcer) 

- -- -----.- ---- - - -. . - - - - - -.-- - - - - 
0:igin.d Appropriation . . . . 

. . . . . .  Ex- . . . .  14 
-.----- 

A Supplementary Appropriation of Re. 5,60,000 was obtained ih 
March, 1977 for makmg payment in satisfacthm of a Court decree. 
Against this the expendirure actually bodred amounted to 
Rs. 5,60348, leaving an excess of Rs. 248. 

The expenditure of Ra. 5,60,248 comprised (i) Rs. f$i1,000 towards 
payment of principal, interest and cost to the claimant, and (ii) 
Rs. 9,248 towards fee of the Counsel for attending the arbitration 
proceedings and fee of the Arbitrator appointed for  the case. The 
payment of Rs. 5,51,000 was made on the basis of a decree of the 
High Court at Calcutta and it was, therefore, an item of 'cbged '  

*-diture in terms of article 112(3) (f) of the Constituti'oa The 
payment of Rs. 9,248, however, did not constitute 'charged' expendi- 
ture as it was not in satisfaction of any decree of a Court and it 
was only of the nature of expenditure wbicq is ordinarily incurred 
in a ntesting a case through an arbitrator and is treated as 'voted'. 

Tae excess in the Grant has occurred because of ~ ~ c a -  
tion of the 'voted' item of e-ture of Rs. 9,248 as 'charged'. The 
excess, thedore does not seem to require regulariaation, in view 
of the recommendations of the Public Accounts Committee (First 
Lok Sebha) contained in paragraph 7 of their 16th Report. There 
were sufacient savings in the voted grant to cover the additional 
erpenditure of Rs. 9,248. 

This Note has been vetted by Audit. 



MINISTRY OF FINANCE 

(Department of Economic Affairs) 

Grant No. 38: Trmfers to W t e s  m d  Union Territory Governments 

Original Appropriation (CIClrpcd) . . . . . . 1474.3~P%ooo 

Supplewntary Appropriation (Chugrd) . . . . 5343.9R.m . . 
Final Appropriation (Chargrdb . . . - . 15~7.8r,~,om 

The Original Appropriation of Rs. 14,74,38,00,000 was augmented 
by a Supplemegtary Appropriation of Rs. 53,WWOO in March, 
1977. Against the Final Appropriation of Rs. 1537 f 1,@8,000 actual 
expenditure amounted to Re. 15,28,41,084 leading to an uuxas of 
Rs S@#@,,(#U which requires to be regularid.  

2. The excess occurred under the subhead "C.ZStgtes' share of 
Additional Excb  Duties in lieu of Sales tax" on account of over- 
payment of Rs. 60 laWls made to the Government of Madhya Ra-  
desh on 31st March, 1977. This resulted from clerkalerror in cal- 
culation of the amount Payable to the State Government; it was 
partly off-set by a saving of Rs. 916 available in the Grant. The 
amount of Rs. 80 lakhs paid in excess w a s  recoveted fmn  the State 
Government during 1977-78 by adjustment against ib bhue of Ad&- 
tfonal Excise Duties in lieu of Sales tax in that year. 

3. i n  view of the circumstances explained above, the excess of 
Ra. 59,99,084 may kindly be recommended for regularisation by 
Parliament under Article 116(l) (b) of the Constitution of India. 

4. The Note has been vetted by Audit. 



MINISTRY OF FINANCE 

[Department of Economic Mairs (Budget Division) ] 
6 * , *  

Grant No. 39: Other Expenditure of the Minis* of Finance! 

Revenue Section (Voted) 

------ 
The. Qqiginal Grant of Rs. 170.55.96 lakhs in the Revenue Section 

(Voted) was augmented by Supplementary Grant of Rs. 1454 lakhs 
in March, 1977. Against the Final Grant of Rs. 185.09.96 lakhs, the 
actual expenditure amounted to Rs. 202,62.15,745 resulting in an ex- 
cess of Rs. 17,52,10,745. 

2. Tht excess which was the net result of exc- 4 savings 
undn MI.kaas sub-beds in the Grant ia mainly attributable to the 
grabs esekw aP Rs. 18,%,92,5192 under head 'AC(2flb-Lms by Ex- 
change'. The excess under the bead occurred due to astjdtmmb, 
largely pertaining to years prior to 1976-77. which had to be carried 
out by the Accounts Orfficdla at the fagend of the tlnancht yew B916- 
77 wben no action cmld be'talnn to pravide funds to c o r n  the ex- 
cess expenditure. However, the expenditure wae no6ioail ih view 
of heavy receipts on m o u n t  d gain by exchange duriag'1VM-77 and 
ea- gears. 

3. Tbe exara was met by savings to tbe extent of Rs. lP4.75847 
undar &br adah& in the Grant, leaving an uncovwed eycew of 
Rs. 17,52,19,745 which requires to be regularired. 

4. In view of the circumstances explained it is requested that ex- 
cess of Ra 17,5&lB,745 mag kindly be recomn~ended for mgularisa- . 
tion in accordance wit4 article 1 W l )  (b) of the Conrrtitution. 

This has been seen by Audit. 



, - MINISTRY OF FINANCE 
[Department of Economic Affairs (Budget Divisian) 3 

Grant No. 40: Laam to Caverntnent Servants, etc. 

Capitol Sr&h -VOW (Figurcs in Rupea) 

?ri?inal Grant . . 47 ,00 ,~ , (m 
S q q h w n t a r ~  (irapt . . . .  . z8,8~,00.~00 

Final Grant . . . t5.83,w.w 

Artual Exprnditurr . . 76.pg.m.n r q 

The Grant 'Loans to Government Servants' etc.' is a composite 
one and all the Minis:-ries/Depadments operate on the provisions 
made on their behalf under the various subheads in this Grant. The 
original Grant of h. 4.7 crores was augmented by obtaining a Sup 
plementary Grant of Rs. 28.85 crores in March. 1977. Against the 
final grant of Rs. 75.85 crores, the actual expenditure amounted to 
Rs. 76.95,22,214 leading to an excess of Rs. 1.10.22.214. 

The excess occurred under sub-head 'AA. 1-House Building 
Advances'. The provisim of Rs. 10 crores made on this account in 
the original Budget was augmented by obtaining a supplementary 
grant of Rs. 358.86 lakhs in March, 1977. The actual expenditure 
amounted to Rs. 23,66,80,436 resulting in an excess expenditure of 
Rs. 10.07.94.436. 

While the Ministry of Works and Housing exercise over-all wn- 
trol for the grant of 'such advances, actual releases are made by the 
various Ministries/Departments and offices under them. The excess 
expenditure occurred on account of the following:- 

(i) Heavy drawals due to spurt in construction activities on 
account of easy availability of cement etc.; and 

(ii) allotment of larger number of ready built flats by the 
Delhi Development Authority and ether housing societies/ 
agencies (payment to be made therefor is time bound or 



else the allotment is cancelled) and utilisation of the fW 
amount sanctioned during the year. + 

Power to sanction house building advances to Central Government 
servants has been decentraltsed w i th ' d lk t  from 1st April, 1978; 
individual Ministries/Departments will now be responsible for the 
control over disbursement of advances to their staff against the 
funds allotted to them. 

Taking into account savings available under other heads in the 
Grant, the net excess czme down ,to Rs. 1,10,22,214 which requires 
to be regularised. 

The recommendation of the Public Accounts Committee is 
sought to the regularisation of excess expenditure of Rs. 1,10,22,214 
under A*cle 115 (1) (b) of the Wt i t u t i on .  

This has been seen by Audit. 



APPENDIX VII 

MINISTRY OF HOME AFFAIRS 

Grant No. 52: Police 

Original Grant (Charpcrl) . . . . 2 0 , m  

Supplrmcwtary Grant fChare(cd) . . 

Final Grant . . . . 20,000 

2. The original grant was Rs. 20,0001-. The actual expenditure, 
however, amounted to Rs. 35,333j- resulting in an excess of 
Rs. 15,333/-. 

3. The overall excess of Rs. 15,3331-which was the net result of 
excesses and savings under the various sub-heads in the Court 
occurred under the following sub-heads: 

A.2(1)--Directorate General, Border Security F m e :  

This expenditure relates to the adjustment of decretal dues 
awarded by the Motor Accidents Cldms Tribunal, Sriganganagar, in 
an accident on 1-1-1969 involving a Border Security Force--vehicle. 
On rejection of the appeal filed in the Rajasthan High Court on 
11-12-1972, it was decided not to go in for further appeal and an 
advauce of Rs. 25,3201- was sanctioned from the Contingency Fund 
of India on 23-2-74 for payment of the decretal amount. A Supple- 
mentary Appropriation of Rs. 26,000/- was also obtained during 
March 1974 to recoup thdadvance to the Fund. Meanwhile the de- 
cree holder got the attachment order served on the State Bank of 
Bikauar and Zaipur a t  Sriganganagar, which was conducting Gov- 
ernmrmt treasury business. The Bank had made the payment on 



510-1972 and submitted the voucher to the local Treasury. As the 
voucher and details of the amount were not 5urnished by the 
Treasury to the Accountant General, Rajasthan along with the ac- 
counts for the month in which the payment was made by it, the 
amount paid had to be kept under 'suspense' and was adjusted 
finally only when the voucher and the detaiils were furnished by the 
Chief Accounts Officer, Incharge Treasuries in October, 1978 after 
the matter was pursued by the Accountant General. 

4. Since the excess in 1976-77 has resulted exclusively from an 
omission to bring to account an expenditure for which Supple- 
mentary Appropriation obtained during 1973-74 remained unutilised 
h that year, it may not require regularisation on the allplogy of re- 
commendation in paragraph 4.26 of the 45th Report of the Public 
Accounts Committee (Third Lok Sabha-196566). 

This Note has been seen by Audit. 



APPENDIX VIII 

MINISTRY OF HOME AFFAIRS 
(Grant No. 54: Other Expenditure of the Ministry of Home Aflairs 

(Figures in Rupms) 
Ciapita1 Section (Vote-d) 

. . .  Supplrn~cntary Grant . . .  . . 2,07,11.CCO 

Final Grant . . . . . . . . .  39,38,34,~00 

- - 
The Original Grant of Rs. 37,31,23,000 under Capital Section 

(Voted) of. Grant No. W t h e r  Expenditure of the Ministry of 
Home Affairs during 1976-77 was augmented by obtaining a Supple- 
mentary Grant of Rs. 2,07,11,000 in March. 1977. Against the Final 
Grant of Rs. 39,38,34,000, the actual expenditure amounted to 
Rs. 39,39,27,000 resulting in an excess of Rs. 93,000. This excess is 
the net result of excesses and savings under the various heads of the 
Capital Section (Voted) of the Grant and occurred mainly under 
Head CC-Loans and Advances to Union Territory Governments- 
CC. 1-Non-Plan Schemes CC. 1 (1)-Loans to cover gap in resources 
for the reasons given below: 

The excess was mainly due to sanction of a loan of Rs. 96.31 Lakhs 
40 the Government oE Mizoram on 24th March, 1977 to cover gap in 
resources. This included Rs. 5 lakhs for rehabilitation of Mi- 
National Front returns. Tbe expectation that the additional ex- 
penditure of Rs. 5 lakhs would be met out of the anticipated sav- 
ings within the Capital Section (Voted) of the Grant did not fully 
materialhe. Eventually savings amounting to Rs. 4,07,000 only 
became available resulting in an excess of Rs. 93,000 over the sanc- 
'timed Grant which needs regularisation, 

4 

In view of the circumstances explained above, the excess of 
Rs. 93,000 may kindly be recommended for regdartsation by Parlia- 
ment under Article 115(1) (b) of the Constitution. 

This Note hes heen vetted by Audit. 



APPENDIX IX 

MINISTRY OF HOME AFFAIRS 
Grant No. 56: Chandigarh 

0ri:inal Supplrm-ntary Total Arrr~al Execs+ 
Appropriation Appropriation Apprtrpriatinn F,xpc nrl i~u~ c 

2. The original appropriation of Rs. 6,00,000/- was augmented by 
obtaining a supplementary appropriation of Rs. 11,00,000/- in March, 
1977. The actual expenditure, however, amounted to Rs. 17,01,153/- 
resulting in an excess of Rs. 1,153/- which requires to be regularised. 

3. Tbe overall excess of Rs. 1,1531- which was the net result of 
excesses and savings in the 'Charged' portion of Capital Section of 
the Grant, occurred under Major Head '483' BB. 4-Capital Outlay on 
Housing, BB. 4 (2)-Accommodation for Government Employees 
wherein the actual expenditure amounted to Rs. 8,744/-, although 
there was no original provision under the head. 

The excess occurred due to the liability arising out of a court 
award. No expenditure was anticipated under this head. But, after 
finalisation of Supplementary Budget for 1976-77, necessity arose to. 
make payment of decretal amount of Rs. 8,7441- to satisfy the 
award of Court. Efforts were made to meet this liability from 
within the original/supplementary appropriation by re-appropriating 
h d s  from other head viz. BB5(1) (1) under the Major Head '484'. 
Even than, the final excess of Rs. 1,1531- could not be avoided. 

4. In view of the circumstances explained above the excess of' 
Rs. 1,153/- under 'Charged' portion of Capital Section of the grant- 
may please be recommended for regularisation by Parliament under 
Article 115 (1) (b) of the Constitution. 

The 'Note' has been vetted by Audit. 



MINISTRY OF HOME AFFAIRS 

Grant NQ. 57: Andaman and Nicobar Islands 

(Figures in Rupees) 
R~venur Section (Voted) 

. . -- - -- -- - - - 
Original Grant . . . . .  . 21,18,10,000 

T h e  Original Grant of Rs. 21,18,10,000 under Revenue Section 
(Voted) was augmented by obtaining a Supplementary Grant oE 
Rs. 2,05,32,000 in March, 197'7. Against the Final Grant of 
Rs. 23,23,42,000 the actual expenditure amounted to Rs. 24,27,55,310 
resulting in an excess of Rs. 1,04,13,310. This excess is the net result 
.of excesses and savings under the various heads of the Grant and 
,occurred mainly under the following head for the reasons given 
thereunder: - 
Maj0.r Head "259" 
A. 12-Public Works: 
A. 12 (5) -Suspense 
A. 12(5) (1)-Stock (Rs. 1,40,15,660) 

The excess was mainly due to liquidation of past liabilities. Ow- 
ing to the peculiar climatic conditions in the territory and uncertain 
shipping services, the outlying divisions build up their stocks in t h e  
fairs season when transhipment of materials can be done without 
much difficulty. Debits for materials are received long after pr+ 

~curement and supply to the various divisions. The excess was also 
partly due to the system of gross budgeting under b s  head and 
.double-accounting of the debits in 'the case of materials transferred 
from one division to another, it., once by the purchasing division 
a d  again by the transferee division The Andaman and Nicubar 
.Administration have been advised to streamline the system of esti- 



mation of fund requirements and control of expenditure especially 
to ensure that adequate provision is made for past liabilities and 
that expenditure over and above the sanctioned budget is not 
incurred. 

The above excess amounting to Rs. 1,40,15,660 was met to a certain' 
extent by savings from other heads of the Grant, leaving an un- 
covered excess of Rs. 1,04,13,310. 

In view of the circumstances explained above, the excess of 
' Rs. 1,04,13,310 may kindly be recommended for regularisation by the. 
Parliament under Article 115(l) (b) of. the Constitution. 

The above note has been vetted by Audit. 



MINISTRY OF INFORMATION AND BROADCASTING 

Grant No. 66: Broadcasting. 

Rrvrnur St-ction-Vctrd (Figurcs in Rupees) - 
Oriqina! Grant . . . . . . . . 40,39.39,000 

Supplcmm tary Grari t . . . . . . . . I 7,64,6g,ooo 

Final Grant . . . . . . . . 58,04,08,000 

Actual Exprntliturr . . . . . . .  . 58,rr,ro,524 

The excess of Rs. 7,02,524 which was the net result of excesses 
and savings under various heads of the Grant, occurred mainly under 
head 'A.1(4)-Operation and Maintenance'. The original grant of 
Rs. 371.32 lakhs under this head was augmented by Supplementary 
Grant of Rs. 85 lakhs in March, 1977. However, due mainly to issue 
of more stores and accelerated progress of work, actual expenditure 
under this head amounted to Rs. 527.47 lakhs. The expectation that 
the excess expenditure would be covered by savings under other 
heads in the Grant did not fully materialise resulting in an uncover- 
ed excess of Rs. 7,02,524. 

In view of the circumstances explained, it is requested that the 
excess of Rs. 7,02,524 may kindly be recommended for regularisation 
under article 115(l)(b) of the Constitution. 



SUPREME COURT OF INDIA 
Grant No. 70: Administration of Justice 

- - - 
Rcvenuc Section (Charged) (Figures in R i ~ ~ c e s )  

Original Appropriation . . . . . . . Gz,o6,ooo 

Supplcmcntary Appropriation . . . . ~.27,000 

Final .4ppropriation . . . . . 6543,000 

Actual Fxpcnditure . . 65.33&9? 

Excess . . . . . .  692 
- - - - - - - - - - -- - - - - 

The Original Appropriation of Rs. 62,06.MX) was augmented by 
obtaining Supplementary Appropriation of Rs. 3,27,000 in March 1977. 
Against the final Appropriation of Rs. 65,33,MH), the actual expendi- 
ture amounted to Rs. 65,33,692, leaving an uncovered excesses of 
Rs. 692, which needs to be regularised. 

The excess of Rs. 692 is mainly attributable to the gross excess 
of Rs. 3,69,628 under head 'A-I @)-Publications'. Against the original 
provision of Rs. 3,00,000 under this head, the expenditure amounted 
to Rs. 6,69,628 leading to an excess expenditure of Rs. 3,69,628. 

When the Grant was reviewed towards the end of February, 1977, 
it was anticipated that it would be possible to meet this excess re- 
quirement out of savings under other heads in the Charge4 Portion 
of' the Grant and accordingly a Supplementary Appg~priation of 
Rs. 3,27,000 only was obtained in March, 1977. However, the above 
anticipation did not fully materialise and resulted an uncovered 
excess of Rs. 692. This excess which constitutes only 0.01 per cent 
of the sanctioned appropriation requires to be regularised. 

In view of the circumstances explained above, the net excess of 
Rs. 692 aver sanctioned Appropriation may kindly be recommended 
for regularisation by Parliament under Article 115(l)(b) of the 
Constitution. 

Tbb ham been seen by Audit. 



APPENDIX XI11 

MINISTRY OF SHIPPING & TRANSPORT 

(Roads Wing) 

.:Grant No. 80: Roads 
(Figures in Rupee;) 

- --- - -- - d 
Revenue Section 

Voted portion Charged portion 
- - - - 

Original Grant . . . . . . 80,66,54,000 10,000 

Supplcrncn tarv Cran t . . . 4.76.+3,om 1.20.000 

Total Grant . . . 85,43,oz,ooo 1,3o,oo0 

Actual Exlwntlitt~rr . . . . . . 85,50,20,750 3.90,520 

Excess 7.18.750 2.60.520 

7 ~ .---- 
Voted partion: 

The original grant of Rs. 80,66,54,000/- was augmented by obtain- 
ing a supplementary grant of Rs. 4,76,48,000/- in Mareh, 1977. Against 
the final grant of Rs. 85,43,02.000/-, the actual expenditure amounted 
to Rs. 85,50,20,750/- leaving an uncovered excess of Rs. 7,18,750/-. 
This excess of Rs. 7,18,750/- was the net result of excesses and sav- 
ings under various heads in the Revenue Section under voted portion 
of the Grant. 

2. The excess is mainly attributable to the grosa excess of 
Rs. 2,90,31,201/- on the maintenance and repairs of National Highways 
covering the sub-heads A.2(1)(1)-Maintenance by Roads Wing 
(Rs. 2,75,58,234/-) and A.2(1) (2)-Maintenance by Border Road Deve- 
lopment Board (Rs. 14,72,967/-). The original Budget provision of 
Rs. 19,42,00,000/- was augmented by a Supplementary Grant of 
Rs. 1,32,01,000/- in March, 1977. Against the total sanctioned grant 
of Rs. 20,74,01,0001- [Rs. 20,66,42,000)- for sub-head A.2(1) (1)-Main- 
tenance by Roads Wing and Rs. 7,59,000/- for subhead A2(1) (2)- 
Maintenance by M e r  Roads Development Board], however, the 
actual expenditure amouted to Rs. 23,64,4%2011- @a 23,42,00341- 



under sub-head A.2(1)(1)-Maintenance by Roads Wing and' 
Rs. 22,31,967/- under subhead A.2(1) (2)-Mainteqance by BRDB] lead-. 
ing to an excess of Rs. 2,90,31,201/-. This excess was mainly due to 
extensive repair works required to be undertaken on the National 
Highways damaged by heavy rains' in various parts of the country 
and increase in the cost of material and labour for maintenance of 
works. The gross excess of Rs. 2,90,31,201/- under these sub-heads 
was partially met from savings available under other heads leaving 
a net excess of Rs. 7,18,750/- which is required to be regularised. 

CFarged portion: 

3. The original appropriation of Rs. 10,0001- was augmented by 
a Supplementary appropriation of Rs. 1.20,000/- obtained in March, 
1977. Against the final appropriation of Rs. 1,30.000/- the actual ex- 
penditure, however. amounted to Rs. 3,90,520/- leaving an uncovered 
excess of Rs. 2,60.520/-. The excess of Rs. 2,60,520/- was the net 
result of excesses and savings under various heads in the charged 
portion of the Grant under Revenue Section. 

4. The excess is mainly attributable to the gross excess of 
Rs. 2,71,041/- under the Head A.4(1) (1)-Roads in Delhi. Against an 
appropriation of Rs. 19,000/- obtained in March, 1977, the actual ex- 
penditure, however, amounted to Rs. 2,90,041/- leading to an excess 
of Rs. 2,71,041/-. which occurred on account of decretal awards which 
could not be foreseen earlier. The excess was, however, partially set 
off by savings under the other subheads leaving a net excess of 
Rs. 2,60,520/- which is required to be regularised. 

5. In view of the explanation given above, the excess amount of 
Rs. 7,18,750/- under voted portion and Rs. 2,60,520/- under charged 
portion may kindly be recommended for regularisation by Parliament. 
under Section 115(l) (b) of the Constitution. 

This has been lseen by Audit. 



APPENDIX XIV 

MINISTRY OF STEEL & MINES. 

(Department of Steel) 

Grant No. 83: Department of Steel. 
-. --- 

Capital Swtion--Charged (Figures in Rupees) 

Origin.?lApp.oprialicrl . . . . . . . 2.00,00,000 

Supplrnlenta~.\Appr~~priation . . , . . . Xi1 

FinalAppropriation . . . . . . . . 2,rX).Oo,000 

Actual Expentlitwc . . . . . . . . 2,05-3?,139 

Excrss . . . , . . . . . . 5,339139 

The excess of Rs. 5,33,139 occurred under sub-head 'AAl(4)-Acqui- 
sition of land (Acquisition of Land for Durgapur Steel Plant)' o n  
account of compensation payments to the owners of land acquired 
for Durgapur Steel Plant. The payments were effected in March, 
1977 in pursuance of Court awards. The Budget provision of Rs. 10 
lakhs made in the 'Voted' section of the Grant for this purpose could 
not be used as these payments, in terms of article 112(3) (f) of the 
Constitution, were 'Charged' on the Consolidated Fund of India. As 
there was no time for obtaining* Supplementary Appropriation, 
these payments led to the excess of Rs. $53,139 while on the 'Voted' 
section there was a corresponding saving. 

2. The excess of Rs. 53,139 under 'Charged' portion in  Capitd 
Section of Grant may kindly be recommended for regularisation by 
Parliament under Article 115 (1) (b) of the Constitution. 

3. This note has been seen by Audit. 



APPENDIX XV 

MINISTRY OF WORKS & HOUSING 

Grant No.: 96-Housing and Urban Development. 

.Capital Section 
'Charged' 

7. - .--.- 
Original Appropriation . . . . . . Q~,~G.w,~oo 

Supplcrn-n tar? Appropriation . . . . . .  '10.5 r .000 

Final Appropriation . . . . . . 3 r ,864 I .OW 

Actual Expenditurr . . 32.01.rr.638 

The original appropriation of Rs. 31,66,00,000 was augmented by 
obtaining Supplementary Appropriation of Rs. 20,51,000 in March, 
1977. Against the final Appropriation of Rs. 31,86,51,000, the actual 
expenditure amounted to Rs. 32,01,10,638, leaving an uncovered excess 
of Rs. 14,59,638, mainly under the following heads:- 

Head Total Actual 
Appropriation Expcnditurr Varia~icn 

Rs. R I. Hs. 
-- - 

AA Capital Outlay on Homing 

.A4 I Governn~enl Reuidwttial Ruilding? 

AA I ( I )  Construction 

AA I ( I ) ( I )  Building 

M I ( I ) ( I ) ( I )  Work* and Hou3in~ 

CLmd 

0 : 5.00.- 



The excess occurred mainly due to payment in February/March,. 
1977, of two court decrees aggregating Rs. 9.80 lakhs for enhanced. 
compensation and interest charges awarded for procurement of land. 
in village Mohammadpur Munirka. The examination of the court 
judgments in consul.taticn with 'the Ministry of Law and In'tegrated 
Finance necessarily took some time resulting in delay in the sanc- 
tioning of expenditure for payment in satisfaction of these awards, 
by which time, i t  had become too late to include these cases in the- 
last batch of Supplementary Appropriation which had already been 
processed and finalised. Provision for extra funds, therefore, could. 
not be made. 

Total Artual Vzriatirn 
Appropriation Exprnditurr 

RF. Rc. Rs. 

CC Loans and Advances to Statc 
Govrrnmcmts 

CC !--Loans for C~ntral Plan Schcmts 

The Budget provided for Rs. 1 crore as loans to the State Govern- 
ments in connection with the Development of 'National Capital' 
Region'. The requirements of one of the State Governments (Har- 
yana) on this account for 19'7677 having gone up by Rs. 75 lakhs, it 
was decided to provide additional funds by re-appropriation, as sav- 
ing of a like amount was anticipated under the 'Integrated Urban 
Development in Areas of National Importance'. However, a total 
amount of Rs. 68.57.400 only could be appropriated to the head leav- 
ing excess of Rs. 6,42,600 under the head. 

2. In view of the circumstances explained above, the excess of 
Rs. 14,59,638 over the sanctioned Appropriation may kindly be recom- 
mended for regularisation by Parliament under Article 115 of the: 
Constitution. 

3. This has been vetted by Audit. 



APPENDIX XVI 

(Vide paragraph 3.1 of the Report) 

I. RECOMMENDATIONS AND OBSERVATIONS THAT HAVE 
BEEN ACCEPTED BY GOVERNMENT. 

Recommendation 

The aggregate amount of excess expenditure over Voted Grants 
and Charged Appropriations during the past decade ranged between 
Rs. 3.78 crores in 1968-69 to Rs. 266.52 crores in 1974-75. The Com- 
mittee had only a year ago expressed the view that the extent of 
deterioration under some of the Grants during 1W4-75 cannot be taken 
lightly and should cause concern to Government. The Committee 
find that during the year 1975-76 excess expenditure had occurred 
under 45 Voted Grants and 7 Charged Appropriations which shows 
that the phenomenon of excess expenditure was more widely spread 
than in any previous year. The excess during the year is more pro- 
minently noticeable in the grants administered by the Ministry of 
Honne Affairs, Ministry of Railways, Ministry of Defence and P&T 
Board. The Committee would like the Ministries concerned to take 
-appropriate and concrete remedial measures to curb down the ten- 
.deney of excess expenditure under advice to the Commitkc. 

[S. No. 1 Appendix XXXVII (Para 1.8) of the Thirty-Eighth 
Report of the PAC (Sixth Lok Sabha)]. 

Action Taken 

*(i) Ministry of Defence: 

The recommendation of the Committee in so far as it relates to 
the Ministry of Defence has been noted and suitable instructions 
have been issued to all concerned for taking appropriate and con- 
crete remedial measures to curb down the tendency of excess a- 
penditure over Voted Grants and Charged Appropriations. A copy 
of the instructions which were issued after being shown to D A B  
is enclosed. 

w n i s t r y  of Defence (D-Budget) U.O. No. F.ll(3)-78/D(Budget) 
dated the 20th July, 1978.1 



Recommendation 

(COPY) 

MINISTRY OF DEFENCB 

D (BUDGET) 

. SUBJECT:--Avoidance of excesses over Voted Grants and Charged 
Appropriations. 

The Public Accounts Committee in paras 1.8, 1.9, and 1.10 of its 
38th Report (Sixth Lok Sabha) (1977-78) (Extracts enclosed) had 
commented on the occurrence of excess expenditure over Voted 

qGrants/Charged Appropriations during the last several years and 
desired that the concerned Ministries should take appropriate and 
concrete remedial measures to curb down the tendency of excess ex- 
penditure under advice to the Committee. 

2. The factors which generally contribute to excesses over Voted 
'GrantsICharged Appropriations are (i) defective estimation of monc- 
tary requirements, (ii) lack of proper and timely review of the pro- 
gress of expenditure, (iii) failure to anticipate properly and provide 
for the receipt of stores and debits relating thereto, (iv) inadequate 
liaison and co-ordination with the suppliers on the one hand and the 
Accounts Officers on the other, (v) absence of adequate provision for 
adjustment of liabilities relating to previous years and (vi) avoid- 
able misclassification of expenditure. It is, therefore, essential that 
adequate attention should be paid to all these factors with a view to 
curbing down the tendency of excess expenditure over sanctioned 
Grants. 

3. Instructions already exist regarding preparation and submission 
of budget estimates of the Defence Services by the various estimating 
authorities at different stages as indicated below:- 

(i) Preliminary Report for the cur- 
rent year. 

(ii) Preliminary Revised Estimates 
for the current year and Forecast 
Estimates for the ensuing year. 

- by 10th November. 



(iii) Revised Estimates for the current 
year and Budget Estimates for the 
ensuing year. 

- by 20th December. 
(iv) Modified Appropriations for the 

current year. 
- by 10th March. 

Every effort should be made by the estimating authorities to frame 
the estimates on a realistic basis keeping in view not only the trend 
of actual expenditure but also all relevant factors, e.g. payment of 
outstanding liabilities, finalisation of tenders/contracts, delivery 
schedules, change in rates, escalation in prices. progress of Depart- 
mental Works etc. It  is of utmost importance that the progress of 
expenditure should be reviewed periodically with a view to exercis- 
ing proper control over expenditure and making suitable provision 
in the estimates so as to avoid any excess over Voted Grants and 
Charged Appropriations. For this purpose each estimating authority 
should keep a close watch on the trend of expenditure as shown in 
the monthly compilation of accounts received from the Accounts 
Office. Cases of delay in adjustment and of rnisclassification, if any, 
should be promptly taken up and sorted out. Besides, adequate and 
proper liaison should be established with the various supplying 
agencies (including Defence Public Sector Undertakings), Pay and 
~ c c o u n t s  Officers etc. to ensure that there is no excess over the 
Voted Grants/Charged Appropriations. * 

4. Attention of all the Administrative Sections in the Ministry 
is invited to the instructions conveyed in Ministry of Defence U.O. No. 
F.1(6)-77/D(Budget), dated 2-11-1977 in terms of which quarterly 
review of the progress of expenditure is required to be conducted by 
the Joint Secretaries concerned and reports sent to D(Budget) Sec- 
tion. The quarterly review was prescribed in the context of short- 
fall in actual expendiure with reference to Budget Grants but while 
conducting these reviews it should also be specially seen whether 
there is any tendency of excess over Voted Grants/Charged Appro- 
priations. If so, immediate remedial measures should be initiated 
to curb the tendency. Besides, the reasons for the excesses should 
be analysed as soon as they occur so that timely rectificatory steps 
could possibly be taken. A review of the reasons for excesses over 
Grants during the past few years shows that they occurred mainly 
under:-(i) Pay & Allowances, (ii) Transportation (iii) Stores and 
(iv) Works expenditure due to inaccurate/under estimates under 



these heds. As such, suitable remedial measwes should be taken 
to project accurate/proper estimates against these heads at &&rent 
stages as and .when revision of rates etc. takes place. A h  it should 
be ensured that no expenditure is incurred in excess of the allotment 
of funds wherever such allotments are made. It  is possible to redis- 
tically estimate the overall effect of upward revision of Pay & Allow- 
ances and tariff rates of railways/electrici~/water etc. The position 
in regard to materialisation of supplies is not dissimilar. 

5. Apart from the steps mentioned in the foregoing paragraphs 
all the estimating authorities should also undertake a detailed review 
of the existing system of budgetting and control of expenditure and 
suggest measures including those relating to recasting of the existing 
heads of account. where essential. in order to reduce the variations 
to the minimum. The proposals in this regard may be drawn up in 
consultation with associated Finance and sent to D(Budget) through 
the concerned administrative groups in the Ministry for further exa- 
mination and necessary action. 

a/- P. S. KOHLI, 
Joint Sewetuty ( P W  

In order to curb the tendency of excess expenditure, all concern- 
ed authorities have already been directed in this Ministry's Circular 
letter No. 7/4/77-Ac. III, dated 13th April, 1918 (copy sent alclngwith 
the Action Taken Note relating to para 2.7 of the above mentiopd 
report) to avoid the common causes for excesses, such as, defective 
estimation of monetary requirements, lack of proper and timely4 
review of the progress of expenditure, absence of adequate provision 
for adjustment of liabilities relating to previous years, incurring of 
expenditure by spending authorities over and above the sanctioned 
budget etc. and to ensure that the budget estimates are sent within 
the prescribed dates duly supported by adequate details and that the 
provisions of Rule 65 et seq. in GFR regarding control of expendi- 
ture are observed strictly. The concerned authorities have further 
been directed to analyse the reasons for the excesses as soon as t h e  
occur and take timely rectificatory steps vide this Ministry's Circular 
letter No. 7/3/7&Ac. I11 dated 27th April, 1978 (copy e n c l d ) .  

[Ministry of Home Affairs O.M. No. 7/3/78-Ac. 111 dated the 12th 
Uay. 19781 



. (COPY) 

Moet Immediate 

NO. 7/3/78-AC. I11 

G O V ~ M E N T  OF INDU/BHARAT SWSAR 
MINISTRY OF HOME AFFAIRSjGRJH MANTRALAYA 

To 
AU Heads of the Departments1 
Administrators of the UTs without 
Lagislature etc. 

New Delhi-110001 tne 27 April. 1978 
7 Vaisakha. (Saka) 

S-: Public Accounts Committee Report No. 38 (Sixth Lok 
Sabha) (1977-78)-Emsses o m  Voted Grants and Charg- 
ed Appropriations. 

Sir, . 

I am directed to say that the Public Accounts Committee have in 
paras 1.8, 1.9 and 1.10 of their 38th Report (Sixth Lok Sabha) o b w -  
ed as follows:- 

1.8. The aggregate amount of excess expenditure over Voted 
GrJmts' and Charged Appropriations during the past decade ranged 
between Rs. 3.78 crores in 1968-69 to Rs. 266.52 crores in 1974-75. 
The Committee had only a year ago expressed the view that trhr 
extent of deterioration under some of the Grants during 197475 can- 
not be taken lightly and should cause concern to Government. The 
Committee find that during the year 197576 excess expenditure 
had occurred under 45 Voted Grants and 7 Charged Appropriations 
which shows that the phenomenon of excess expenditure was more 
widely spread than in any previous year. The excess during the 
year is more prominently noticeable in the grants administered by 
the Ministry of Home Affairs. Ministry of Railways, Ministry of De- 
fence and P&T Board. The Committee would like the Ministries 
concerned to take appropriate and concrete remedial measures to 
curb down the tendency of excess expenditure under advice to the 
Committee. 

1.9. The analysis of the reasons for the excess over authorised 
w d i t u r e  during 1974-75 had generally indicated ' that defective 
estimation of monetary requirements, lack of proper and timely 
review of the progress of expendhre. failure to anticipate properly 



and provide for the receipt of stores and debits relating thereto, in- 
adequate liaison and coordination with the suppliers on the one hand 
and the Accounts Officers on the other, absence of adequate provision 
for adjustment of liabilities relating to the previous years and avoid- 
able misclassifications of expenditure had, as in the past, continued 
to contribute to excesses. 

1.10. The C e m i t t e e  find that the reasons for excess over autho- 
rised expenditure during the year 1975-76, as analysed and discussed 
in some details in the succeeding Chapter of this Report are  quite 
similar to those narrated in para 1.13 of their 227th Report (Fifth 
Lok Sahha). While sharing of the hope expressed by the Ministry 
on the anticipated improvements as a result of the scheme of separa- 
tion of accounts from Audit, the Committee would urge that the 
reasons for the excesses should be analysed as soon as they occur 
so that timely- rectificatory steps could possibly be taken. 

2. In this conpection attention is invited to this Ministry's Circular 
letter No. 7/4/77-AC. 111. dated the 13th April, 1978. wherein it was 
directed that the common causes for excesses. such as defective esti- 
mation of monetary requirements, lack of proper and timely review 
of the progress of expenditure, absence of adequate provision for the 
adjustment of liabilities relating to the previous years, incurring of 
expenditure by spending authorities over and above the sanctioned 
budget etc. should be avoided and that the budget estimates should 
be sent within the prescribed dates duly supported by the requisite 
details. Tnese directions and the rules regarding control of ex- 
penditure contained in Rule 65 et seq in G.F.R. should be observed 
strictlv. It is further directed that the reasons for the excesses 
should be analysed as soon as thev occur and tirnelv rectificatory 
steps taken. 

3. The receipt of this communication may please be acknowledged. 
Yours faithfully. 

Sd f- R. R. SAVOOR. 
Filumcial Adiriser. 

No. 7/3/7&AC. I11 the 27 April. 1978 
Copy t0:- 

1. JS(A), M.H.A.. New Delhi. 

2. Director (Admn.). Drptt. of Personnel Pr A.R. New Delhi. 

a/- R. R. SAVOOR. 
Financial Adzriser. 



Capy forwarded br -Wormation to all Sections of Ministry of 
Home Affairs, New h l h i  as per list attached. 

(iii) Ministry of Railways. (Railway Board) 

The Public Accounts Committee (1977-78) ,have desired, ei& para 
1.8 of their 38th Report on Ekcesses Over Voted Grants and Charged 
Appropriations for the year 1975-76. that the Ministries concerned 
should take appropriate and concrete remedial measures to curb the 
tendency of excess expenditure under advice to the Committee. 

2. 50 far as Railways are concerned, instructions have again been 
issued to the Railways in Ministry of Railways letter No. '76-Appl7- 
2/75-76 dated 6-3-78 emphasizing the need for framing their require- 
ments of funds more realistica2ly. They have been instructed to:- 

(i)  Analyse the reasons for the excesses and make concerted 
e f i r t s  to exercise greater care in estimating the require- 
ments and framing budget proposals more realistically. 

(ii) Reexamine the existing procedure of estimation of ex- 
penditure and of framing budget proposals wiUh a view to 
further streamlining so as to avoid excesses in future. 

3. The Ministry of Railways would like to assure the Committee 
that the need to eliminate excesses over voted grants/charged Ap- 
propriations has been and will continue to receive their special 
consideration. 

[Ministry of Railways (Railway Board) O.M. No. 77-BC-PAC/VI/ 
38 dated the 3 r d  May. 1978.1 

(iv) Ministry of Communications (P&T Board) 

The observations of the PAC have been noted carefully and suit- 
able instructions issued to all heads of circles/Dis~ts. i n  \his  office 
letters No. 1-32177-B dated 11-4-78 and &3/74CB dated 11-4-78 
(Copies enclosed). It is hoped that the position would improve. 

This has been seen by Chief Auditor P&T. 

Ministry of Communications (P&T Board) O.M. No. 1-32177-Bvt.) 
dated the 19th June. 1978.1 



INDIAN POSTS AND 'I%LEX;RAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL OF PO= AND 

TBLEGRAfHS 

fio. 1-Yi/77-B Dakd at New Delhi-1, the 11-471 

General Manager, Teltcorn. Stores, Calcutb-700013 

Sub: Regular i saU of exceas expenditure over sanctioned provision 
in @ant No. 17--Capital Outlay on Posts and Telegraphs 19725- 
76. 

The final accounts of the Department during the past four years 
or so have revealed that there has been excess over sanctioned Grant 
in the Stores Suspense portion of the Capital Grant, necessitating re- 
gularisation of such excess expenditure by Parliament ever?. Fear. 
Detailed explanations for the escess espenditure had to be given to 
the satisfaction of the Public Accounts Committee, before they could 
recommend the regularisation of the same. The committee have 
taken a very serious view of the annual phenomenon of excess o w r  
sanctioned Grant under Capital Demand and have desred that 
effective steps should be taken to achieve proper budgetary control 
in future. 

An analysis of the excess over Grant under Stores Suspense for 
the past few years shows that the main reason contributing to t i e  
excess expenditure has been the shortfall in issues of stores to works. 
While the procurement of stores has been kept more or less at the 
estimatd level, the issues from the Stores Organisation have been 
far below the budgetted figure, resulting in excess in the Net debit i.e. 
Grant. This has also led to the unhealthv and uneconomical trend 
of accumulation of stock. 

Urgent and effective action is necessary to arrest this trend. bv 
streamlining the machinery for issue of stores so that issues in a 
particular year are on par with the procurement and in no case below 
the budgetted level. Instructions mav be issued to the Main Depots 
and the Circle Depots to step up the pace and quantities of issues 
and to avoid accumulation of stock and outstanding items. If anv 
difficulties are faced by the Depots in this connection. immediate 
corrective action may be taken in consultation with the concerned 
Telecom Circle/District. Separate instructiors arc also under issue 
to the Telecom Circles/District in this regard. No efforts should be 



spared for achieving the object of i h c r e d  issues of stores, so that 
the Department does lut face the prospect of excess expenditure over 
sanctioned   rant under Stores Suspense in future. 

While furnishing the information relating to estimates of procure- 
ment and issues to this office, it may please be ensured that the 
samt is prepared on a realistic basis, so that there is no wide varia- 
tion between the sanctioned estimates and actual performance. 

Kindly acknowledge receipt of this letter. 

w/- 
(MOHINDAR PAL SINGH) , 
Deputy Director General (TA) 

Copy t0:- 
(1) All Heads of Telecom Circles/Districts. 
(2) All GMMs/GMPs. 
(3) GM, T&D Circles Jabalpur. 

They are requested to ensure that stores indented from the Depots 
are lifted and u t i l h d  in work expeditiously. The estimates of stores 
requirements may be prepared accurately with reference to Capital 
Works programme and the stores provision in the budget utilized 
to the maximum extent. 

=/- 
@fOHINDAR PAL SINGH) , 
Deputy Director General (TA ) 

(COPY) 

INDIAN POSTS AND TELcEGRAPHS DEPARTMENT 

Office of the Director-General, Posts & Telegraphs. New Delhi. 

No, 8-3174-CB dated at New Delhi. the 11th April, 1978. 

To 
1. All General Managers. Telecom Circles. 
2. All General/District Managers, Telephone Dts. 
3. General Managers, Projects, By/CA/MS/ND. 
4. General Managers. Maintenance, By/CA/MS/ND. 
5. General Manager, Telecbm Factory, Calcutta. 
6. General Manager, Telecom Stores, Calcutta 
7. General Manager. T&D Circle, Jabalpur. 
8. General Manager, AL'M'C., 20 Ashok Road, New Delhi. 
9. Director. T.R.C.. New Delhi/T.T.C:, Jabalpur: 



Sub: Control over Expenditure on Capital Works. 
The Final Accounts for the year, 197576 resulted in an excess of 

Rs. 11,94,67,139 over the voted Grant No. 17--Capital Out* on Fasts 
and Telegraphs as detailed below:- 

Capital Work Stma and - M.nufactwc Total 
surpenv 

(i) OriginaI Grant - - 1 5 5 , 7 8 # ~ ~ 0 0  16,76,00,000 1,72,54,0%0~ 

c'iii) Sanctioned Grant . 

- -  
1.2. The excess expenditure of Rs. 7,74 lakhs under works portion 

of the Grant was mainly due to the following two factors:- 
An excess of Rs. 13.45 lakhs under '556-B. 2 Local Tele- 
phone Systems' due to increase in costs and quantities of 
Telephone equipmnts not anticipated earlier. 
A saving of Rs. 5,87 lakhs under '556-B. 4. Transmission 
Systems' due to less receipt of imported cable (Rs. 3,58 
lakhs) less expenditure under Lines & Wires (Rs. 8,44 
lakhs) under B.4.(1) and B.4.(5) partly offset by more 
receipts of microwave requirements and 'other components' 
(Rs. 6.15 lakhs). 

The balance of excess of Rs. 16 lakhs is the cumulative effect of 
savings and excesses under various components of 555-A. Postal 
Services. 

1.3. The excess expenditure of Rs. 420 lakhs under 'Stores and 
Manufacture Suspense' was mainly due to increase in procurement 
and fall in Issues to Capital Works. 

2.1. A note on the above lines, to the Public Accounts Committee 
for recommending regularisation of excess over the voted Grant was 
furnished. Now after taking into account the material placed before 
them the Public Accounts Committee in Para 2.69 of their Thkw 
Eighth Report have observed es under:- 

"2.69. The Conimittee note that 'an excess of Rs. 11.95 crores 
occurred under the Grant No. 17 'Capital Outlay on Posts and Tele- 



graphs' during the year,' 1975-76. There was an exc- expendim 
of Rs. 9,Q4 cmres under Chis grant during the year, 1974-75 also. The 
Committree would like to know 'why the increase in c ~ s t s  andquanti- 
ties of Telephone equipments, and increase i n  procureinent of gene& 
stores could not be anticipated and provided for.' The Committee 
were informed by the P&T Board in February, 1976. that a decision 
had b&n taken to purchase articles required solely for the P&T 
Department directly and not through the agency of D.G., S 8: D, 
which was expected to improve the Budgetary Control. The Com- 
mittee would like to observe through the nest year's Appropriation 
Accounts how Par direct purchases have im.proved the budgetary 
control". 

2.2. It  would be observed that the Public Accounts Can~rni tke  are 
very much critical of the excesses which are persisting in the Voted 
Grant of Capital Outlay on h t s  and Telegraphs for a numbw of 
years as indicated below:- 

.. . 
U I  1-9-74 . S.nctionrd<;l;mt " 5 -  30 y 67 124' 9 i  

Expmditurv . 98. 56 28-99 127' 55 
E r c r s ( + !  . 
. -___ ._ _ - _ -- .-_. _-~.--. . .. - . . -- 
Having !- - ) ( . - I  16-74 (+; 19.32 ( 3 - 1  2-SB 

- - .4 _..-.+_ . _ _ _ .- _ _ - _ . .- - 

c i i i )  197q-7:, . SanctiontdGrant 1 39' 06 21 '94  155' 00 

Fhpcnditurr . 138' 49 25' 55 164.05 
l b x m  t +! 
___.__ .-.__ __-.. _ _- _ _ ^ _ _ . _  _.- _ _ I  _ . _ ~ - - -  

Saving (-- ; (+;I 5.41 (+) 3.61 l + j  9' "4 . -_ _~ _ _. _ __. _.-. . - . -. 
tivj 19775-76 , Sanctioned Grant I 72- 18 20.36 192' 54 

apmditurr . ' 79' 93 24.56 204' 49 
Excam , +) ._ _-.. _ _ _  ._. _ .--. .-. .. *__ .---. --*_ -. I- -~ r. .-. -..- -.- 

S.vinr (- -j . + 7'75 (-k) 4-20 t )  11'95 
____._CC --.___* __.*. - e.._---- 

fvl 1976-77 . Sanctioned Crrnt  214'53 18' 51 233' W 
Expcaditrm . 208. lo 41.14 qg- 24 



2.3. The t&le giwn above would go to show that tho excess ex- 
pmditure over the sanctioned Gtant is persisting for quite sometime 
cltber in Capital qorks portion or the Stores ahd Manufacture Bus- 
pense portion, of the Grant or in both. Since the excess under 
'General Stores and ILl;r.nufacture S~~spense is generallv attributable 
to lesser 'Issues to Capital Works'. it affects the Capital Works portion 
of the &ant. Therefore, there is a great need for  tightening of 
1 he budgetary control. 

3.1. Whilc examining the reasons for excess expenditure under 
Capital Works Portion of the Grant during the year, 1975-76, it was 
found that the increase in costs and quantities of Telephone equjp- 
merits was anticipated earlier and provided for to the extent df 
Rs. 8.93 Crores under "556-B.2. Local Telephone Systems" by obtain- 
ing a Supplementary Grant of Rs. 20 crores, but this proved to be 
inadequate and the provision fell short by Rs. 13.45 crores. 

3.2. Though the final Accounts for the year. 1976-77 have disclosed 
n saving of Rs. 6.43 more4 in the Capital Works portion of the Grant. 
yet an anaivtical rclview has revealed that there had been excesses 
as under:- 

Due to heavy procurement of Apparatus R: Plant under Telex 
System not anticipated earlier. 

(ii ,5.56. 13. 2--- Local ?'c?/ephune Sustem. -- Rs. 3.54 crows 
Due to increase in prices & quantity of telephone equipments 

not anticipated earlier 

Due to more procurement of equipments for Trunk Exchan- 
ges (both Automatic & Manual). 

4.1. Whether there is excess or saving, it is a serious matter as it 
indicates defective budgetting, lack of coordination and ineffective 
control over expenditure. The detailed instructions were issued 
under this office circular letter of even Number dated the 27th July. 
1!377 with which extracts from the 227th Report of Public Accounts 
Committee on excesses over Voted Grant for the year. 1974-75 were 
also forwarded for taking remedial measures to keep the expenditure 
within the Sanctioned Grant. It appears the instructions have not 
been implemented in the right perspective with the result that there 
does not seem to be much of improvement. 



4.2. Since the Public Accounts Committee arc critical of any 
acess/saving over the voted Grant, you are requested to take poai- 
tive steps in the matter so that there is marked improvement in this ' 
regard. 

SdJ - 
(M0HINDA.R PAL SINGH), 

Deputy Director-General, (T. A. ) 
~ P Y  to C.A.D. & I.F.A. 

~ecommunicat ion Circle, 
Telephone District 

Recommendatiam No. I (Para 1.8) 

The aggregate amount of excess expenditure over Voted Grants 
.and Charged Appropriations during the past decade ranged between 
Rs. 3.78 crores in 1968-69 to Rs. 266.52 crores in 1974-75. The Com- 
mittee had only a year ago expressed the view that the extent of 
.deterioration under some of the Grants during 1974-75 cannot be 
taken lightly and should cause concern to Government. The Com- 
mittee find that during the year 1975-76 excess expenditure had oc- 
curred under 45 Voted Grants and 7 Charged Appropriations which 
shows that the phenomenon of excess expenditure was more widely 
spread than in any previous year. The excess during the year is 
more prominently noticeable in the grants administered by the 
Ministry of Home Afpairs, Ministry of Railways. Ministry of Defence 
and P & T Board. The Committee would like the  ini is tries con- 
cerned to take appropriate and concrete remedial measures to curb 
down the tendencv of excess expenditure under advice to the Com- 
mittee. 

Recommendation Ne. 2 (Para 1.9) 
The analysis of the reasons for the excess over authorised expendi- 

-ture during 1974-75 had generally indicated that defective estimation 
of monetary requirements, lack of proper and timely review of the 
progress of expenditure, failwe to anticipate properly and provide for 
the receipt of stores and debits relating thereto, inadequate liaison 
and coordination with the suppliers on the one hand and the Accounts 
Officers on the other, absence of adequate provision for adjustment 
of liabilities relating to the previous years and avoidable misclassi- 
Acations of expenditure had, as in the past, continued to contribute 
to excesses. 

Recommendation No. 3 (Para 1.10) 

The Comnllitee find that the reasons for exced over authorised 
expenditure during the year 1975-76, as analysed and discussed in 



sonma d e W  in #e succeeding Chapter of thh Report are quite 
similar to those mrated in para 1.13 of their 227th Report (Fifth 
Lok Sabha), Wnile sharing of the hope expressed by the Ministry 
on the anticipated improvements as a result of the scheme of Separa- 
tion of ,accounts from Audit, the Committee would urge that the 
reasons, for the exceases should be analysed as soon as they occur 
so that timely rectificatory steps could possibly be taken 

[Sl. Nos. 1 to 3 of Appendix XXXVII (paragraphs 1.8 to 1.10) of 
38th Report of P.A.C. (Sixth lrok Sabha)]. 

Action Taken 

The above recommendations have been accepted by Government 
and circulated to all Ministries/Departments vide Ministry of Fin- 
ance OM. No. F.12(2)-E(Coard)/78 dated the 17th February, 1978 
(copy enclosed). 

[Ministry of Finance, Department of Expenditure O.M. No. 
F.l2(2)-E(Coord)/78, dated the 19th June. 19781 

(COPY) 

Government of India 

Ministry of Finance 

Department of Expenditure 
New Ddhi, the 17th February, 1978 

Subject:-Public Accounts Committee Report. No. 38 (Sixth Lok 
Sabha) (1977-78)-htcesses over Voted Grants and Charg- 
ed Appropriations. 

The undersigned is directed to forward herewith for information 
and necessary action the extracts of paras 1.8, 1.9 and 1.10 (Recom- 
mendation Nos. 1, 2 and 3 in Appendix XXXVII) of the Public 
Accounts Committee Report mentioned above. Appropriate mea- 
sures may be taken by the Ministries and special attention paid to 
the objectives of rules and orders regarding control over expenditure 
ois.s-vis budget appropriations so that occurence of excesses over 
sanctioned Grants is avoided. The Committee's recommendation that 
the reasons for excesses should be analysed as soon as they occur 
mag be noted in particular. 

2. In pare 1.8 (Recommendation No. I ) ,  the Committee has re- 
quired that the Ministries of Home Af%irs, Railways, Defence and 



P&T Board should take appropl'iate and concrete'remdial measures, 
under advice to the Committee. #to awid excess expenditure over 
Voted Orants and Charged Appropriations. During 1975-76, this 
phenomenon was more prominently noticeable in the grants admi- 
nistered by theril. The Ministries concerned may forward to the Lpk 
Sabha Secretariat under intimation to this Ministry (Department of 
Expenditure) their "Notes" regarding concrete remedial measures 
to avoid Eswssb s Ckei V o ~ t  d G ~ a n t ~ .  

Sd/- J. P. DAS 

Joint Scrretary to the Government of India. 
To 

MI Ministries/Departments of the Gmt. of India. 

No. F. 12(2)-E(Coord) /78 

Copy forwarded to all Financial Advisers fur 'information and ap- 
propriate action. 

!a/- J. P. DAS 
Joint Secretary to the Gowrnmcnt of India. 

Extracts of paras 1.8. 1.9 iQ- 1.10 (Recommendation Nos. 1, 2 & 3) in 
(-4ppendis (XXYVIL) 01 tht  Public Accounts Committee 1977-78, 
(Sixth Lok Sabha)--38th Report-regarding Excesses over Voted 
Grants and Charged Appropriations. 

1.8. The aggregate amount of excess expenditure over Voteci 
Grants and Charged Appropriations during the past decade ranged 
between Ks. 3.78 crores in 1968-69 to Rs. 266.52 crores in 1974-75. Tie 
Ctmmittee had only a veal ago exp~essr-d the vww that the extenl 
of deterioration under some of the Grants during 1974-75 cannot be 
taken lightly and should cause concern to Government. The Com- 
mittee find that during the year 1975-76 excess expenditure had oc- 
cured under 45 Voted Grants and 7 Charged Appropriations which 
shows that the phenomenon of excess expenditure was more widely 
spread than in any previous ycLbr The excess during the year is 
more prominently noticeable in the grants administered by the 
Ministry of Home Affairs, Ministry of Railways. Ministry of Defence 
and P&T Board. The Committee would like the Ministries concern- 
ed to take appropriate and concrete remedial measures to curb down 
the tendency of excess dxpenditure under advice to the Committee. 

1.9, The analysis of the reasons for the excess over authorised ex- 
penditure during 1974-75 had generally indicated that defective esti- 



mation of monetary requirements, lack of proper and timely review 
of the progre~~~ ok expenditure, failure to anticipate p~operly and 
provide for the receipt of stores and debits d a t i n g  thereto, inade- 
quate liaison and coordination with the suppliers on the one hand 
and the Accounts OiBcers on the other, absence of adequate provision 
for adjustment of liabilities relating to the previous years and avoid- 
able d o c l W c a t i o n s  of expenditure had, as in the past, continued 
to contribute to excesses. 

1.10. The Committee find that the reasons for excess over autho- 
rised expenditure during the year 1975-76, as analysed and discussed 
in some details in the succeeding Chapter of this Report are  quite 
similar to those narrated in para 1.13 of their 227th Report (Fifth Lok 
Sabha). While sharing of the hope expressed by the Ministry on 
the anticipated improvements as a result of the scheme of separation 
of accounts from Audit, the Committee would urge that the reasons 
for the excesses should be analysed as soon as they occur so that 
timely rectificatory steps could possibly be taken. 

2.2. According to the mviscc?. time schedule ayewd to by the 
I'c;ntnittee in -4pril 19'14, explanstorl: xtes  on evccsses ovw V O M  
Grants arla ;Zhwg.iut Appropriations :\.re required to be submitted 
to the Committee by 31 May. or imn~ediately after the presentation. 
of the -4ppropriation Accounts to Parliament, whichever is later 
Fnm a p n w a l  of the' statemeat nr, p~,ec~ding; payes. it is seen that 
whereas explanatory notes relating to 30 Grants/Charged Appro- 
priations administered by various M~nistries/Departments were re- 
ceivvd withi:l thv perior! presecribed in the revised wlledule, i.e., 
by :fl Mav, I!%', lhree notes relatitkg to (;rantsiAppropridtions ad- 
muiistered by Nllnistrv of Labour. Minktry of Health and Fanil? 
Welfare and the Drpartmcnt o!' .Atomic Energy were received on 
1 Jiwe. 197'7 i.e.. a d:?v ;~f!er ihe espir? o!' the prescrii:e;l perid. 
Although. thc Appropt+tion Accoudts (Railways) n,erc! laid m tbe 
7':r'nlc of the  ibuse  on I:: J ~ ~ t i e .  19?7. the caxplanatory wtt.: ;  relating 
tc .;I1 the 12 Grants :awl 1 Charced .'ippropriation admini:;tcred by 
thc Ministry of 1<ailw:ryg were furrished on 16 July, 1977. 3imi!arly, 
t ht. wplanntory notes mlatinq ;c 2 Grants administered by the  Minis- 
t ry (:'I Defcnct?. which ~t lgh!  to have Iwen filrnished immediately 
after the wesentation of t!le .4ppmprial;on Accounts (Deienee) to 
Parliament on 2 July. 1977, were received on 3 August 19i7. The 
explanatory note relating to the Grants administered by the Minis- 
try .of Cm.tnunictitiun!; (P & T Board) was m e i d  on 24 June, 



1977, i.a, t h ~  day 4 wheh ~ ~ ~ m ~ r i n t i o r  Acrnuhts (P &"I') 'were 
laid on t.ly.Table 'of the House. , 

[S. No, 4 of Appendix XXXVII Pare 2.2 of 38th I4epwt ,sf 
P.A.C. (6th Lok Sabha) J 

2.3. Only a year ago. .while recognising that there was a per- 
ceptible improvement in the timely submissian of explanatary nmes, 
the Committee had enpressed the hoiw that every endeavour would 
he made by all concerned to ensure scrupulous adherence to the 
scheduled. Although the ::bove observations of the Committee were 
brcught to the notice of all ~ i n i s t r i e s l ~ e ~ a r t m e n t s :  the Committee 
find that ss soma delays still continue to persist in the submission of 
expianatory notes o*l Excesses over Voted Grants and Charged Ap- 
pmpl jations. While three notes relating 'to   rants 1 ~ppropriations 
admjnistered by Min i r tn  of Labour, Ministry of Health and F ~ m i l y  
Welfare and Department of -4tomic Xnergv were received on 1 June 
197'7. a day after the expirv of the prescribed period i.e -31 May, 
the notes relxting to id! the grmts administered hy th: Ministry of 
Railways wow received on 16 July, I?:?. The notes relating to 
two Granls~.4pk;roprintion;: qoverned u\ <he Ministry of Defence 
were received as late as 3rd 3.ugus2 1977. The Committee in parti- 
cular take a serious rrie;*: of this delay and desire fixation ~f res- 
ponsibility fw appropri,~te action. The Committee :lecd Imrdly 
point out the* lime and again, it  has been ernphasised that m y  delev 
in the svbmijsion of thwe 'nctes' tn the Committee thwart the pro- 
gramme of expenditions finalisation of the Report, on Excesses over 
Votqd Grants and Chrged A p p p r i a t i o n ~  and presentation thereof 
tc the Parliament. The Committee would once again like ta stress 
the need for makiq? all out efforts by all concerned to eliminate 
the nvoidable delavs in futurc by ensuring strict adherence to s h e -  
d d e  prescribed in thi:; regard so that the excesm are expeditjouslv 
hrought beforc Parliament. 

is. No. 5 Appenrllx XXXVII Para 2.3 of 33th Report of P . A . C .  
6th Lok Sabha) 1 

Actbn Taken 

( i )  Ministry of Ftnan~e (Department of Espen&it.u+e): 

The Budget Divisio~l of the Ministry of Finance had striven hard 
to ensure strict adherance h the prescribed schedule for .wbmisuion 
of notes relating to excesses to the Public Accounts Committee. 
Engllih version of notes in respect of excesses under GrantslAp- 



propriati- adrninister~d 'by Miniptry of L a w ,  Ministry of Kealth 
and Family ,Ptelfare and Department of Atamic Energy w w  also+ 
sent to the Lok Sabha hcretariat within'nst May. 1977-the note- 
relathg to eccess under Grant No 9 6 N u c l e a r  Power Schemes - 
y n t  on 25th May, 197'7 while notes on excesses under the Grants 
(No. &-Labour and Employment) and (No. 43-Mbistry of 
Health and R ~ m i l y  Planning) were sent along with anoiher note on 
excess under Grant No. 52-Delhi on 31st May, 1977. However. 
Hindi version of t h e 2  r.ok=s was sent on 1st June, 1977. 

As regards, delays ir? ihe submission of notes by the Ministries 
of Defence and Railways. they have been requested to take nemswry 
action and intimate the pwiition tc the Committee direct 

[Minktry of !i'n?ance (IJepartment of Expenditure) 0 M. No. 
F 8 (4) (R)-(R&A)/77 dated the 11th May, 19781 

(ii) ?tiinistry of Rcr tZwq~  ((Railwq E o w d )  
The reasons for the delayed submission of the explanatory note. 

have ' e n  examined The officials concerned have been cautioned 
to be more carciul in future in the ex~editious processing of the 
draft note .it varicus stages. It would be ensured that concerkd 
effrrts are rn~de oy 311 at -1l! levels ot eliminate any avoidable delay, 
so that the prescribtd n.hedule for the submission oi the note to 
the Public Acco~~nlr Committee is adhered to strictly in future. 

?'his has teen seen by Audit. 
[';ljnistn. of R a i J w ~ y ~  (Railway b a r d )  O.M. No. 77-BC-PAC 

V113t: dated the 18th March. 19781. 

(iii) Ministrcj of Defence 

In the -4pproprjation Accounts {Defence Sen-ices) ior the year 
1975-56 there were excmscs in respect of the following Gmnt.  
Charged Appropriatirn: - 

,\--Coted Gmn t r  
Grant No. 1%-Army 
Grant No Il-Air Force 

%Charged .4pp~opiatto?t 
Grmt NO. 20-- Navy 

2. The Appropriauon -?xcounrs ohfence Services) for the year 
1975-76 were presented to Padiament on 2-7-19i7. The explanatory 
notes on 'the excesses in respect of the above-noted Voted Grmtsi 
Charged Appropriation were, therefore. requid to be submitted tor 
the PuMic Accounts Cornmiltee immediateh after 2nd July, 1W7. 



3. In the case of the Charged Appropriation rela- b Grant 
WO. %Navy, the eYtptIanatary nate was submitted to the Cormnittee 
on 7-7-1977, i.e.. within five days of the presentation of the Appropria- 
tion Accounts (Defence Services) to Parliament. The Committee's re- 
commendations/observations contained in para Z3 of their 38th Re- 
port (Sixth Lok Sabha) relate to the delay that had OCCUR& in the 
submission of explanatmy notw on the evcesses in respect of the 
other tvm Grants, 147.. Grant No. lP-Army an4 Grunt Xo. 21-Air 
Force. The explanatory notes in these two cases were sub- 
mitted to the Commi:tee on 3-8-1977. 1.e.. about a month after the 
presentation of the Appropriation Accounts to Parliament on 2-7-1977. 
The circumstances under which tfiere was delay in submission of the 
nctc?: in the.se two  ease are explained in the succeeding pawagmphs. 

4. The main fado: cwntributing !a Ihc: delay was the Tirnt? taken 
in collecting :he rriaterial requhd f w  the preparation of tlrr ex- 
planatory notes fmm the various estirnn~ing authoriticx concerned. 
The exact figures of excess expenditure for the year were f t n ~ m  in 
the m n d  week of January. 1077, when the final S q r e s  of actual 
expenditure for the year 1975-76 became availa?:!e The execs ex- 
penditurc over Voted Grant ir! m p t  Grant Nq. ! % - . A m v  was 
the net result of savinqs 2nd excess e s p e n d i t l ~ ~  against -i-3nous 
Minor'Sub-heads u n d a  the Grant The concerned estirnsting auth- 
rities were addressed on 15-1-1Y77 for furnishillg ?he explanations 
for the variations. IJnfort~.~natelv there was spnle delay on the part 
of some of the estimating a~tthoritic.~ in furnishing the requisite infor- 
mation after getting it  vetted bv the associated Finance. Besides, 
some time was also h!s? i l l  exchanging ir:t~rnal note; hclween the 
Bhistrv and the Army Headattarterr, or, tk qucstion as to whether 
a cnn!.olirlated note showing the reasnns for variations should not. be 
furnisned by the Financial Dirertcrate of the Army HQrs. in consul- 
%ation with :he concerned estimatin:; authorities. Finally. a con- 
solidated draft explanatorv noqe was prepared by T, fFudqc~?) section 
of this Ministry on the basis of information furnished by the various 
estimating authorIIies and the draft note was sent to Ministrv of 
Finance !Dt.fence!Budgct) on 8-6-1977 for vetting. -4 statement 
showing the chronological sequence nf the progcss of thc! case is en- 
closed from which i t  : i d 1  be observed that the note had to be revised 
on several occasions on the k s i s  of the remarks of the Ministry of 
Finance (T)efence!l3udpet), Ministry of Finance (Department of 
Economic Affairs) and the DAD6 before the note was finally vetted 
by on l-RlY77. The note as finally vetted by DADS was mt 
to M U r y  of Finance (Department of F~onarnic Affairs) m 2&1!V7 
for mhWcn to the Committee. 



5 Similarly, in the case of Grant No. 21-Air-Force, Air HQm 
were asked on 11-11-1976 to furnish a self-contained note explaining 
the reasons for the excess expenditure, duly approved by JS(Air) 
and vetted by associated Finance. Unfortunately, i t  took some time 
to collect the matenal required for preparinq the explanatory note. 
The draft note was prepared and sent to the Ministry of Finance 
(DefencelRudget) on 27-5-1977 for vetting. A statement showing 
the chronological sequence of the progress sf the case is enclosed 
from which it will be seen that the note had to be revised on several 
occasions on the basis of the remarks of the Ministry of Finance and 
DADS before the note was finallv vetted by DADS on 1-8-1977. The 
note as finally vetted by the &DS was sent to the Minidry of 
Finance (Departmelit of Economic Atiairs) or, 2-8-1977 for submis- 
sion to the Committee. 

6 Jn view of the position explained above the explanatory notes 
codd not be submitted to the Public Accounts Committee before 
3-8-1977, i.e., about. a month afker the presentation of the Appropria- 
tion Acmunts (Defence Services) for 1975-76 osl 2-7-1977. The delay 
was manlv due to the time taken at the initial stage in  c~llecting . 

material for preparation of the notes from the various estimating 
authorities concerned and then in  getting the notes vetted by the 
Ministry of Finance. It is not possible to pin point responsibility on, 
any particular official for the delay that had occurred in this case. 
The recomrrrcndatinns!observations of the Committee have b&n noted 
for compliance and a11 out efForts will be made to eliminate avoid- 
able delays in future by ensuring strict adherence to the time sche- 
dule prescribed for submission of the explanatory notes to the 
Committee. 

DADS has seen. 

[Ministry of Defence (D-Budget) U.O. No. F. ll(5)-77/D (Budget) 
dated the 12th May, 1978.) 

STATEME!NT SHOMNG THE CHKONOLOG.ICAL SEQUENCE OF 
THE PROGRESS OF SURMISSION OF THE NOTE REGARD- 
ING RECULA3ISP.TION OF EXCESS OVER VCTED GRANTS 
--DEMAND NO. 19- DEFENCF SERVICES--ARMY. 

1 
Draft Note passed on to DFA(B) for vetting nn 8-6-1977. 

4z 

D d t  Note vetted and returned by DFA (B) on 146-1977. 
mrs-? 



3 
Draft Note as further modified sent to DFA (B) after the JS (P&C) 

has seen on 5-7-1977. 
4 

Received back with remarks of DFA(B) on 5-7-1977. 
5 

Not2 sent to n'lin. cf Fin (Dcptt. of Eco. Affairs) on 6-7-197'7. 
6 

A revised note prepared and sent to Min. of Fin. (Def./Bud) by 
Mln. cf Fin. (Dep1.t. of Eco. Affairs) on 11-7-1977, 

7 
Passed on to D (Budget) by MFD(B) on 12-7-1977 for comments 

and also for fiiling in the blanks in the revised note. 
8 

Note sent to hlF1) (B) 03 15-7-1077 by D (Budget). 

Returned to D (3udget) 011 16-7-1977. 
10 

DADS in their U.O. No. 482/DP-98(17)/7576, dated 16-7-77 rais- 
ed certain points on the advance copy of the note sent to them on 
7.-7-1m. 

11 
File sent to DADS on 18-7-77 for vetting the revised note. 

12 
Returr~ed tc D(BYdgctj by DADS with their comrnellts on 

264-1977. 
13 1 

Draft note modlied and sent to Min. af Fin.(M.\Bud.) on 287- 
3971. 

14 
Received back in D (Budget) with the remarks of Min. of Fin. 

(Def ./Bud.) on 29-7-1977. 
15 

Sent to DADS on 30-7-1977. 

17 
Note as finally vetted and approved by ZS(P & C) sent to Minis- 

try of W n c e  (Deptt. of Econ~vnic Affairs) 55 copies on 2-0-1977. 



STATEMENT SHOWING THC CHRONOLOGICAL SEQUENCE OF 
THE mOGRESS OF SWBMISSIOFJ OF THE NOTE REGARD- 
ING REGULARISATIOP;; OF EXCESS OVER VOTED GRAhTS 
DEMAND NO. 21-DEFENCE SERVICESAIR FORCE. 

1 
A draft note was prepared by D(Budgetj and passed on to the 

Min. of Fin. (Def. \Bud.) or? 27-5-1977 for setting. 
2 

A l h .  of Fin. (Def. (Bud.) returned the file and received on 1-6-1977 
with ce r t a i~  amendments on the note. 

3 
TKO copies of the nqte forwarded to Min. of Fin. (Def.:Bud) on 

5-7-1977 with the  request to retain one copy and to forward the other 
copy to Ministry of Finance (Deptt. af Eco. Affairs). A copy of note 
was also sent is DADS for vetting. 

4 
Min. of Fin. (Def. lRud ) returned one copy of the note for onward 

transmissio~ to Ministry of Finance (Deptt. of Eco. Affaim) direct 
5 

File containing the note passed on to Ministry of Finance (Budget 
Divisiqn on 7-7-1977. 

6 
Min. of Fin. (Budget Division) suggested revision of the note and 

sen: the file containing the note to n4h. of Fin. (Def.!Bud ) on 
21-7-1817. 

7 
Mh. of I%. (~")e.(Bud.) sent the file containing the nate to 

D (Budget) or. 12-7-1977. 
8 

The note was revised and the file containing the note sent to Min. 
of Fin. (Def.lBud.) on 15-7-1977 for vetting and onward transmission 
to the Min. of Fin. (Budget Division) IDADS. 

Min. of Fin. (l)ef.lBud.) returned the file to D(Budget) on 16-7- 
1975. 

10 
DADS asked for the folder containing the explanation far varia- 

tion furnished by Air H Qrs/DFA (AF) vide their No. 475/DP/98/ 
('i?)/75-76, dated 15-7-1977. 



11 
A copy of the revised note sent to Min. of EYn. (Deptt. of Eco. 

Affairs) on 18-7-1977. 
12 

File containing the note sent to DADS on 18-7-1977. 
13 

File mlaining the note returned by DADS on 26-7-1977 with. cer- 
taln cimendments and suggestions. 

14 
The note suitably revised and file containing the note .sent to 

Min. of Fin. (Def.]Bud.) on 28-7-1W7. 
15 

File containing the note returned to D(Budget) by the Min. of 
Fin. (Def. IBud.) on 29-7-1977. 

File containing the note sent to DADS on 29-7-1977. 

D..PDS returned the care file on 1-9-1977. 

Note finally sent to Min. of Fin. (Deptt. of Eco. Affairs) on 2-871977. 

"That excesses over Voted Grants and Charged Appropriations 
administered by the Ministry of Home Affairs, R'linistry of Works 
and Housing and Ministry of Shipping and TranspoI't, should persist, 
oidy serves to reinforce the C~rnmittee'~ oft-repeated observations 
that admuate end wrious attention was not being paid by some 
Ministries and Departments to the implementation of the Commit- 
tee's recomr\~endations. It seems that the instructions issued by the 
MinistrieslDepartments from time to time in this regard have failed 
to yield the desired results. The Committee desire that a detailed 
review elf the existing arrangements should be undertaken in consul- 
tation with Ministry of Finance to devise suitable and effective 
measures with a view to remove the inherent defects in the existing 
systems. The Committee would like to be apprised of the result of 
the examination and the steps taken in this regard." 

[S. No. 6, Appendix XXXVII, Para 2.7 of 28th Report Of 
P.A.C. (6tb. Lok Sabha) .] 



Action Taken 

During the last five yea- from 1971-72 to 197576, the following 
excesses occurred in the four grants adminhtered by the Ministry * of 
Shipping and Transport. 

(Rupees in lakhr) 

Excesses 

(a! Ministry of Shipping and 
Transport . . .  . . . . 6-75 . . . . 

(b) Roads . .  230'30 49-31 .. . . 69.19 

Capital Outlay on Roads . . . 320.36 . . . . . . 
(c) Ports. Lighthouses and 

Shipping 

Capital Outlay on Ports . 2.92 .. . . 
Lighthouses & Shippine . . . 6-15 . . 5' 02 

(d) Road and lnland Water 
Transport . . . . . . . . . . . . . 

2. The substaniive reasons which led to the excesses in the case 
of Grants mentioned at (a) and (c) in the table above are briefly 
as under: 

(i) (a) Out of the excess of Rs. 6.75 lakhs in 1373-74, Rs. 5.80 
lakhs was due to misclassification of expenditure and as 
such it did not require regularisation by Parliament. The re- 
maining amount of Rs. 0.95 lakhs requiring regularisation 
was less than 1 per cent of the final grant. 

(ii) (c) Thc excess of Rs. 2.92 lakhs in 1971-72 and the excess 
of Rs. 470 lakhs (charged expenditure) in 1975-76 relating 
to acquisition of lands for Mangalore .Harbour Project re- 
sulted owing to settlement of Court decrees where the 
amount and t i ~ e  03' the award could not be foreseen. 

The excess of Rs. 6.15 lakhs in 1972-73 was mainly due to unanti- 
cipated settlement of bills of Shipping Corporation of India for man- 
ning M. V. Sag~rdeep 2nd a bill of Messrs Garden Reach Workshop, 
Calcutta fox. repair of Motor launch M L. False Point which were re- 
ceived durhg the closing days of the financial yew. 



The Excess of Rs. 5.02 lakhs in 197415 was mainly owing to pay- 
ment of arrears on account of revision in the pay scales in the De- 
partmeHt of Lighthouses and Lightships, purchase of stores for work- 
shop and also due fs higher prices of stores. The excess was less 
than 0.5 per cent of the firla1 grant. 

3. It will be seen that the causes which led to excesses in the case 
of Grants at ja) md (c) above were unavoidable and had resulted, 
it is felt, not owing to any inherent de'fect in the existing budgetary 
arrangements!system but on account of circumstances beyond 
cmtrol. The Committee's recommendation has, however, been cir- 
culated to all the Units of this Ministry drawing their attention t n  
the instructlorn issued vide Ministry's letter No. RPC-1GI75-I, dated 
the 20th January, 1976 with directions to tighten up further the exist- 
ing budgetary procedures and controls to avoid excesses in future, 
Vide -Ministry's 0.34. No. BPC-11177-1, dated 15-2-1978 (Annexure 
'A'). 

4. As regards excesses relating to Grants "Roads", these have been 
further specifically questioned in Recommendation Nos. 20, 33 and 
34 of 'the Report Reply to these recommendations will be submit- 
ted separately and will cover the excesses mentioned a t  (b) in the 
table above. 

5. This note has been concurred in by the Department of Ex- 
penditure. 

[Ministry of Shipping and Transport (Transpon Wing) 
0.-M. No. BPC-11177, dated the 21st March, 19r18.J 

(COPY) 

GOVERNMENT OF INDIA 
?dINISTRY OF SKIPPING AND TRANSPORT 

(Transport Wing) 

No. BPC-11/ 77-J New Delhi, the 1%h February, 1978. 
SUBJE~~.-Action taken on the recommendations contained in the  

38tl: Report (Sicth Lok Scbha) of P A C .  on excesses over 
Voted Grant? Clmrged  appropriation.^ for the ?)ear 1975-76 
and 6 7 1  1h1? urtion taken by the Government on the Ircont- 
m.endali~ns. o j  the P.A.C. contninod in their 227th Report 
(Fiftn Lok Sabha). 



In para 2 7 of their %!th Report (1977-78), the Public Accounts 
Committee have made the following observations:- 

"That excesses over Voted G r a ~ i t ~  and Charged Appropriatioms 
administered by the ~lrlinjstry of Home Affairs, Ministry of 
Wcrks and Housing and Ministry of Shipping and Trans- 
port should persist, only. serves to reinforce the Comrnit- 
tee's oft-repcated observations that adequate and serious 
attention was not being paid by some Ministries/Depart- 
rnents to the implementation of the Commit~ee's recom- 
mendations. It seems that the instructions issued by the 
MinistriesfDepartments to yield the desired results. The 
Clornmittce desire that a detailed review of the existing 
arrangements should be undertaken in consultation with 
Ministry of P'ina:~ce to devise suitable and effecYve mea- 
sures with 3 view to remove the inhcrent defects in the 
existing systems. The Committee would like to be ap- 
pdsed of the result of the e x m a t i o n  and the steps 'taken 
in this regard." 

2 Attention is alw invited in this connection to this Ministry's 
endorsement No. RPC-16/75-I, dated 20-1-1976. I t  is once more reite- 
rated that the existing budgetary procedures and controls should be 
further tightened up to avoid excesses in future. 

Sdl- RAVI KATHPALLA, 
Con +roller of Accounts. 

(a) DG (RD) & Add. !3ecretary I JS (S) 1 JS  (P) I JS (T) ( Secretary 
(BRDB) !Dir (RIM) IDir (PIN IDir (L) !C!E&A (IWT) IDGI(PT) IDS 
(RT) 'DS (C) jDS (R) IDS (E) I RS (BRDB) 1C.C.C. 

(b) -4U Under Secretaries 1 Desk Officersl Sections in Trmsport and 
Roads Wing. 

(c) All attached and Sitbordinate Ofices of the Ministry. 

During the last 6 years from 1970-71 to 1975-76, the following 
excesses occurred in the three grants adrrrrmster . . ed by the Ministry 
Works & Housing: 

Rupee in lakhs 

A. Public Works 494.80 330 41 662.16 ~ 2 7 . 5 0  0.83 1 53 
B Delhi Capital 

Outley 3 5 6 4  0 7 3  2 1 1 8  . . . . . . 
C. Ministry of 

Works & Housing . . .. ~ R i q  . . . . r 27 -- 



2. The main reasons which lad to the excesses in Grants d the 
table a h r e  are as under: 
A Pablic Works 

(i) The excess during 1970-71 was mainly due to execution 
of works, additions and alternations of urgent nature and 
higher costs due to fluctuaiticms of prices 04 the building 
mkrids, m*pt of m o e  materiah than entidpatd 
and hundred percent advance payments to suppliers of 
steel to avoid cancellation of quota. 

(ii) The excess during 1971-72 was mainly due to emr in 
classificatim of expenditure, hundred percent advance 
payments for purchase d steel. Receipt of more A e  
aountant Gen- Meknos than anthipat&, m-receipt 
of deposits in time from Food Corporation of India and 
deposits made with D.E.S.U. 

(iii) The excess during 1972-73 was due to payment of addi- 
tional dearness allowance and flood advances to work- 
charged staff, procurement of larger quantities of steel 
adjustment of debits of earlier ye- and payments in 
satisfaction of court decrees etc. 

(iv) The excess in 1973-74 was due to implementation orf re- 
commendations of the Third Pay Commission in respect 
of workcharged staff, payment of arrears of taxes/ 
service charges to the New Delhi Municipal Committee, 
not anticipated earlier and more procurement of essential 
building material than expected. 

(v) The excess during 1974-75, which is less than Rs. 1 lakh 
was due to misclassification of expenditure as 'Charged' 
instead of 'Voted'. 

(vi) The excess during 1975-76 was mainly due to payment 
in satisfaction of arbitration awards, c0ut.t decrees which 
could not be foreseen at the time d finalisation of 
estimates 

3. B. Delhi Capital Outlay. 

(i) The excess in 197&71 was mainly due to local purchase 
of steel for certain items of works and accelerated p w  
gress of other works of urgent and important nature and 
payments in satisfaction of court decrees. 

(ii) The ex- in 1971-72, which is less than Rs. 1 I-, ww 
mainlv due to Dayment of arbitration awards court 



(iii) 

dare& and errors in classification of 'Voted' expenditure 
as 'Charged': 
The excess in 1W2-73 was mainly due to payments to the 
contractom to avoid loss of rebate allowed for monthly 
payments, completion of hostel building before the 
inauguration of Third Asian Fair and payments in satis- 
faction of court decrees of higher amounts than antici- 
pated. 

(ii) C. Ministry of Works and Housing. 

(i) The excess dur'ing 1972;73 w,as due to expenditure on 
Shun i m p e m e n t  in Delhi which should have been 
met from the Demands for Grank of the Ministry uf 
Home AfIairs but it was decided at a later stage to meet 
this expenditure krwn the Grants of the Ministry of 
Wmks and Housing when it was not possible to go in 
for Supplementary Grant. 

(ii) The excess dufing 1975-76 was mainly due to payment 
of additional dearness allowance, unanticipated expen- 
diture on 'Over-time' allowances and adjustment of bela- 
ted hills d Printing charges etc. 

5. It will be seen that the excesses were generally due to larger 
procurement of building materials to avoid advance effects on 
wiorkS4.n-pmgtess, price fluctuation, hundred percent advance 
payments fu r  controlled materials like steel and payment of ar- 
bitration awards and court decrees which could not! be generally 
anticipated. However, instructions have .sinoe been issued vlde 
D.O. .Na lO/l/U&B (D.G.W.) dated 21st March, 1978 (Copy cn- 
closed) to spending authorities that they should see that na excess 
payment is made over the budgetary grant even under the 
'Charged' portion. I I ~  has also been impressed on the spending 
authorities that tihey ehould review the expea66tuFe perididly 
to avid errors in dasdications and also review the progress 
vba-vls the Budget allocations. With the departmentalisation of 
Acco~mb, the position is expected to improve in c o w  d time. 

8. As indicated above strict instructions have been issued vide 
Memorandum No. 8 '(2)/77-B (DGW) dated the 14th April, 743 
(Copy enclosed) to ensure that adequate budget provision is avail- 
M e ,  if necess;ru3t by re-appropriation, before payment of court 
decrees/arbitration awards in order to avoid excesses. The situa- 
tion in the matter of expenditure on 'States' is also showing im- 



pmvedment in that the fluctuations in the availability aard prices 
of building materials are becoming less violent with passage of 
time, obviating the need for more expenditure on procurement 
than what had been anticipated. 

7. This note has been concurred in by Department of Expenditure 
vire their O.M. No. F. 14(38)-E (Cord)/78 dated the 6th May, 1978. 
[lithistry of Works & Housing (Rnance Division) Budget Unit 
Office Memoranda Nos. G;25015/2/77-Bt. dated the 12th May, 1978 
and 7th June, 1978.1 

(COPY) 

GOVERNMENT OF INDIA 
. , 

~ f f i &  of the Diredior General (Works) Central Public Works 
Department 

New Delhi, 
dated the 21st March, 1978 

My dear 

As you are aware the Estimates Committee have expressed great 
concern over the consistent excesses/under runs in the budge under 
Merent  heads of the Ministry of Works & Housing. The various 
reasons and the steps necessary to control the budgetary surrenders 
and excesses were discussed in a meeting with the Joint Secretary 
(Finance) on 16th March 1978. During the meeting it came to light 

that enwgh care is not being exemised in the preparation of reappro- 
pariatian orders and reconcJing expenditure figures with those booked 
in the accounts of Pay & Accounts Officer. This is despite the fact 
that departmentalisation of accounts has been &ected for over a year 
now a system exists whereby there should not be situations when a 
discrepancy between the figures of expenditure booked by Pay b 
Accwnb Officers and by the Department should exist. 

Further, any variations in the actual expenditure with the final 
allotments that are made on the basis of re-appropriation orders 
issued by the Chief Engineers are not easily understandable. While 
issuing the re-appropriation orders it is expected that the Chief Engi- 
neer would have seen the trend of the expenditure and also the 
sate of sanctions and availability of the land etc. would have . 
been examined before a projection for expenditure during the 
pear is made and re-appropriation order issued. These reasons are 
generally reported jn the Appropriation Accounts as the cause for 
variations. Obviously, such reasons cannot be accepted particularly 



' i b n  the asse~srnmta are made in the very last moath d the finan- 
cial year. 

Further, while examining the appropriation accounts for 1976'77 
under the various grants operated by the CPWD, it has come to the 
notice that there would be a number of instances of miaclassification 
and wrong booking of expenditure. You would appreciate that such 
instances cannot be taken lightly and are unparadonable for any fin- 
ancial prudence. 

It  has, therefore, been decided that: 

1. Re-appropriation orders need, not be issued only at the end 
of the financial year. These may be issued by the Chief 
Engineers, within their powers, at intermediate stages also 
during the financial year. As soon as the need arises and 
it  becomes evident that the expenditure would be different 
from what is allotted a re-appropriation order should be 
issued or application for re-appropriation sent. 

2. Chief Engineers should issue instructions to tbe various 
Executive Engineers and the Divisional Aucouatants to en- 
sure that the corrections made by Pay and Accounts OB- 
cer in the monthly accounts, particularly on the classifica- 
tion of expenditure are incorporated immediately on the 
receipt of observations from the Pay & Accounts Officer. 
The Joint Secretary (Finance) is separately issuing ins- 
tructions entailing that any instance of. misclassification 
would be viewed seriously and responsibility fixed. This 
aspect may be brought to the notice of the Divisional Ac- 
countants who may be directed to be careful in future. 

3. It has been decided that the Pay & Accounts Oificers will 
give a circle-wise break-up of expenditure allotment 
figures to the Chief Engineers each month in the appro- 
priatim accounts. This will facilitate identification of 
areas where variations are expected and attention waran- 
ted. A meeting should be convinced by the Chief. Engi- 
neer within three days of receipt of these monthly appro- 
priation accounts complied by his Pay and Accounts O&er 
for the Zone. In the meeting the Chief Engineer should 
review the progress of expenditure and also take 
steps to get the differences, if any, reconciled. Further, 
if i t  becomes evident that the allotment made under 
different sub-heads will require any change, necessary re- 



appropriation order or the application for re-appropriati~n " .  
should be issued as mentioned in para (1) above. 

4. As for the Clharged portion of the grant, no expenditure 
should be incurred without adequate allotment being made 
available. As soon as the award is received, the Chieft 
Engineer should move the Ministry for making 
sufficient amount available to cwar the award so that 
payment can be made. This would be necessary if a& 
quate allotment is not already available with the Chief 
Engineer. The payment should, however, be made only 

' when the amursnce d funds is colnmunicated by the 
Ministry who would take steps to get advance from the 
Contingency Fund of India, if necessary funds are not 
otherwise available with them. As this would mean some- 
time before the assurance of funds is communicated, the 
Chid Engineer should move the proposal for allotment of 
necessary funds immediately as soon as awards are 
received. 

As for the year 1977-78, you may get the necessary reconcilia- 
tion of expenditure done immediately. Further, the re- 
appmpriation orders should be issued by you only after 
examining the expenditure under different subheads 
upto January 1978, which are available with the Pay and 
Accounts Officers now and the co~~espondhg budget 
allotment under different sub-heads. 

5. Whin the final re-appropriation accounts are prepared based 
on figures of expenditure suppied by Executive Engi- 
neers, the stahment prepared by your Budget Section 
should be reconciled with the overall figures as per re- 
cords of Pay & Accounts Office and dis:repancies recon- 
ciled. Your Financial Officer and Pay and Accounts 
Officer will be jointly w m i b l e  to eFure  that agreed 
figures are reported in reconciliation statement. 

With best regards, 

Yours sincerely, 
(Sd.) V. R. Vaish 

All khe Chief Engineers in C.P.W.D. (By name). 
Copy to Shri N. K. Rewari, Joint Secretary (F) for issue of suit- 

able instructions to Divisional Accountants and Pay and Accounts 
ol5cei% 

(Sd.) V. RF Vaish 
Director General (Works) 



(COPY) 
PAY AND ACCOUNTS OFFICE 

DIRECTOR GENERAL OF WORKS 
C.P.W.D. 236 'A' Nirrnan Bhavan 

NEW DELHI-110011. 
--- 

No. PA0 (E-in-C) Comp./33/ Dated 5th April, 78 
Shri .................. 
Amounts OfWer, 
pay & Accounts Office, 
C.P.W.D.( ) . . . . . . . .  
. . . . . . . . . . . . . . . . .  

SUBJECT: Classification of Expenditure 
The Public Accounts Committee have adversely commented upon 

the consistent excesses etc. occuring in the various heads under the 
Demands for Grants of this Ministry. It was felt during the discus- 
sions in the meeting held under the Chairmanship of the Joint 
Secretary (Finance) on 16th March, 1978. that enough care was not 
being esercised .n reconciling the expenditure figures booked in the 
Pay and Accounts Olffices with those of the Divisions and in rectify- 
ing fhe misclassification etc. coming to light as a result of the re- 
conciliation. Instructions have already been issued to the Execu- 
tive Engineers/Divisional' Accountants to ensure tha.t the reconcilia- 
tkm is done in time and that corrections required as a result of the 
reconciliation are carried out without fail (copy of these instruc- 
tions have been sent to you seperately). The Chief Engineers have 
been advised to hold monthly meetings with the concerned Pay and 
Accounts Office to discuss discrepancies coming to light as a result 
of reconciliation so as to ensure that both sets of figures are tallied 
w e q  month. 

Accounts Officers of the Pay and Accounts Offices are, there- 
fare, requested to take steps to ensure that the misrlassiAcations~ 
etc. that came to notice as a result of reconciliation of, receipt/ 
expenditure and/or are discussed in these meetings are duly recti- 
fied in their r'ecords, whenever necessary, and there is no occasion 
!k any differences in the figures booked in the Pay and Accounts 
CMRces and those available with the Chief Engineers. Monthly re- 
parts may be sent by the Pay and Accounts Of3ces to this otiice, 
hfest (by 25rth of each month, regarding reconciliation of expenditure 
figures with the Chief Engineers alongwith details of the action 
takm in the matter. 



Receipt of this letter may be rrclrnowledged. 

Sd/- (G. C. PANT) 

Dy. ConbPoller of Accounts, 

Copy forwarded for information and necessary action to:- 

1. Director General of Works, C.P.W.D., New Delhi. 

2. All Chief Engineers of the C.P.W.D. 

3. Budget Section, Min. of W & H, Nirmm Bhavan, New Delhi 
with reference to their endorsement No. G. 25015/2/77-Bt. 
dated the 31st March, 1978, forwarding copies of the 
minutes of the meetTng held on 16-3-78 a t  11 a.m. in the 
room of JSF. A copy of the orders alrer1,dy issued vide 
No. PA0 (Comp) (DGW) /33 dated 30-3-78 is also enclosed. 

Sd/- (G. C. PANT) 
Dy. Controller of  account^. 

PAY AND ACCOUKTS OF'F'ICE 
DIRECTORATE G.ENERATa OF 'hrORKS C.P.W.D. 
236 '4,' NIRMAN BHAVAN, NEW DELHI--110011 

No. PA0 (Comp.) (DGW) 1331190 
Dated 30th March, 1978. 

The Executive Engineer, 
.................................... 

S~JECT.-Classificc~tion ef F~pendi ture  
Sir, 

In connezt~cn :.d;th :hc preparation rf r~~ppropria ' ion orders and 
Appiopriation Acc~unts, i t  h x  been c.herved thnt reconciliation is 
not being exetciwd to the f i q t ~ r e ~  nf expefiditure bocked by the Divi- 
sions with thcse boolred i n  the Pay and Accounts Offices concerned. 
It should be seen that reconciliation is done in proper time and dis- 
crepmcies, i f  any, which come to notice i15 a result of such reconcilia- 
tion, are ratified in the Accounts Records. The Divisional Account& 
being the head of Accourits Branch of the Division. is directed to en- 
sure that all these correc:lons are du;ly m ~ d e  in the monthly 



dhek Accounts Records. Any instance of discrepancy/misclassifica- 
tion, which comes to notice subsequently, would be viewed seriously 
and responsibility for the 9ame will have to be fixed. 

I t  may, therefore, be ensured that the expenditure figures are pro- 
perly classified In the monthly Accounts and that the expenditure 
figures are reconciled with those Fmked in the P?v and Accounts 
Offices concerl~ed and the rectification made as necr.;sary under 
supervision cf the Divisio:?al P.ccoun'c~nt of your dn-ision. 

Please acknowlccip receipt of this letter. 

Yoilrs faithfully, 

Sdl- CT. C. PANT, 

Dy. Controller ~f Acco!ints. 

Copy for:i!ardcd to Shri. . . . . . . . . . . . . . . . . . . . . . . .  . . . . .  ACCOULB 
. . . . . . . . . . . . . . . . .  Officx, Pay and Accou~ts  Office (Comp. Section). 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . .  .fcr information and necess.ary action. 

Srii- G .  C. PANT. 

Dg. Codroller of Accounts. 

(COPY) 

XO a (2) 177-B (DGW) 

Government of Jndia 

DIRECTORATE GENERAL OF WORKS, CENTRAL PUBLIC 
IVO-RKS DEPARTMENT 

New Delhi, the 14th April, 1978 

SU'B~CT.-Charged allotment of fwtds for pagments in satlqjac-tinn of 
Court Decrees covering Arbitration Atorrrds pertcining to 
works executed J;7i C.P.W.D. 

Attention is invited to Ministry of Works and Housing letter 
No 2lt l l l (R)~$l-W4, d ~ t e d  21-11-1972, addressed to this  office, w i ~ n  
copy to Chief Enginwrs, laving doum procedure Yor making payment 
d arbitration awards made a rule of court. While relli:.iti:~g those 
instructions vide this oifice memo. No. 3 (12) '77-F (E-in-C) dated 

,. 



23-7-1977, it was emphnsised that the C.P.WD. officers s h ~ I d  ap- 
proach the concerned Mir,is'try for making the requisite funds avail- 
able for 'payment under "Charged" Section of the Grant befob actual 
paynent was made. 

2. Inspite of clear instructions isued on the subject from time to 
time, cases hove corns to notice wherein payments have been made 
by the Departmental officers without any assurance of funds fro1111 
the Ministry. The Public Accounts Committee has taken a serious 
view of such excesses in Charged portion of the Grant aver the 
budget allocation. An extract copy of their observation vide para 
2.7 oY its 38th Report-Sixth Lok Sabha izenclosed. 

b 

3. It  is hereby enjoined on all the departmental officers to ensure 
4 t h t  no payment in re,.r.t:ct of t ! ~  Arkicration Awards is made unless 

budget provision, sufficient to cover the award already exists with 
them or an  assurance to incilr the expenditure has been received 
!fmm the cocccrnecl Minisfry. AS soon as the award is received, the 
Chief Enginecr shoulc! move the N1nidry for making suficfent 
amount available to cover the award so that payment can be made. 
This would be necessary if adequate allotment is not already avail- 
able with tht: Chief Engineer. The payment should, howver, be 
made m l y  when the assurance of funds is communidted by the 
Ministry, who would take steps 'to seek supplementary Grant or get 
advance from. the contingency Fund of India, if necessary fun& are 
otherwise not available with them. As this would mean sometime 
befoire the assurance of funds is corrmunicated, the Chief Ehgineer 
should move the proposal for allotment of funds immediately after 
the zward is rccdved. I't is once agsin reiterated that these in&nrc- 
tions may please be 'followed strictly in future. 

Sdl- V. R. VAISH, 
Director General (Wmks) . 

1 ) All Chief Engineers, Superintending Engineers, Executive 
Engineers in C.P.W.D. 

2) All Works, A&C and Budget Sections in C.P.W.D. 



Copy qf Para 2.7 of 38th Report of Public ACCQUP~S Committee 
(Sixth Mi Snbha) regarbhtghWWW &r Voted Grants and Charg- 

wd A p p r ~ ~ a ~ ~  

2:.  bat &&s& o*er Voted Ohnts and (hat@ A p W @ a t i o ~  
admrlistered by the %histry bf Home Affdrs, Minist~y of Works* 
Hnuspg and Mienistry o t  Shipp?ng and Tranrpost, .hould e, only 
serves to t.eir#urce the ccrnmitWs o f b r e a d  o m t i o m s  W 
adequate an4 sehaus &entioh WRS not beingrpaidh by Some Minis- 
trjes!Dep~r~ncnts to the impleaentation of the Commitbe's reeom- 
rnen4atiofis. % ~.e&&s that the instrtktions fssued by the Ministriesrl 
&ppnrtments from @ to time in this regnd have f d e d  to yMd 
the desired kcsulk The Ccmmittee desire that a &ralbd review 
of the edsting afi5lngernctl.t~ shadd be Widertah in cmsubtation 
witk 'Ministry of Fhance to devise suitable- and effective mexisuns 
with s view to removct the inherent defeck in the system. The 
Committee wouId like to be apprised of the result of the exami- 
natlon and the step9 tokcn in this regard. I 

A r e ~ i e w  of existing arrangemerts, in the light of these observa- 
tlcns of the Public Ac<rcunts Committee, has revealed that there is 
nc defect in the system as such but the irregularities occur due to 
nori-observance of provisions in the rules and certain unforeseen 
developmmts. In arder tc ensure that the excesses over T70ted 
Grants and Charged Appropriatiow administelmi by the Ministry 
of Home ABairs dc not recur, all the concerned authorities have been 
suitahly instructed vide this Ministry's circular Letter No. 714177-Ac. 
111. date3 the 13th April, 1978.. Further c o w u e n t  on the depart- 
mental4saLion of accounts in this Ministry from 1-10-1976 and separa- 
tion of accounts from audit in Delhi A d m i n i d i m  from 141977, 
i t  is expected that the existing system would be further stren@hened. 

This note has been prepared In consultation with Ministry of 
Finance. 

[Ministry of Home Affnirs, 0-&I. No. 714i77-Ac.II1, 
&fed the 17th April, 1978.1 

'Copy not enc3osed 
3032 LS-8. 



''The excess erpmdibre of m. 2.11 l a b s  und&:di. hi& 
'A-2 (1) -Counacllor (Agri.) E m b a q ~  of India, Rome, under Grant 
No. 1--Department of AgricultuFe works out to nearly 84 per cent 
of the ntmd Grant c# Ra 2.50 l*. This is qot the h t  occarion 
wbrnr exmm undar this Gmup hesd haa corns to 'the notice of the 
Commit&& An excam af nearly 29 per cent under Ws Gmup head 
was ebo reflrccted in the Appn,priraSion Acaaunts (Civil) 
1974-75. The excess haa baen attributed inDsz4ia to higher medical 
charges, incmad payments of mt of buildings and $nRation in 
Italy, w in the p e g  yew, The Chamittee are h l y  of the 
view that the a&Whal expenditure on med4ca1 charges and rent 
amld have fonreen end provided for. The C ~ ~ ~ ~ m i t t e e  would 
Uke to b info- of &e reasons as to why takfnlif advantage o t  
the pnceding ycru's experience, the factor of increased expenditure 
on rent and the inflationary trend following oil crises, was not anti- 
cipated a t  the time of obtaining original as wdl as mpplementary 
provisions." 

[S. No. 9, Appendix XXXVII, para 2.16 of 38th Report 
of P.A.C. (6th Lok Sabha) .I 

Action taken 

The excess of 2.11 lakhs over and above the budget provision of 
Rs. 2.50 lakhs was due mainly to, expenditure on unanticipated items 
namely payment of air 'travel charges (in June, 1975) in connection 
with the emergency passage to India availed o'f by the Technical 
Assistant and his family jn January, 1975 in connection with the 
immersion of ashes of his mother who dies in Rome in December, 
lms, payment of heavy amount of Air Tratel Bills etc., on account 
of unfom~een deputation of the Counsellor (Agriculture) h New 
Ymk, (December, 1974), Khartoum (February, 1975) and Geneva 
(May, 1975) to attend important meetings as representative of the 
Governmeat of India, advance $0 the Counsellor (Agric~~lture) for 
payment of custom duty on his car, enhancement of rates of foreign 
aawance, higher a r n ~ ~ t  of expenditure on medical charges. Fay- 
ment at enhanced rent for the buildings hired for the Counselbr 
(Agriculture) and the Staff, increase in the rates of hot and cold 
weather charges, and post and telegraph charges. Also during 1075- 
76, thd Mission's demand in RE-1975-76 cou;ld not b pnwided for 
in full. 



"' ~~, tthr YllsD LI*s .o*k the w + p p ; " ~  of tbs 
~ c r x d ~ b o r ~ t w ~  , 

1 

[Ministry of Agriculture and Irrigation, ( b e ~ t  of 
Agriculture), O.M. No. 1 (16) !%Budget, dated the 

17th May, 1978.1 

"The Committee note that the excess ua&r 'the Voted Expendi- 
ture of Deptt. of Revenue and Banking for the year 1915-76 occur- 
pet3 mainly under the haads 'A.1 (l)--hv&igation' and 'A.2 (1) 
Commissioners and their Ofllm'. An e m  has occurred under 
the head 'Salaries' for the second year in succession. Against the 
find grant of Rs. ?3.44 crores, in the AppraprMion Accounts for tbe 
year 1974-75 the excess expenditure disclosed was Rs 46.34 l a b .  
Against the final grant of Rs. 42 a r e s  during the year 1975-78 the 
actual expenditure booked amounted to RT. 42.13 crores leaving an 
uncovered excess of about Rs. 13 lakhs. This excess was caused by 
an unforeseen increasc in expenditure on payment of reward to 
cm~loyees equal to their one month's basic pay granted in recogni- 
ition of the 'Lsuccess" .of the Voluntary Disclosure Scheme, increase 
bn the cost of various stores purchased etc., and the arrears qn ac- 
count of add~tional instalment of Dearness Allowance. AS there 
was 119udly no element of uncertainty or unforseenability in the 
expenditure on pav acd bllowances there should nornally be no 
excess on this account. This has repeatedly been reiterated by the 
Committee in the past 

The Committee (1976-7'7) had expressed comern over the pheno- 
menon in paragraph 2.48 of the 227th Repoit (5th Lok Sabh) and 
had indicated %at while some variation between the estimates and 
actuals was understandable on this account, barge variations as had 
mcwred were hardly justified The Committee hope that 'the De- 
partment of Revenue and Banking which has again witnessed excess 
rxpcnditure on account of pay and allowmces would take adequate 
dfe In fuhre  to avoid excesses on this nqcmmt.'" 

1 

[Serial No. 10 Appendix 9SPX9~ (Para 2.10) of the 
P A.C's. 38th Report (6th Lok Sebha) .I 



' 1  " . a, I .  

l%e m-tr.. MU- mud r a c R i j ~ & # p ~ r p  
brought to the lld,thp .i .Y tbe -ic)t Id&'' 
Central Board of Direct Taxes vde this ~ e ~ a r t m e n t ' s  kt& *h& 
qqn-m -(JIIQA), mwPm (w -dl) * %?& th rim- 
tructions to ensure that all ooaiapible s* rab t a b  @ exoeaQ 
expenditure hcyond provisions of funds allatted to them by the 
-w.- ', a I, I 

[Ministry cf Finance (&;oriment of Revenue), 0.M 
No 5:2/77-IFU @&A), dated the 14th June. L978.E 

(COPY) 

(Department of EevenlZe) 
New Ddhi, the 20th Aprri, 19'78, 

All the Heads of Department under 
Centrd Board of C~rect Taxes 

Sir, 
SUBTECT.-%~~ Report of P.A.C. (1977-78)-Sixth Lok Sabha ow 

exces.ces w e r  Voted Grants and Chnrged Approyrtatim- 
Demand No. 34-Taxes on Income, etc., for 1976-76. 

I am directed to re-prcduce para 2.19 of the Thirty-eighth Report 
of the Public Acccunts Committee (1977-78) -(Sixth Lok Sabha) 
regarding excecs in expenditure in Grant No. 34-Taxes on Income, 
etc fot 1975.96, in which the Committee have made their conclusfons 
and Becommenda'ions in the matter: 

"The Committee M e  Wt the excess rvlder the Voted Expendi- 
ture of Department of Rc1,enue aad Banlting for  the year 1975-76 
occurred mainly under the hcarls 'A1 (I) --Investigation' and 'A.2 (1) 
C ~ m d s s i m e r s  and their Oflkes'. An excess has occurred under tbe 
head 'Salaries' for the m n d  year in succesaon. Again& h W 
grant of Rs. 33.44 mores in the Appropriation Accounts for the year 
1974-75 the e-s e-mt discloced wa% Rs. 46.34 l a s .  A g a i d  - ----. 

*Reproduced. 



ilia 
hii gr@nt d f ~ s .  42 dur~n~thrpeao fWW6 t&t+ct.u& 

9 ~ p e n d h . d  'booked ~ 6 l t I W  RS. -3 wd!~# aaL UO- 
cov&d exdess ~f about Rs. 18 Iakhs. This atoeso wqs cplwed by an 
adxeseh inmases in expenditure on, payment of reward b emp 
loyees equal to their one month's basic pay @Wed in apxognition 
of the 'success' of the Voluntrtry Discloaarc Scheme, increaae in the 
cost d various stores $ u r c h d  etc., and tihe arrears on garount 0% 
additiond ihstalments sl Dearnesa AUowaace, As these was usual- 
l y  no element of uncertainty or unforeseenability in the expenditure 
on pay m d  aIlowances there should normally bs no excess on this 
account. This has repeatedly been reiterated by the Committee ;n 
%he past. 

The Committee (1976-77) had expressed concern over the pheno- 
menon in paragraph 248 of the 227th Repf t  (5th Lok Sabha) and 
had indicated that while some variation between the estimates an3 
actuals was understandable on this account large variations as had 
occurred were hardly justified. The Committee kape t b t  the 
Department of Rwenue and Banking which has again witnessed 
excess expenditure on account of pay and allowances would take 
adequate care in future to avoid excesses on this account". 

The p o w  mentioned above may please be brought to the notrce 
sf all officers dealing with expenditure under your control. YOU 
are also requested 'to ensure that the expenditure does not exceed 
the funds allotted to your Charge to avoid any possible criticism by 
the Public Accounts Committee and unnecessary complicat'ws 
involved in regularisation of the excess. 

The receipt crf this letter may kindly be acknowledged 

Yours faithfully, 

Deputy Financial Adviser. 
Copy to the Chid Controller of Acccunts (C.B.D.T ), w W k ,  

Yikas Bhawan, Rew Delhi 

Deputy Financicrl Adviser. 
Recommendation 

The excess expenditure of Rs. 15.25 lakhs incurred in the Grant 
pf i ency ,  Coindge Mtl Mint' at tram iterest an two tounk Btrlt: 
df it was ch&d mi& the Group head 'A.4(1)-loss on destruction 



rJY withdrawn* Th total pant u u k  this Gww, bead wgb 
b, 8.81 hkhr, nhaasclt* expllditum wy Q. A!21.& *. % 
ex- of b. 36-77 IYb. wmka out to 41.5 per cent. %'ollpi"&th& 
on the excam that m u m d  under thls head in t4e yeq 1974-76 
on account of prrclrase of metab', the Committee (@?hTI) had 
observed that it w a  a matter of great concern since the' excesqes 
occurred in a &raat adminiatered by the Department of b n o d t :  
Affairs, entrusted with the responsibility of ensuring better finan- 
cial discipline. The Committee have now been informed that the 
Mint Masters General Manager of a11 the Undertakings have been 
instructed to make a realistic assessment of their requirements of 
funds at the budget stage itself and to keep constant vigil on the 
expenditure incurred from time to time. The Committee are not 
certain how the instructions issued to Mint Masters will take care 
of the need for accurate estimation of the difference between the 
fact value of uncurrent and withdrawn coins received frqm Banks 
and Treasuries and the metal value thereof at the prevalent rates. 
The Committee desire that the Department of Economic Affairs 
should review their instructions $o ensure better estimation in 
future. 

LC. No. 11 (Appendix XXXVII) Para 2,23 of 38th Report of PAC 
(6th Lok Sabha)] 

Action Taken 

To ensure realistic assessment of requirements of funds at the 
Budget stage itself and to keep constant vigil on the expenditure 
incurred from time to time, particularly in respect of the grant 
under head 'A.4 (1) -loss on destruction of withdrawn coins', the 
Reserve Bank of lndia have been' requested to furnish estimated 
data ih regard to. the quantum (denomination and metalwise) of 
the uncurrent coins that they expect to withdraw and remit to the 
Mints and that such data is made available at the time of preparation 
of the Budget Estimates. The Mint Masters have been instructed 

' to review the expenditure from month to month and to regulate the 
issue oY out-rturn value certificates to the Banks/Treasuries 
remittances are received for examination at the close of the Anancia1 
year, for examinahion and disposal till the commencement ob next 
financial year. 

This has been seen by Audit. 



-The C ! a t t e @  mte' that but for 8avingJb wlde!r otha b u B - w ,  * 

the -excaw under the Beads A2 (l)-Orlfinqlp Pedcm,, A6.011.at 
uitiea and A. 5-Family -on w d d  have 811fwnted'to Rs. 252.87 
lakhsl, repvmmtlng 31.14 per cent of the provision saacti<med w ,  
inst these heads. Bulk of the excess occurred under the subhe& 
AA-Graluities, 'where the final grant was Rs. 476.06 lakhs and the. 
actual expenditure was Rs. 637.76 with an excess of Rs. 161.70 l&hs. 
There occurred a similar excess of Rs. 24M lakhs under Grant '10 
Pendon and other Retirement Benefits' in the Appropriation Ac- 
counts (Civil) for 1972-73. The Committee would urge that recur- 
rence of excess under this head should be avoided by better coordi- 
nation and liaison between the Ministry of Finance who contra1 
this Grant, and the Account Offlcers, who arrange and account far 
pension payments. The Committee would watch the improvements 
effected in this behalf through future Appropriation Accounts. 
[S. No. 12 Appendix XXXVII para 2.26 of 38th Report of P.A.C. 

(6th Lok Sabha)] 
Action Taken 

The Grant 'Pensions' is a composit one which includes provisicm 
for payment of pensions, gratuities, etc. for all the Departments 
(excluding Railway, P & T and Defence Personnel) of the Union 
Government. Expenditure under this Grant is somewhat of an un- 
predictable nature, being dependent on finalisatian of claims in 
respect of gratuity and commutation of pensions, etc. by the eoncer- 
ned authorities and presentation of claims by individual pen$iomns 
Even in the case oif normal pensions in course of payment, precise 
estimation is difficult because drawals may not be made regularly 
and payment points are scattered all over the country. The esti- 
mates pertaining to this Grant were, earlier, flnalised generally on 
the basis of information furnished by the various Amountants 
General. However, consequent on departmentalisation df Accounts, 
Financial Advisers of Minfstries(&partments have been made reg- 
ponsible for furnbhing directly to the nhistry of Finance estfmates 
in respect of commuted value of pensions, gratuity, pendon contri- 
butions etc. and also to furnish monthly statement of progmss of 
expenditure. The role of Amuntants General in the estimation d 
expenditure nn pensions is now restricted to pendons in course of 
payment, It is hoped that this arrangement will result in better 
cosrdination and liaison bet- the *timating authorities and 
the l M h b t q  of Finance in respect of this Grant. 
[Mid- ob fiance (Departme& of Expenditure O.M. No. FB(4). 

(B)- (RdrA)/77 dated the 11th May, 19781. 



T k  b X W b e  nate, &W of tht 01 Re. 1,1&@&6M 
the 43rmf Na. SWphun and Alkaloid Y'actories, a mum ~f Rs. 8157,45Q 
is €he radt of double adjustment of expen&- on certain pur- 
chrses of opium for the factory at Neamuch and t39e Accountant 
(%nerd in whom boob it was erroneously acbjusted a ~ d  he could 
not rectitfy it before the close of the accounts for 1975-76. The Com- 
mittee had in the past repeatedly expresed mncern about the 
&@&ant mizlclassifications and erroneous adjusPtmen& in accounts 
that occurred in certain Grants and had hoped that the reconcilia- 
tion of expenditure booked in accounts with the departmental 
figures would be done promptly in future. The Committee are of the 
view that double adjustment of expenditure is a serious error in the 
proper upkeep and maintenance of books of accounts and could and 
should have been detected if adequate attention had been paid to 
prompt reconciliation of departmental figures with the accounts 
figurn. As misclassifications and emoneous adj ustqents vitiate 
budgetary Central, the Committee desire that procedures should be 
tightened up and responsibility, particularly at the Supervisory 
level should be fixed, for appropriate action whenever such lapses 
come to notice. 

IS. No. 13-Para 2.29 of 38th Report of the PAC (6th Lok Sabha) .] 

Action Taken 

The Committee's recommendations have been brought to the 
notice of the Chief Controller of Factories who have issued neces- 
sary instructions to the concerned supervisory officials to strictly 
follow the procedure of monthly reconciliation of departmental 
figures with the Accounts figures and prompt rectification of differ- 
ences &k his letter F. No. VI/3/3/Audit/77 dated the 22nd April, 
1978 (Copy enclosed). In this connection it may be stated that with 
the &partmentaUrsation of accounts with effect fram 1-10-1976 and 
the postbg of Pay and Accounts Ofker's Unit at each factory, _the 
remndhtion of departmental figures with the Pay and Accounts 
OB[icer's figures is carried out every month so that Misclassifica- 
tion/wrong booking, if apy, could be rectified. 

[Minis* of Finance (Department of Revenue) O.M. No. 5 (3) 178- 
Im (B&A) dated the 26th June, 1978.1 

&seumm~,ad.tion 

, W Committee find that the remaining excess of Rs. 31.42 lakb 
Lp W y  to delayed adjustments of debits on account d 



custom duty on Codeine Phosphate imported. This is not the &9t 
~ ~ ~ g ~ 6 f W n a f ~ h f i b ) ~ e t D f h e ~ s  
natke. D m h g  Ehrring year 1812'18, an ewes# of Rs. 1.W l e k b  had 
ocwrmt w&r the Glht bai b&ki adjustmelrts of past liabilI- 

of Ra. 11.90 laklw on accolurt of duty M e d  on the import of 
Codsine Phosphate. In tlPl opinion of the Committee remmmce of 
such mcesses could well have been avaided by a closer oratch and 
controf over ~ecurridg liabilities of this nature. 
IS. No. 14-Para 2.30 of 38th Report of the P.A.C. (6th Lok Sabha)] 

Action Taken 
The Committee's observations have been brought to the notice 

ef the Supervisory staff concerned with the instructions to work 
a t  the requirements of funds in a more precise manner while 
preparing the budget so as to avoid excess expenditure &ue to ad- 
justmerit of un-anticipated debits (Vide Para 3 of enclosed copy of 
Chief Controller of Factorfes' letter dated 2241978). 

Approved by Financial Adviser. 

[Ministry of Finance (Department of Revenue) 0.N No. 5 (3) 178- 
, I.F.U. (B&A) dated the 26t'n June, 198. ] 

(COPY) 
F. No. VI13131Audit177 

OfRce of the Chief Controller Government Opium and 
Alkaloid Factories Saraswati House, 27, Nehru 

Placq New Delhi-110019. 
Dated the 22nd April, 1978. 

To 
The General Manager, 
Government Opium and Alkaloid 
Works Undertaking, 
Ghazipur (U. P.) 
Sm: 3&h Report of the P A C .  (77-78) (S&h Lok Sabha) 

otl C;ECCS~ ovrr u o W  grmts4Jemcmnd No. 3Sopium 
and AZkaEoid Fact* 1975-76. 

~ 1 & p  ndar to fhls oflke letter F. No. VIl313IAudPtl77-2449 dated 
fil, I978 forwarding a copy of IFU's letter F. No. 5 (3) / 

78-rF0 ) dated the 14th April, 1978 on the above' subject 



cufiIne over the voted for your ,W tbs I J ~ ~ E .  W5- 
76. Of tha, excess8 Rr 8167 1- ==the mt .d 
puFchesed in Pratapgarh Division ,of Rgjrsthan QW ww , m ~ -  
mally debited to Neemueh Factory where it is  pllocessed, A. G, Rak 
asthan, by mistake r a w  a debit for this &nt against ~ h g z ~ p &  
Factory in the U. P. Circle. He had, ho,wever, withdrawn this 
debit in the exchange Account for 2/76 and 3/76 (Final) and advised 
A.G.U.P. accordingly but A.G.U.P. had not carried out the adjust- 
ments in his books resulting in the excess P.A.C. had felt that if 
prompt reconciliat2on of departmental figures had been made with 
the Accounts figures, this misclassification cauld have bekn detected 
and rectified in time. They had therefore recommended 'tightening up 
of the procedure and also fixing up responsibility at supervisory 
level for taking appropriate action whenever such lapses occur. f 
would like to impress upon you that it is your primary responsibi- 
lity to periodically reconcile your figures with Accounts figures and 
to get the misclassified items rectified promptly. As you are aware, 
for the purpose of Proforma Accounts, the details of cost of Rajas- 
than Opium transferred to Ghazipur Factory are obtained from 
Deputy Narcotics Commissioner, Kota who is accounting for these 
initially. Had timely action been taken by your staff to get such 
details and reconcile the same with the figures booked by the A.G.U.P. 
the wrong adjustment of Rs. 81.57 lakhs could have come to their 
nutice. The failure to do so is not understandable. You are, there- 
fore, directed to device a suitable system of monthly reconciliation of 
your figures, (which should be obtained from the basic sources) with 
Accounts Figurw. With the departmentaliqation of Accounts and 
the setthg up of a pay and Accounts OPBcer's Unit at Factory 
premises, month to month reconciliation should be done and any 
erroneous, adjustment or dsclassification should be corrected prom- 
ptly. You are also required to make an officer at the supervisory 
level responsible for strict adherence to the above pracedure for 
'se-conciliation and also for periodical repolting to the Management 
on the same. 

3. The ex- of Rs. 31.42 l a b  due to belded adjhtrnent of 
curtoma duty liability on ixnporkd Coddm Phosphate has also been 
adversely commented upon for k k  of propar budgeting. Ym are 
therefore, directed that when annual budgets are prepared, the 
requirements of funds should be as* more redistically by ,mr- 
redly gnttdpatfng the expenditme dn vurim itcmr .*6u lbwDd 
&o ensure that when the expenditure is incurred, it adjudedh 



the particular year itself. ,El--&abUty register and other 
returns prescribed in the G.F. ,Rs. etc. ahdd be maintained for 
makihg timely ddjustmenfe. 

4. plea& acknowledge receipt of this letter and indicate tbe 
action taken by you on these matters. 

Sl- (ANAND P. AGARWAL) 
Chief Controller of Factories. 

Copy to the General Manager, Government Opium and Alkaloid 
Works Undertaking, Neemuch. He is also directed to take similar 
steps as far as lais Undertaking is concerned. 

Sd 1 - (ANAND P. AGARWAL) 
Chief Controller of Factories. 

Copy to the Deputy Financial Adviser, Ministry of Finance, 
Department of Revenue', Integrated Finance Unit, Government of 
India, New Delhi. 

Sd I -  (AN AND P. AGARWAL) 
Chiej' Controller of Factories. 

Recommendation 

The Committee find that the overall excess under the Appropria- 
tion "Interest Payment" afkr  setting off savings comes to Rs. 734 
crores. It is significant that but for the savings, the real excess 
would have been much more. The Committee are not satisfied with 
the explanation furnished by the Department that adjustment in 
accounts could not be effected before the close of the financial year, 
Tor according to the Department itself, prom* reconciliation of 
departmental figures wWI the figures booked in wcounts could have 
been done avoiding tJp excess. Committee can only hope that 
excesses of ffi nature will not recur in view of the d_epartreenu- 
isation of Accounts. They would Il1Q to watch improvements in 
this behalf through successive Appropriation Accounts. 

. .i 
[S. No. 15 Appendix XXXVn Para 236 of 38th Report of PAC. 

- (6th Lok &5,44.3 



jlktlaa mkm 

The Committee's observations have been aobed. 

The excess in 1975-76 occurred due to belated adjustments made 
"by the Accountant General Central Revenues after the close of the 
financial year when it was not possible to provide h d s  tor mver 
these adjustments. However, excesses of this nature are unlikely 
t o  occur consequent on Departmentalisation td Accounts wiC'- 
<effect from 1-10-1976. 

[Ministry of Finance (Department of Expenditure) 6 M. No. F 8 (4) 
(B)-(R & A)177 dated the l l th  May, 19781 

Recornmenda tion 

Even though the excess expenditure of Rs. 183.85 lakhs under 
'Grant No. 41-0 ther Expenditure again administered by the Budget 
Division of the Ministry of Finance resulting from erroneous adjust- 
ment in accounts, does not require regularisation, in terms of para- 
graph 7 of the 16th Report of the Public Accounts Cammittee 
(First Lok Sabha), the Committee are concerned to note that timely 
reconciliation od accounts was not done as a result of which the 
erroneous adjustment came to notice only after the close of the 
.accounts for 1975-76, when it could not be rectified. The Committee 
would like the Ministry of Finance to examine the lapse with a vi-w 
to seeing that such Lapses do not recur ih future. 
:[S.No. 16 Appendix XXXVII Para 2.39 of 38th Report of the P.A.C. 

(6th Lok Sabhall 

Action Taken 

The matter has been taken up with the accounting authorities 
'for timely reconciliation in future to facilitate remedial action. 

[Ministry of Finance (Department of Expenditure) 6 M. No. F 8 (4) 
(B)-(R & A)177 dated the l l th  May, 19781 

The Committee note that an excess expenditure of Rs. 6.a 
cmres was incurred during 1975-78 under dYious subheads in the 
Capital Section of 'Grant No. 94-Medical and P~bl ic  Health' against 
the original Grant wf  Rs. 32.04 crams, which works out to nearly 19 
per cent of the original provision. But for savings under other 
+heads in the Grant, the excess expndipwe would have been as 
h@ 'au Rs. 8.30 c m k s  i.e., nearly 25 per cent of the original pmui- 
-A- Committee find that out of an excess of Rs. 385.32 la& 



under bead MA. Sf1)4Md?urdme 86 1n8teshh fn & W ~ n d  A W  
a r p u m o f R r ~ ~ ~ & l ~ t ~ ~ i b ~ t b ~  d@tment of 
debits atores received by the Medical Shes D e p b  in 1974-75. 
Again the 6;t" &.1101,* wbs d& tr* *.' P (1) (1) - 
lNati&al Mtllkid:~$hMeat&on PivgmWm (RhmB) to tnillltea 
adjustmalt iti the Etccoutits fo r  1@?3-78 of ( l e b i t a - W  in lVO.71, 
1 m 7 4  IZM.75 "i ' b t  of ~POW&%I&S 4hlblt159r- lXXM3. Ik 
b net clear to Be Cotndttee h y  the l i m  ah ' e d t  d 
p r ~ ~ ~ r e d  4% im?i, ~87844 ivid m - 7 8  b i d  nst?rbe abt idpe~  - 
lleri at least ht %he d thk Revised ?MnMek. The CWnmittee find 
that their d i e '  recmendation made hi- pasagraph 2. I8 of t h e  
134 Report (Fifth Lok Sabha) for better cmd ina t i n  with the Sup 
pliers Organisations and the Accounts O f f i ~  have failed to pnr- 
dubs the desired &feet. The Committee d&e 9 t  .Pe ~WIIIT* 
lapses cm Gis -lint may be seriously looked into, wth a view t@ 
y n g  responsibility at the supxiispry level and in brder to avoid 
'recurrence of such excesses in future. They would like to have 'a 
~epor t  in this behalf. 

[S. No. 17 Appendix XXXYII (para 2.43) of the 38th Report o'f the 
PAC (Sixth Lok Babha)], 

Action taken 
,t is regretted that the reasons for the excess of Rs. 101.58 lalrhs 

under head BB. l(1) (1)-N.M.E.P. (Rural) as previously corn&- 
cated to the P.A.C. namely, due to belated adjustment in the account 
for 1975-76 of debits raised in 1970-71, 1973-74 and 197475 in res- 
pect of procurements through DGS&D, was insufficient. In para 4.26 
of the 45th Report (3rd Lok Sabha) of the P.A.C. the following 
observations have been made:- 

"4.26. In the opinion of the Committee, in this and other r a e  
cases, where payments against funds speciafly voted 
upon by the Parliament have actually been made but the 
budget provision for that year appears in the accounts as 
unutilised mmely as a result of an accounting omission, 
4 t  would be reasonable to treat the prhision as actually 
utilised in that year. They therefore, recommend that the 
rectification of the omission in the subsequent year, if it 
causes an excess in Wt year, need not be cansidered 
as requiring fresh vote d Parliament on the anology of 
the pnwisions in p r a  7 of the sfxteenth Report of PAC. 
(First Ink Sabha), according to d i c h  the aanovnt of 
actual dues 'to be regulated under Article I15 of the Cw- 
stitutlon, is ta be w&ed out after taking fnto eccount 



3. It is submitted that in the cirmuadances explained above, plro- 
vision for m&ng adjustments for the past year id the budget for 
1975-76 was made. However such excess expenditure due tb belated 
adjustment of old debits Ss not likely to m r  in future as adjust- 
ments have been centralised at one station with effect Pram 1-14-76 
and wherever necessary adequate provision &all (be made in the 
budget. The Director, NMEP has been made responsible to keep 
close liaison with all the Pay and Accounts Ofiacers and WS&D 
to enayre that all liabilities and debits are p~ovided and accounted 
for. 

4. So far as the present case is concerned, the concerned ofacids 
are being warned to be more careful in future in the matter of 
maintenance of all  relevant records and making necessary adjust- 
ments. 

5. In so far as excess under purchase of materials by the Medical 
Stom Organisation is concerned provision for meeting the anticipa- 
ted receipt of debit was made in the Revised Estimates for 1975-76. 
However the pressing demands of numerous indentors who were 
relying upon MSD. for their supply of life-saving drugs and other 
deal aupplies bad to be met, interslirr, in drought/flood affected 
areas of the country; for this purpose additional stores had to be 
p r o d  and supplied, and this resulted in some un-avoidable 
excess Since the cost of medical stores supplied to indentors is 
recovered from them in actual fact it means no net outgo of 
expenditure. 

6. The Deputy Director General in c h g e  of Medical S tow 
OrQaDiqetiDn has now been, ,wholly and ,solely made responsible for 
emudag that in future tde expsadituro is kept within the Anal 
grmt lrpis dsdrdgn, as well as the depr@enfalba.tion of accounts, & ezpeciW to m w ~ e  that the. actual cxpuditurc kept within 



f l d  appropriation and such &butantid ex- in the grant do 
not recur in iukue. . . 
@lhblry of Health and Family lyelfare (Dep-t of Health) 

O.M.' No. G-221015\$J77-B, dated W 13th November, 19'78.1 

The Committee note that the excess expenditure of Rs. 5.84 
lakhs oocurred under s u b - h e  'A 1-Central Reserve Police, A 2 
(1)-Directorate G e n d  d Border Security Force, A &Assam 
Rifles and A 8(2)-Charge~ paid to other aovVrmnent Departmeme' 
etc. Excegs expenditure is Wet a l b  attributed to xepi.lan of pay 
scales of OBBcers, payment of additional de01l~bl albwa~ees etc. 
The Public AoaWnts Committee (1976-77) had in paragraph 2.M 
of their 227th Report (Fifth Lok -ha) expresged concern wer 
considerable excess expenditure incurred under various grants on 
account of increased disbursement of pay and allowanoee, in pur- 
suance of the Government decision on the recommendations of the 
Third Pay Commission and had hoped that all MMsWits/Depanb- 
ments would take adequate care in future to avoid excesses on this 
account. The Committee would reiterate its earlier observation con- 
tained in paragraph 2.73 of their Slst Report (Fourth Lok Sabha) 
that 'as there was usually no element of uncertainty or unforesee- 
ability in the expenditure on pay and allowance, there should nor- 
mally be no excess on this account'. The Committee wodd like the 
Ministry to take effedtive measures to curb for good, this growing 
tendency of excess expenditure under the head 'Salaries'. 

[S. No. 18 Appendix XXXVII Para 2.46 of 38th Repoft of PAC 
(6th Lnk Sabha).] 

Actioll Taken 

The observations of the Public Accounts Committee have been 
noted fon compliance. In order to ensure that the excess expendi- 
ture under the head 'Salaries' is not incurred in future, :Jl the con- 
cerned authorities have been instructed to be more vigilant in '%is 
regard. A copy of this Ministry's Circular No. 34/1/77-AC. I, dated 
the 2nd February, 1978 issued to all concerned! authorities is 
end& 

[Ministry of Home AfIairs 0.1. No. M/lfrt-AC. T, dated the 4th/ 
6th February, 1978.3 



No. 34/1/TI-AC. I 

C;oveosment qt4 9 5 P h m a t  ** 
Ministry of Home Affairs/Grih Mantralaya 

1. The Director, 
Ia,- -u, 
New Delhi. 

2. The Registrar General of India, 
N@w Delhi. 

3. The Directof General, 
Central Reserve Police Force, 
New Delhi. 

4. The Dlrector General, 
Border Security Form, 
New Delhi. 

5. The Directorate of Coordination (Polrice Wireless), 
New Delhi. 

6. The Dirkctorate of Coordination, 
(Police Computer) , 
New Delhi. 

7 The Director, 
National F'tre Service College, 
Nagpur. 

8. The Director, 
National CIVII Defence College, 
Nagpur. 

9. The Director, 
National Police Academy, 
Hyderabad. 

10. The Inspector General, 
Indo-Tibetan Border Pollice, 
New DeM. 

11. The Commandant, 
M O W  Civil E m e p c y  Fmm; 
New IkM 



1s 
12. Trhe Inspec@ e m m a 4  

Central Industrid Security F-, 
New Delhi. 

13. The, J-t Secrebvy, ZoWl c0runci4 
New Delhi. 

14. The ~ i ~ e r  far SAnguistic MiR@rities, 
Allahabad. 

-15. The Director, 
Central Translation Bur'eau, 
New Delhi. 

16.The Director, 
Institute of Criminology and Forensic Science, 
New Selhi. 

17. The Director, 
Bureau of Police Reserach and Development, 
New Delhi. 

18. The Director General, 
Civil Defence, 
New Delhi. 

19. The Director, 
Central Bureau of Investigation, 
New Delhi. 

20. The Inspector General, 
Assarn Rifles, 
Shillong, 

21. The Secretary, 
North Eastern Council Sectt., 
Shillong. 

22. The Secretary, Department of Qfficial Langugge, 
New Delhi. 

23. T'he Secretary, 
Dgartment of Personnel end Administrative Reforms, 
New mi. 

X. The Secretary, 
Committee of Parli~rnent on Official Languages, 
New Delhi. 

25. The Chief Controller af Accounts, 
Ministry of Home Affairs, 
New Delhi. 

%. The Controller of Accounts, + Department of Personnel and Administrative Reforms, . . New Delhi. 
$032 LS-9 



27. Tke Commissioner for Scheduled Castes 
and .Scheduled Tribes, 
New Delhi. 

28. The Director General, Backward Classes Welfare, 
New Delhi. 
New Delhi-110001, the 20 February, 1978, 13 Magha, 1899. 

Sub:-Excess expenditure under the head 'Salaries'-steps to be taken 
to curb for good, the growing tendency of excess expncliture 
under the head 'Salaries'. 

Sir, 

I am directed to say that the Public Accounts Committee has 
i n  para 2.46 of their 38th Report (Sixth Lok Sabha) observed as 
f01bws:- 

"The Committee note that the excess expenditure of Rs. 5.84 
lakhs occurred under sub-heads 'A-1-Central Reserve 
Pglice, +. 2(1)\-rDirectorate General of Border Security 
Force, A. +Assam Rifles and A. 8(2)-Charges paid to 
other Govex'nmenL-Departments' etc. Excess expenditure 
is inter aZia attributed lm, revision of pay scales of officers, 
payment of additional dearness allowances etc. The 
Public Accounts Committee (1976-77) had in paragraph 
2.48 of their 227th Report (Fifth Lok Sabha) expressed 
concern over considerable excess expenditure incurred 
under various grants on account of increwed disburse- 
ment of pay and aUowances, in pursuance of a e  Govern- 
ment decision on the recommendations of the Third Pay 
Commission and had hoped that all Ministries/Depart- 
ments would take adequate cafe in future to avoid ex-- 
ses on this account. The Committee would reiterate itta 
earlier observation contained in paragraph 2.73 of their 
31st Report (Fourth Lok Sabha), that 'as there was ua- 
ually no element of uncertainty or unforseeability in the 
expenditwe on pay and allowances, there should nor- 
mally be no excess on thd account'. The ComrrYittee 
would like the Ministry to take effective measures to 
curb for goad, this growing tendency of excess expeor 
diture under the head 'Salaries'!' 

2 It i s  enjoined upon all concerned authorities to note the abwe 
~ t u t l o l u l  of the Public Accounts Committee. It should be 
easure that the expenditure under the head 'Salaries' ohodd, on no 



.account, be allowed to ex& the sanctioned budget grant. All 
Subordinate formations may suitably be instructed to avoid recur- 
rence d the tendency ,of incurring excess expenditure under the 
head 'Salaries'. Wherever the anticipated expenditure exceeds the 
sanctioned budget grant, it should be ensured that the excess ex- 
penditure is covered by valid reappropriation. A serious view will 
be taken if the above instructions are violated in future and respon- 
sibility will be fixed on the Controlling Olfficers mcer'ned for any 
lapse on their past. , 

3. The receipt of this communication may please be acknow- 
ledged. 

Yours faithfully, 
sd/- K. B. LALL 

Assistant Financial Adviser 
Dated the 2 February, 1978 

13 Magha, 1899 

1. Copy forwarded to JS (A), Ministry of Home Affairs, New 
Delhi. 

2. Copy forwarded to Director (Administra;tiion), Department 
of Pe~sonnel and Administrative Reforms, New Delhi. ' 

Sd/- K. B. LAI;L 
Assistant Financial Adviser 

Dated the 2 February, 1978 
13 Magha, 1899 

Copy for information and necessary action to Cash-I1 Sec- 
tion, Ministry of Hame Mairs ,  New Delhi. 

Sd/- K. B. LALL 
Assistant Financial Adviser 

T. No. 372728 

GOVERNMENT O F  INDIA 
MINLSTRY O F  HOME AFFAIRS 

Action taken on the recommendation of the Public Accounts 
Committee (1977-78) 

Recommendation 

The Committee note tha$ excess expenditure under sub-head 
A, 12(3) and A. 14(3) 'Maintenance and Repairs' (Grants No. 54 
.and 52 respectively) administered by Andaman and Nicobar Ad- 



aslni&Wm D d b  ALdrrrinWrPtiaa respectiw1y, and C. 3(5)- 
P%Mt ILspt%Etlan uedar GnaPt Nq 67 adnrdaiohred by LakPhadweep' 
MminMmtibn bas inter d i a  heen attributed to rise in the cost of 
materials and enhanorment in Labour costs. The Co?amit&e would 
liaPe to know why the effect of the Tiae in the cost of materials could 
not be anticipated at -st at the time of preparation of ~evised 
estimates and adequate funds provided for in the Suppkmentary 
Budgets. The Delhi Administration incurred additional liabilities 
on outlay on urban development for the capital works e m c l i n g  
the final provision by Rs. 710.33 lakhs. The Committee desire t h t  
in future it will be ensured tha4 additional liabilities are incurred 
only when adequate provision exists. The Committee also hust 
that in future, the fevised estimates will be prepared with greater 
care by the respective Administrations so that the excess, if any, 
over voted grants is minimised, if not, altogether avoided. 

' 

16. No. 10, Appendix XXXVII, para 2.50 of 38th Report of P.A.C. 
(Sixth Lok Sabha)] 

The impact of rise in the cost of Labour and materials was anti- 
cipated by the Andaman and Nicobar Islands Administration at the 
time of preparation of revised estimates and additional funds prw 
posed were provided by the MiniStv of Works and Housing. But 
the anticipations made fell short of actual requirements. Further 
invtigations into the matter have also revealed that the estimates 
for amud maintenaxme of various buildings are based on a percent- 
age of the capital cost of the buildmgs which was fixed by the Minis- 
try of Works and Housing in 1%9. The matter regarding revision 
of pertentage for maintenance fixed by the Ministry of Works and 
Housing in 1969 is being examined by that Ministry. 

Grant No. 52-alhi A. 14(3)-Maintenance and Repairs: 

As has been intimated to the Committee while sending a Note 
for regularisation- d excess under the above grant, the excess 
under this sub-head occurred mainly due to more expenditure on 
maintenance and repairs of Hospitals, School Buildings, Institutions ' 
like I.T.Is, Women Polytechnic, Arts College, h l i c e  Posts, Court 
Buildings, Electrical Installations like lifts, pumps, ai~-condition- 
ing plants in hospitals and stand-by generators etc. Instfuctions 
have also been issued to the Lbelhi Administration that in aU such 
cases they should not incur expenditure beyond sanctioned budget 
in fut;afp. 
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As regards incurring of additional l i W t y  of &. 710.33 l&hs an 
:Urban Development for Capital w o ~ h  by the mlhi Administration, 
;the fmmendart ions of the Committee have been brought to the 
_notice of the Delhi Administration. The DeLhi Administration have, 
vide their letter No. F.8/2/3E-Fin. (B) dated 3rd February, 1978 
(copy enelosedl) , issued necessary instructions th the concerned 
Head of Departments in this regard. 

Grant No. 57-Lakshadwesp, C. 3(5)-Flant -tion: 

The effect of the rise in the cost of materials was anticipated by 
-the Labhadweep) Administration at  the time of framing revised 
estimates but after considering the trend d && f ~ r  first five 
months of the financial year, the proposed provision could not be 
agreed to. Though the Administraition made its best efforts to keep 
the expenditure within the budget provision, the excess expendi- 
ture could not be avoided. 

2. Pursuant to the Committee's recommendation regarding pre- 
paration of revised estimates with greater care by the U.T. Ad, 
ministration, necessary instructions have been issued to all Union 
'Territory (without legislature) Administrations vide this Ministry's 
letter Nos. U. 15030/5/77-Ac. LI dated 8th December, 1977 and 20th 
April, 1978 (Copy enclosed). 

[Ministry of Home Mai r s  O.M. U. 15030/5/77-Ac. I1 dated the 

SHAlLAJA CHANDRA 

SECRETARY (FINANCE) 

Dear Shri J 

1. NO. U. 15030/5/77-Ac.11 
the 8th December. 1977. 

24th April, 1978.1 

COPY 

Immediatelout-today 

D.O. NO. F. 812177-Finance (B) 

DELHI ADMINISTRATION: DELI31 

Dated the 3rd February, 1978. 

dated I enclose a copy each of the 
marginally noted communi 
cations received from the 
Government of India, Minis- 

2. D.O. No. U-15030/5/77-Ac.11 try of Homt Affairs regard- 
dated the 5th December, 1977 from ing excess over voted grant/ 
Director Finance (DOP) and ad- charged appropriation regu- 
dressed to F.S. larht ian  thereof. 



1. D.O. No. 8/2/75-Fin.(B) dated2. In the connection you may 
tihe 10th June, 1975 from Shri kindly also reftr to  this Ad- 
L R. K. Prasad, Finance Secretary. ministration communication 

vot!cd in the margin. Incurr- 
ing of an expenditure over 
& above the voted grant is 

2. D.O. No. F. 812177-Finance (B) in contravention of the pro- 
dated the 19th September, 1977 visions of G.F.R. 71 and the 
from Under Secretary Finance Administralive Depai~mtnts 
(Budget). should not work on the as- 
sumption 'that the funds asked for by then through the 
Revised Estimates for the year would be pnvided. You would 
appreciate that the cases of excess of espendilure over the sanctim- 
ed grant are viewed seriousl?. by the Public Accounts Coi~mittee 
and the Administrntbm placed in a \?cry embarrxj~ng poition. 

3. I should therefore be grateful if you wot~:d ki~ldly arrange 
to issue necessary instruction to the co~ccrncil Heads of Offices,' 
D.D.Os of your Department to ensure that the expenditure is incur- 
red within the funds allncated. It may also he made clcar to the 
officers concerned in your department t i a t  zny 13pe of financial 
discipline on their part is going to Se 1-icwed sci-iously by this Ad- 
ministration in future. 

Yours sincerely, 

All Heads of Departmeni. Sd/- 

SHAILAJA CHANDRA 

Copy of letter No. U-15030/5/77-Ac I1 dated the 8th December, 
1977 from Shr B. M. Singh, Under Secretary to the Government of 
India, Ministry of Home Affairs, New Delhi to: 

1. The Finance Secretary, Delhi Administration, Delhi. 

2. The Finance Secretary, Chandigarh Administration, Chandi- 
garh. 

3. The Finance Secretary, A&N Islands Administration, Port 
Blair. 

4. The Collector, Dadra and Nagar Haveli Administration, 
Silvassa. 

5. The Administrator, Lakrkadweep Adminstration, Kavaratti. 



SUBJECT: -Excess over voted grants/'charged Appropriation Re- 
gularisation thereof. 

I am directed to refer to this Ministry's letter No. U-15023/1/74- 
Ac II(Pt.) dated 25-4-1915 on the subject mentioned above and to 
say that while commenting on the excesses over voted grants/charg- 
ed Appropriation as disclosed in the Appropriaton Accounts for the 
year 1975-76 the Public Accounts Committee have expressed their 
dissatisfaction on the framing of Budget and Revised Estimates by 
the Estimating Authorities of the Union Territories (without legisla- 
ture) Administration. 

2. An analysis of the reasons f:~. the excess over Voted Grants/ 
Charged Appropriations in the Area Demands of the Union Territo- 
ries for the yew 1975-76 indicates that the excesses have mainly 
occurred due to more expenditure on maintenance and repairs, failure 
to anticipate properly and provide for the receipt of stores and 
debits relating thereto, absence of adequate provision for (i) the ad- 
justment ~f past liabilities. (ii) revision of pay scales and enhance- 
ment of dearness allowance 2nd other allowances (iii) rise in the 
cost of materials and enhancement in labour cost, etc. 

3. Since control over governmental expenditure call for strict 
financial discipline, the escesses can be minimized to a great extent 
if remedial measures are taken by the Union Territories Admns. 
Maintenance of liability registers in accordance with the instructions 
contained in the G.F.Rs. close liaison and coordination with the sup- 
pliers, proper and timtly review of expenditure, anticipation of the 
impact of rises in the cost of materials and labour and accurate fore- 
cast of the expenditure involved on the maintenance and develoy- 
mental work during the financial year will facilitate in framing the 
Budget and Revised Estimates on a scientific basis and help in keep- 
ing the actual expenditure as close as possible to the funds authoris- 
ed by the Parliament. There should be an in-built system in the 
various departments of the U.T's Administration which could serve 
as a self regulatory apparatus to analyse the reasons for the excesses 
as soon as they occur and take timely remedial measures. 

(COPY 
MOST IMMEDIATE 

NO. U. 15030/5/77-AC. I1 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
NEW DELHI-110001, the 20th April, 1978. 

1. The Finance Secretary, 
Delhi Administration, Delhi 



2.3%~ FiWtce m i - y ,  
Chandigarh Administration, Oslndigarh 

3. The Ffnance &rre4wy, 
A&N blanbs Adminisbath, Port &air 

4. The Collector, 
3Dadsa & Na&u Haveli Adrninistmtim, Silvassa 

5. The Admhistmtor, 
Ealnshadweep Administration, Kaviiratti 
SUBJECT: Excess over voted Grants and Charged AppraprCI- 

tiona-Remedial measures. 
Sir, 

I am directed to refer to this Ministry's letter of even n e  
dated 8-12-77 on the above subject and to say tltlat the Public h- 
counts Committee have in para 2.50 of their 38th Report (6th TSk 
Sabha) observed as foUows:- 

"The Commitfee note that excess expenditure under subhead 
A.12(3) and A.14(3) 'Maintenance & Repairs' (Grants 
Nos. 54 and 52 respectively) administered by Andaman and 
Nicobar Islands Administration and Delhi Administration 
respectively, and C.3(5)-Plant Protection under Grant No. 
57 administered by Lakshadweep Administration has inter- 
alia been attributed to rise in the cost of materials and 
enhancement in labour costs. The Committee would like 
to know why the effect of the rise in the cost of materials 
could not be anticipated at least at  4he time of prepara- 
tion of revised estimates and adequate funds provided for 
in the Supplementary Budgets. The Delhi Administration 
incurred additional liabilities on outlay on urban develop- 
ment for the capital works exceeding the final provision 
by Rs. 710.33 lakhs. The Committee desire that in future 
it will be ensured that additional liabilities are incurred 
only when adequate provision exists. The Committee &so 
trust that in future, the revised estimates will be prepanwl 
with greater care by the respective Administrations so 
that the excess, if any, over voted grants is minimised if 
not altogether avoided". 

I am, therefore, to request that the Revised Estimates should be 
prepared with greater care so that excess expenditure over budget 
provhhm is avoided. I t  may be ensured that the Revised Estimates 
which should be prepared on realistic b e s ,  bearing in mind the 
constraint on resources, economy instructions etc. are wnt  to the 



Ackniniatrdive MLnistr4eAjnQputnzents within the prescribed alrbesr 
a d  are i o v ~ l y  ruppwted by ode~wlbe details. where m- 
able a d d i t i d  provisions are necessary, the pmposais &odd be srdt 
t?& them as 1Md when they wise, so that the decision regarding &eir 
incltision in the rwised estimates can be taken aftm proper ex&- 
*ion. It is, however, emphasisd that whatever might have bssn 
the demand, instances of the aetuai expenditure exceeding the pao- 
virfqh in the sanctioned revised estimates should be s c r u ~ o ~ y  
avoided. All conrerned authorities should dm be informed #a€ 
they will be held personally responsible for incu-ing amy explmdt- 
ture over and above the sanctioned budget. 

Yours faithfuly . 
=I- 

(A. K. Sen) 
Director Finance. 

The Committee n% that during the year 1975-76, but far savings 
under other sub-heads, the excess would have been over Rs. 6 crores 
under the Capital Section of Grant No. 96-Nuclear Power Schemes. 
The uncovered excess was brought down to Rs. 29.34 lakhs. which 
highlights the extent to which the estimates have been overpitched 
in respect of oertain items of expenditure. That adequate attention 
is not being paid to careful ond realistic framing of estmats of ear- 
penditure is evident from the repeated instances of the wide gap 
between the Budget Estimates and actual expenditure. The Com- 
mittee would like to impress upon the Department of Atomic Ener- 
gy the need to exercise greater caution and realism in framing their 
estimates in future. 

[S. No. 21 Appendix XXXVII Para 2.58 of 38th Repor: cf 
PAC (6th Lok Sabha)] 

A c k  Taken 
Necessaq instructions have since been issued to the project 

authorities to exercise stricter control over the assessment of re- 
quirement of funds for the various works and for the procurement 
of equipment so that the Budget Estimates are framed on more rea- 
listic basis in future. They are also being directed to undertake a 
continuous review of the procurement schedule of equipment and 
stores to make a realistic assessment o'f the probability of the sup- 
pliers supplying the material on the dates indicated by them in the 
delvery schedule on the basis of their past performance. In this 
connection a copy of D.O. No. 1/4(4)/7&Budget dated 7-6-1Qr78 ad- 
dressed to the Heads of Constituent Units of this Department is 



enclosed for information. The progress of individual w o r k  would 
also be reviewed at periodical intervals to assess fund requirement 
for various works. I t  is expected that such a continuous review 
over the progress of expenditure on equipment, stores and works 
would facilitate a realistic assessment of the fund requirement and 
also help in keeping a closer watch on the utilisation of funds. The 
Budge[ Proposals for the year 1979-80 which would ;be received from 
the Units in a few months time would be subjected to a rigourous 
scrutiny to ensure that the Budget Estimates are prepared on a more 
or less realistic basis. 

The note has becr! seen b y  Audi. .  
[Dcp-.rtment of Atomic Energ; O.M. No. 21'3 jl)7;-!-li?r!r:~ ? 

d:lced t!ln 2 ! ~ t  June, 1971': 

I had occns'on to iss~le imtructions on the need for adequatc care 
in the fram;vf- .>I b u d q ~ f  ~ c : i ~ ~ r . t ~ - ;  by tllc constituent rmits of this 
Departmen' i): I h 2  skirr0 nf Or;.nnal Estim:ites, Revised Est im?te~ 
and the dele!-min ,til 12 of h a 1  g<3nAs. D~lipite this. :! i~ po:;cr t'.at 
wide gaps stjll remain h c t w ~ n  :he vote2 grants and the final utili- 
sation. This has been adversely, commented upon by the Public 
Accounts Committee of Parliament. . . 

2. The Publlc Acconts Committee in its 38th report on the exces- 
ses over voted grants for the year 1975-76 has observed that a gross 
excess of Rs C crores had taken place under capital section of Grant 
No. 96-Nudear Power Schemes. This uncovered excess was 
brought down to Rs. 29.34 lakhs ~ecause there were some other esti- 
mates which had been provided in excess of the requirements. The 
htblic Accounts Committee has observed that there are cases of 
estimates which have been over-pitched in respect of certain items 
of expenditure and that adequate attention is not being paid to a 
qareful and realistic framing of estimates of expenditure as is evi- 
dent from the repeated instance of wide gap between the budget 
estimates and actual expenditure. The Committee has further de- 
sired this Department to impress upon all concerned the need b 
exercise greater caution and realism in framing their estimates. 
These observations of the committee are being brought to your 
personal notice. 

3. Even in the year 1976-77, there was a total saving of funds to 
the extent of Rs. 30 crores from the vated pants. Out of that, a 
surrender of Rs. 26.50 crores was made in March, 1977, i.e. at  the 



m e  of final grants and there was a further saving as seen from 
the actual expenditure., In the current year (1977-78) also, against 
the total grants of Rs. 258.64 crores a surrender of about Rs. M 
crores had to be made in March, 1978'. 

4. I shall be grateful if you will exercise stricter control over the 
assessment of requirement of funds for the various works and for. 
the procurement of equipment and arrange to have the Budget Esti- 
mates framed on a more realistic basis in future, so as to avoid 
such large surrender of funds which would attract adverse comments 
from Parliament. A continuous review of the procurement sche- 
dule of equipment and stores should be carried out to make a rea- 
listic assessment of the probability of their supply on the indicated 
dates on the basis of the past experience in this regard. The pro- 
gress of individual works should also be reviewed at periodic inter- 
vals :!:;sess tile ~ u n d  recyirernents. Such a ~oniinuous review 
over the progress o i  expenditure on equipment, stores and works 
W O U ~ C ~ ,  uniicubtedly, facilitate a closer watcn on the utilisation of 
funds and assist in the proper estimation of funds on a more reason- 
able basis. Since the exercise for preparation of revised estimates 
for 1978-79 -.; ilI 1.2 t ~r.:.>:c::. :lg shortly, the above instructions are 
of imn-:-,:-w::. ~ p ~ ~ l i c a b i l i t y  and should be borne in mind at the time 
of prep;lraIio:i of revised estimates a:ld any funds not required out 
of the. bur7o.c.1 estimates should be surrendered at that stage. 

5. Please asknowledge receipt. 
Recommendation 

They would also like to have a report on the outcome of the 
claims for refund of excess duty paid which are reported to have 
been lodged with the Customs authorities. 

[S. No. 22 Appendix XXXVII para 2.59 of 38th Report of PAC 
(6th Lok Sabha)]. 

Action Taken 
The excess expenditure on customs duty was not the result of 

payment of customs duty in excess of the rates applicable for im- 
port of equipment for the projects concerned. While framing the 
Budget Estimates it  was felt that all imports for power projects 
would be subject to customs duty at concessional rates and accord- 
ingly provision in the Budget Estimates was made on that assump- 
tion. When the material was actually imported, the Customs Autho- 
rities did not allow the concessicm of preferential rate of duty 
which was expected to be applicable .to the import for power pro- 
jects but charged duty a t  the normal rates. In  order to avoid pay- 
ment of demurrage charges and additional wharfage charges, the 
material was cleared from Customs after payment of duty at the 
normal rates charged by the Customs Authorities. I t  was decided 



& b t  the qucsiton of rdmirsleibility of preferantid rate d duty eauld 
be taken up later with the c u s b ~ 8  authorities. The matter pegad- 
ing refund of extra customs duty charged was subsequently tabm 
up with the Customs authorities who have since c l a r i w  that many 
of these imparts am not disgible for assessment of cust.oms dutg at 
the concepsional rate, as the primary consideration in this regard & 
to ensure that the equipmentjmateriab imported go directly irdte 
the making up of the plant. In view of this, 'no refund of cus- 
duty is due to the Department. c 

Tht &ate has been seen by Audit. 
[Department of Atomic Energy O.M. No. 2/3(1)77-Budget dated 

the 21st June, 1974. 

Subject to the above observations contained in the preceding 
pmqpphs of this Report, the Committee recommend that the 
excess expendilture rekrred to in paragraph 21 of the Report be re- 
gularised in the manner prescribed in Article 115 of the Constitution 
of India 

[S. Na. 29 Appendix XXXVII Para 2.75 of 38th Report of P.A.C. 
(6th Lok Sabha)] 

Action W e n  

The Demands for ~ x c k s  Grants (Excluding Railways) for the 
year 197576 were passed by the Ldr Sabha on 21-3-1978 and by the 
Rajya Sabha on 22-5.1978. The connected Appropriakion Bill was 
assented to by the President on 29-3-1978. 
[Min'stry of FYhance (Department of Expenditure) !'No. F8(4)-B 

(R&A)/77 dated the 11th May, 19781. 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

Action taken on the recommendations of the Public- Accounts Corn 
mittee(1977-78) in their 38th Report (Sixth Lok Sabha) 

The Committee find that while 25 Action Taken Notes were 
received by the due date i.e., 28 February 1977, five notes were 
received upto 3 months after the due date. There was delay of the 
order of about a month in three cases. Two Notes were received 
in April 1977. Of these, on pertaining to the Ministry of Home 
AfFdrs was received on 14 April 1977 whereas the other draft Note 



dmn the Wstq of Debrbm w- retieiud on % A m  1877. Yet 
~ ~ ~ 1 1 9 t b ~ o i w m L I B I l ) r d ~ g ~ ~ v e d .  
.t4heandobMay119157. 5 a u c a a e , ~ n g t o t h e ~ s t r y o f  
lffaranee (Department of Expenditure), Action Taken Nqte has n d  
yet bsen finalised by them The Cummithe take a serious view of 
8he persistent delay taking place in the submissiim of Adtion Taken 
M k s  and wmId like to be app&ecl of the measures contemplated 
by the Ministry of F i ~ i n a e  to ensure that Anal Action Taken Ndes 
an the C~snmittee'~ recommendations are invariably furnished to 
them within the stiplated time limit of six months. 

[S. No. 30 Appendix XXXVII Para 3.7 of 3tEth Report 09 P.A.C. 
(Sixth Lok Sabha) ] 

(i) Ministry of Financc (Department of Expenditure) : 

The above recommendation has been noted by the Government 
md circulated to all the Ministries/Departrnents of the ~overnment '  
of hd i a  vide 0.34. No: F. 12(2)-E (Coord)/78 dated the 19th June, 
1978 (copy enclosed). 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 12 
(2)-E (Coord)/78, dated the 19th June, 19781 

(COPY) 

No. F. 12(2)-E (Coord)/78 
GOVHWMENT OF INDIA 
MINISTRY OF FINANCE 

New Delhi, the 19th June, 1978. 

OFFICE MEMORANDUM 

8ra~~~c?':-3&th Report of the Public Accounts Committee (1977-78) 
(Sixth tok Sabha) -timely submission of Action Taken 
Notes. 

The undersigned is directed to forward herewith 'for information 
and necessary action the extracts of para 3.7 of Recommendation 
No. 30 to Appendix XXXVII of the Public Accounts Committee Re- 
pmt mentioned above. It may be stated that the Public Accounts 



Committee has taken a serious view of the delays on the part  of the 
Government in initiating and reporting action taken on their recm- 
mendations/observations in time. Ministry of Agriculture etc. am 
a w x e  that this Ministry have already issued orders in this connec- 
tion from time to time vide Office Memorandum No. F, 12(2) -(I#') 
(Coord)/76 dated the 28th July, 1976, No. F. 12(38)-E (Coord)/76 
dated the 18th January, 1977 and No. F. 12(7),-E (Coord)/77 .dated 
the 12th August, 1977 indicating the institutional arrangements to 
monitor timely submission of Action Taken Notes on the recommen- 
dations of the Public Accounts Committee. In view of the observa- 
tions made by the Public Accounts Committee, the Ministries 
Departments of the Government of India are once again requested 
that Action Taken Notes (duly vetted by Audit) should be finalised 
and submitted to the Lok Sabha Secre'tariat within the prescribed 
period of six months. 

Sd/- J. P. DAS 
Join,t secret am^ to the Government of India 

All Ministries/Departments of the Government of India. 

SABHA) - 3 8 ~ ~  REPORT-RDGARDINO EXCESS OVER VOTED GRANTS ANKh 

'3.7.. . .The Committee find that while B Action Taken NdLes were 
received by the date, ie., 28th February, 1977, five notes were receiv- 
ed upto 3 months after the due date. There was delay of the order of 
about a month in three cases. Two Notes were received in April 
1977. Of these, on 14 April 1977 whereas the other draft Note from 
the Ministry of Defence was received on 26 April 1977. Yet another 
note from the Ministry of Works and Housing was received at the 
end of May 1977. In one case, pertaining to the Minidry of Finance 
(Department of Expenditure), Adion Taken Note has not yet been 
finalised by them. The Committee takes a serious view of the per- 
sktant delay 'taking place in the subanisdon of Action Taken Ndes 
and would like to be apprised of the measures contemplated by the 
Ministry of Finance to ensure that final Action Taken Notes on the 
Committee's recommendatim are invariably furnished to them 
within the stipulated time limit of six months. 



(ii) Ministry of Works and Housing 
The Ministry has taken effective stem to furnish the Action Taken 

Notes in time. Periodical meetings a t  Joint Secretary's level con- 
tinue to be held to see that the notes on outstanding PAC recom- 
mendation are sent in time. 

[Ministry of Works & Housing (Finance Division-Budget Unit) 
O.M. No. G-25Q15/2/77-Bt. dated the 1st March, 1978.1 

(iii) Ministry of Home Afairs: 
In para 2.29 of 227th Report of Public Accounts Committee the 

Committee had expressed their displeasure over the persistent 
excesses that continued to occur, year after year, in the 
grant relating to the Andaman and Nicobar Islands. In particular. 
the Committee had expressed their unhappiness with the excess that 
occurred under sub-head A.12 (5) (1) -Stock and A.12 (5) (2) -Purcha- 
ses in the above grant for the year 1974-75. Since the excess under 
these subheads occurred mainly due to adjustment of past liabili- 
ties, the Comm;ttee desired that this Ministry should take earnest 
measures to check the persistent tendency on the part of the A & N 
Administration not to make adequate provision for past liabilities. 

2. As the subheads referred to above are under the administrative 
control of the Ministry of Works and Housing and that Ministry is 
responsible for making budget provision under these sub-heads, it was 
necessary to consult the Ministry of Works & Housing and obtain 
their suggestions on the recommendations of the Public Accounts 
Committee and at  the same time to collect requisite information from 
the Union Territory Administration. The Union Territory Adminis- 
tration is like a minature state government and have to collect the re- 
quisite information from their respective Departments which are 
scattered in the Islands and inter-Island communication difkulties 
are always there. Inspite of our best endeavour to expedite the sub- 
mission of the Note to the Public Accounts Committee i t  could nst 
be sent in time due to the necessity for referring the case to the 
Union Territory Ahinistration for details and clarification more 
than once. This fact was brought to the notice of the Lok Sabha Sec- 
retariat vide our letter No. U. 15030(10176-AC.I'I dated 23-3-77 and 
extension was requested. The Iak Sabha Secretariat vide their let- 
ter No. F.9141761PAC dated 30-3-7'7 granted the extension tilI 15-4-77 
and the note was sent to them within this period. We are strictly 
observing the instructions issued by the Ministry of+ Finance regard- 
ing timely submission of Action taken notes and making all efforts 
ta cut down the delays. 
IMinistry of Home AfEairs O.M. No. U. 15039!6177-AC.II dated the 

1st September, 1978.1 



(iv) Ministry of Defence 
In the reommmdatisn, the PAC hve it4tcrwdia pohW aut tbat 

me draft nate from the Ministry af PeBe~ce waa xwdv;ed on 26th 
April 1977 against the due date of 28th February 1977. This W r -  
vation relates to the 'Action Taken Note' on S. No. 13 (Para 236) of 
Appendix XXXT to 227th Report of the PAC (Fifth Lok Sabha). 
Rie advance (unvetted) copy 05 the draft Action Taken Note on 
this observatiqn was forwarded to the Lok Sabha Secretariat on 26th 
April 1977 and this was covered by the extension of time granted by 
the Lok Sabba Secretariat upto 30th April 1977 vide their U.O. No. 
FJk41761PAC dated the 13th April 19'17. The Action Taken Nok, duly 
vetted by Audit, was submitted on 1-9-1077. Nevertheless the abaer- 
vations of the PAC have been noted for strict compliance of the time 
limit in future. 

2. D.A.D.S. has seen. 
C* 

[Ministry of Defence U.O. No. F.57 (1) -761D (Air.1) dated 27th July, 
1mJ 

Reaoll~mendetlon 
In reply to quite a few recommendations (cf S1. Nos. 1, 2, 7 and 

16), it has generally been indicated that with the introduction of the 
schemes of Integrated F'inancial Advisers and Separation of Accounts 
from Audit and the introduction of departmentalised accounting sys- 
tem, it was hoped that greater post-budget vigilance would be 
exercised by the Ministries for effective control over expenditure 
The Committee would like Government to make a periodical ana- 
lysis of the position in regard to exceus grants obtaining prior to and 
after the introduction of the sckeme of separation of Accounts 
from Audit and also the extent of improvement brought about as a 
result thereof. The impact of the move so implemented should be 
reffected in the Appropriation Accounts of the current fmancial 
gear. 

[S. N. 31 of Appendix m C I I ,  para 3.8 of 38 the Raport of PAC 
(Sixth Lok Sabha)l. 

The above recommendation has 5een accepted by Government and, 
circulated to all MinistriesrlDepartment of the Govelnments of India 
vide Ministry ~f FFin-e O.M. No. F.12(2)-E(Coordj 178 dated the 
19th June, 1978 (copy enclosed). 

[Ministry of Finance, (Department d Expenditure) O.M. No. Y'. 
I 78 (2) -El (Coord) 178, dated the 19th June, 1978.1 



MOST IMMEDIATE 
PUBLIC ACCOUNTS COMMITTEE 

No. F.12 (2) -E (Coord) 178 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 
DEPARTMENT a~ E x p m m  

New Delhi, the 19lth June, 1978 
OFFICE MEMORANDUM 

SUBJECT:-38th R e m  of the Public Accounik Committee (Sixth 
Lok Sablha) regarding Excesses over Voted Grants and 
Charged Appropriations. 

The undersigned is directed to forward herewith for information 
and necessary action the extract of para 3.8 (Recommendation No. 
31) of the Public Accounts Committee Report mentioned above. 
Appropriate measures may be taken by the MinistriesIDepartments 
to exercise greater post-budget vigilance for effective control over 
expenditure. The Ministry of Agriculture, etc. are requested to 
make a periodical analysis of the position in regard to excess grants 
obtaining prior to  and after the introduction of the scheme of sepa- 
ration of Accounts from Audit and also the extent of improvement 
brought about as a result thereof. 

Sd/- S. S. L. MALHo?aA, 
Deputy Secretany to the G m t  of Id* 

All Ministries/Departments of the Govt. of India. 

Extracts of para 3.8 (Recommendation No. 31) in Appendix 
XXXVII of the Public Accounts Committee (1977-78) (Sixth Lok 
Sabha)-38th Rep~rt-regarding Excesses over Voted Grants and 
Charged Appropriations. 

"3.8. . . .In reply to quite a few recommendations (c.f. S1. Nos. 1, 
2, 7 and 16), it has generally been indicated that with the introduc- 
tion of the schemes of Integrated Financial Advisers and Separation 
of Accounts from Audit and the introduction of departmentalised 
accounting system it was hoped that greater post-budget vigilance 
would be exercised by the Ministries for effective control over ex- 
penditure. The Committee would like Government to make a perio- 
dical analysis of the position in regard to excess grants obtaining 
3032 LS-10 



$&#t b Ah8 d'b the introduction 'of the scheme of separation of 
Awemts from Audit ,anti slso the extent of improvement brought 
about as a result thereof. The impact of the move so implemented 
should be reflected in the Appropriation Accounts of the current 
financial year." 

8 * k * 

3.9. The Committee would like that final replies to the recom- 
mendations on which interim replies have so far been sent are fur- 
nished to them, duly vetted by Audit, without further delay. 

(Sl. No. 32 Appendix XXXVII Para 3.9 of the P.A.C's: 38th 
Report (1977-78) --Sixth Lok Sabha] . 

Action Taken 

1. Ezpetlditure on National Highways: 

Under Entry 23 on the Union List of the Seventh Schedule of 
the Constitution, National Highways are a Central subject. 
The Government of India, are, therefore, primarily responsible for 
the development and maintenance of the National Highways. In 
order to administer this Central subgect, the Government of India 
enacted the National Highways Act, 1956 and entrusted the duties 
and functions relating to the development and maintenance of Na- 
tional Highways to State Governments concerned under Section 5 
of that Act which flows from Article 258(1) of the Constitution. 
Though the actual development and maintenance works are being 
executed by the State Governments on an agency basis, the entire 
expenditure involved is met by the Govrnment of India from the 
Consolidated Fund of India. 

2. Prior to departmentalisation of accounts, the expenditure used 
to be incurred by the State Governments initially from their own 
resolttces out of the Public Account of the State and it was later 
adjurbd by the State Accountants General against the Central 
Heads of Accounts Following the departmentalisation of accounts 
with effect from 1st July, 1976, the State Accountants General prepare 
a monthly statement of such expenditure which is reim- 
bursed by the Pay and Accounts Officer, Ministry of Shipping and 
Transport. I t  has been the experience of the Ministry of Shipping 
and Transport that, in many cases, the State Government officers do 
not h i t  the expenditure to the amounts sanctioned but exceed them. 
s e r e  is no control by the Central Government over the incurring 
of ekpenhture by the State Public Works divisions and, at the same 
time, the expenditure is a h  not subject to budgetary discipline of 
the StPt. Government. as provision of funds is not made in the 



Sta te  &u@e"ts. h i i s  has resulted in excesskis over the provision in 
tlle Ciihtral Budget year after year, which has been advesely com- 
mdnted on by Public Accounts Committee, 

3. Following the recommendation made by the Public Accounts 
Committee at S. No. 1 of Appendix XXXV to their 49th Report (5th 
Lok Sabha), a Task F x c e  consisting of the representatives of the 
Finance Ministry and the C'.&A.G. was set up in December, 1972, 
to investigate the causes for excesses and suggest remedial measures 
to improve the budg,etary system. The Task Force recommended 
that the "system of grants-in-aid to States for expenditure on main- 
tenance and construction of Natimal Highways may be tried by 
the Ministry of Shipping and Transport in consultation with their 
Associated Finance and the Comptroller and Auditor General." 

4. The report of the Task Force was considered in a meeting 
taken by the Rnance Secretary 3n 25th April, 1974 and it was decid- 
ed that the existing procedure should be changed and that the sys- 
tem of payments in instalments analogous to that for grants-in-aid 
should be adopted, but instead of grants-in-aid the payments to the 
State Governments may be styled as 'reimbursements' or 'pay- 
ments for services rendered' or given some other appropriate name, 
so as to retain the present character of sgency system through 
which the works are executed and checks on quality of Works, 
etc. exercised. I t  was also decided that it should be ensured that 
the releases of instalments are tied up with the progress of works. 
Since the proposed procedure involved a departure from the exist- 
ing procedure and brought in picture the State Government finances, 
it was agreed that the States should be addressed in the matter 
,after getting a clearance from the C.&A.G. 

5. In terms of this decisim, the Ministry of Shipping and Trans- 
port prepared a draft letter (to the State Govennments) and re- 
ferred it to the Finance Ministry in November, 1974. The Ministry 
of Finance suggested that the draft letter may be suitably altered 
to indicate that Government of India intends to entrust the functions 
to the State Governments in terms of article 258(1) of he Constitu- 
tion and that the State Governments may give their consent and 
also agree to the budgeting arrangement as indicated in  the draft. 
It m8y be mentioned here, that this suggestion was made on the 
basis of a proposal earlier made by the Ministry of Transport in  
Nivember, 1&1 to entrust the functions relating to National High- 
ways tt, State Governments under Article 258(1) of the Constitu- 
tion, which had also been agreed to by the C.&A.G. subject to the 
donditfon~ of entrustment being shown to them (C.&A.G.) . The 
draft letter to the Stak Governments could not be finalfsed for two 
reasons v k :  



(a) since the functions could be delegated under Section 5 of 
the National Highways Act, the necessity for entrusting 
the Funct iw under Article 2%(1) crf the Constitution 
was not clear; and 

(b) i t  was also not clear whether the State Governments 
could initially incur the expenditure out of their C,onsoli- 
dated Funds and seek reimbursement from the Centre 
subsequently. 

The Ministry of Law held that the entrustment under Article 
258(1) would be legally possible only if the notificatio,ns already 
issued by the Central Government under Section 5 of the Act are 
removed. As regards the Second point, they held that i t  was only 
an administrative matter. The C. & A.G. expressed a doubt whether 
it would be in order for the State Governments to meet the expen- 
diture initially from their Consolidated Funds, as National High- 
ways are a Central subject. According to the C. & A.G., the provi- 
s i m  of funds could not be treated as a merely administrative matter. 
They suggested that definite views of the Law Ministry should be 
obtained and the views of the State Governments also sought before 
a final decision was taken. The Ministry of Shipping and Transport, 
however, suggested delegation of functions under Section 5 of the 
Act which would not involve concurrence of the States. 

6. Due to conflicting views on the subject, the procedure could 
not be finalised and a meeting was held by Secretary, Ministry of 
Transport, on 5th July, 1976 with the representatives of Ministry of 
Finance, Ministry of Law and the C. & A.G. It  was decided in the 
meeting that the matter should be referred to the Ministry of Law 
for obtaining the views of the Attorney General of India. The Min- 
istry ,of Law, accordingly, prepared a statement of case in consulta- 
tion with the Ministries of Finance and Shipping and Transport for 
obtaining the opinion of the Attorney General. The draft state- 
ment of the case was referred to the office of the C. & A.G. on 4th 
April, 1977 for comments. It  was observed by the office of the C. & 
A.G. (September, 19'77) that the draft statement did not seem to 
bring out the various issues involved and the basic point a t  issue, 
i n  their proper perspective, and that the implications of Article 
258(3) of the Constitution did not seem to have been properly fo- 
cussed. They desired that discussion may be held with the concern- 
ed officers of the Ministries of Law, Shipping and Transport and 
Finance, so that the relevant points a t  issue may be discussed and 
agreed upon. Accordingly, an inter-departmental meeting was held 
a n  13th March, 1978 to discuss the statement of case. The meeting 



was attended by the representatives of the Ministry of Finance/ 
Law/Shipping and Transport and the C. & A.G. of India. Further 
cation in this regard is being taken by the Ministry of Law. 

7. Till the matter is settled in consultation with the Comptroller 
and Auditor General and after obtaining the opinion of the Attorney 
General. the National Highway Accounting Cell in the Ministry of 
Shipping and Transport is being strengthened to ensure proper ac- 
countal and control of the expenditure. 

T I .  Net Budgeting in the C.P.W.D. under suspense: 

P r i x  to 1956, 'Net budgeting' was being resorted to in the C.P. 
W.D. under 'Suspense' i.e. provision was being made for anticipated 
net increase/decrease in the Suspense balance. In 1956, it was decid- 
ed to make budgetary provision under 'Suspense' for gross amount 
instead of net amount. This change in the procedure entails multi- 
ple budgetary provisions under 'stxk'  and 'purchase' depending 
upon the number of intermediary stages through which the mate- 
rials have passed from the time of purchase till ultimate use. 

2. Te question of net budgeting under 'Suspense' head was con- 
sidered in a meeting taken on 3rd December, 1959 by the Comp- 
troller and Auditor General 3f India. Following this. a new proce- 
dure applicable to all the departments of Union and State Govern- 
ments, was circulated by the Comptroller and Auditor General on 
22nd April, 1960. The essential features of new procedure were: 

(a) Where stores are purchased for specific works and can be 
identified at! initio as such, the expenditure may be de- 
bited direct to the works concerned and not passed 
through the general Stores Suspense head. If the stores 
arrive before payments are made, suspense head within 
the works/projects/Grants should be operated upon, to 
watch the liquidation of the liability. If payments have 
been made in advance and the stores have not arrived, 
the payment should be debited direct to the work, suita- 
ble arrangements being made to watch the receipt of 
material. 

(b) Where stores are purchased for general purposes, the value 
s f  materials should be debited to the stores suspense head and the 
vate taken for the gross expenditure. If payment has not been 
made, the head 'purchase' will be operated upon but this will be 
treated as a detailed head under the main stores suspense head. 

(c) Credit4 for stores issued to works and services for which 
funds are provided within the same Grant as the stores suspense 
head, should be taken in reduction of expenditure under the sus- 
pense head; the vote will then be for the net debit. 



Owing, however, certain practical difficulties in the appSication 
of this' procedure to C.P.W.D., the matter was discussed with 
the Office &f the Compipller & Auditor General on 10-5-1961 and. 
it  was decided to maintain the status quo. The revised procedure 
wzs accordingly, not made applicable to the C.P.W.D. 

3. Pur'suant to the recommendation made by the P.A.C. in their 
49th Fkport (5th Lok Sabha), a Task Force consisting of the repre- 
sentatives of the Ministry of Finance and the Comptroller and A w  
ditor General was constituted (December, 1972) to investigate the 
causes for execsses over budget provis'ons 2nd to suggest remedial 
measures to improve the budgetary system. h the case of public 
Works Expenditure, the Task Force remmmended that: 

". . . . . . . . . .where the excesses are largely due to lack of control 
in suspense of stores transactions, the system of net budgeting (the 
difference between the total debits and tot.3 credits on account of 
transaction of stores) which is followed in the Posts and Telegraphs 
may be tried by the Ministry of Works and Housing in consultation 
with their Associated Rnanee and the C&A.G." 

4. The question of introduction of not budgeting in-the C.P.W.D., 
as in the case of Railways and P&T, as recommended by the Task 
Force was examined by the Ministry of Works and Housing who 
expressed the following difficulties in implementing the proposed 
system of net budgeting: - 

(a) For the purpose of net budgeting, it would be necessary 
to distinguish Uhe transaction of stores issued, which 
should be taken as reduction of expenditure and those 
which should be shown as credits (i.e. below the line 
recoveries). Since a lx-ger number of works under various 
major heads are dealt with by the divisions, such a segre- 
gation of stores issued would be difficult and misclassifi- 
cations are likely. 

(b) Since the stock suspense subhead would be operated by 
Central Stores division as well as by all the maintenance 
divisions, the proposed treatment of inter-divisignal trans- 
fer of stores taken to 'stock' would lead to minus debit 
under 'stock'. 

(c) Since the storks content of repair works for which pro+ 
vision is made in the 'Bevenue' section of the same Grant 
(where provision is made for general stores suspense) 
constitutes only a small percentage (11 per cent). of the 
total vrovisionp for general stores suspense the advantage 
of the pmpmed system would be rather limit& 



5. ppocedur~ for 11~ulb~gemenb a d  accounting of! Stores in 
the &jjlw@ya andl Mc'P Cwhiab also h k s  the pattern k W w a y )  
is very we&mganised aad cen t ra l id  and is difperent from the 
pwc@ure f&ow?d in C.P.W.D. Alsq if the C.P.W.D. switches over 
to t,he a c c o u & i ~  procedure being followed by the Railways, it will 
mean extrq staff and the consequential additional expenditure of 
about Rs 17 lakhs annually. I t  has, therefore, been decided that the 
Ministry of Works and Housing should conduct a detailed study of 
the accounting and budgeting of the C.P.W.D., vis-a-vis the pattern 
followed by Railways, and that, in the meantime, the status quo may 
be maintained. I t  was also decided that the Department should ex- 
ercise strict control over the expenditure vis-a-vis the funds provided 
for the Suspense Head in the Budget Estimates, to avoid the excesses 
occuring year after year. 

6. The position will be reviewed again after the proposed study 
by the Ministry of Works and Housing is completed. 

7.This has been seen by Audit. 
[Ministry of Finance (Department of Expenditure) O.M.* No. F. 12 

(38)l-E (Coord) 176, dated the 3rd June, 19781 
11. RE.COMMENDATIONS OR OBSERVATIONS WHICH THE 
COMMITTEE 'DOI NOT DESIFUZ TO PURSUE IN VIEW OF THE 

REPLIES OF GOVEXNMENT 

2.11. The Committee are concerned to note that during the year 
1975-76, there have been misclassifications of expenditure under eight 
grants administered by Ministry of Railways on a fairly large scale. 
In spite of the instruction repeated in D.O. letter No. F. 11 (8) / 
N&M/75 dated the 25th April, 1975, by the Ministry of Finance, 
(Department d Economic AfFairs), that 'reconciliation work has to 
be attended to promptly every month so that rectification of errors, 
misclassifitations, if any, is effected in time, resulting in better 
control over expenditure vis-a-vis the budgetary provision' the Com- 
mittee a m  constrained to observe that the important work of recon- 
ciliation of departmental figures with those accounted for in the 
Accounts Offices appear's inePPective. 

Taking a -us view oS the matter, the Public Accounts Com- 
mittee (197,5-76), &i pwagraph 2Ap af their 1- Ekpcs t  (Fifth Lok 
SabW had Q ~ F V ~ ~  as folim: 

"That this should be so degpite earlier recommq&atioras sf the 
&mmittee emphasising the need for prompt reconciliation 
of accounts would indicate that adgqu* 3t@&u iq not 

- - 
*Not vetted in Audit 



being paid by the concerned Ministr'ies to this important 
aspect of accounting and that the instructions issued 
from time to time in this regard have failed to pro- 
duce the desired effect. As such rnisclassifications 
vitiate sound budgetary control, the Committee desire 
that necessary remedial measures should be taken to eli- 
minate the default." 

2.12. The Committee deplore such rezur'rent lapses and desire that 
positive instructions should be issued by the Ministry of Finance 
and the Ministry of Railways to eliminate such rnisclassifications in 
future The Committee would also like to have a cakegorical state- 
ment from the Ministry of finance whether a certificate to the effect 
that the reconciliation work has been completed by the due date is 
invariably furnished by the Internal Financial Adviser concerned 
to their Budget Division, as per instructions isued by them on the 
25th April, 1975. 
IS. Nos. 7&8 Appendiv XXXVII paras 2.11 & 2.12 of the 38th Report 

of the P.A.C. (6th Lok Sabha)] 
Action taken* 

(i) Ministry of Finance (Department of Expenditure): 

The Union Government (Civil) Accounts were departmentalised 
in three stages during the year 1976-77 whereupon the Comptroller 
and Auditor General of India has been relieved of the responsibility 
for compiling the accounts of Union Government (Civil) except those 
relaking to Pensions, Indian Audit and Accounts Deptt. and Union 
Territories Administration except Delhi. 

Under the scheme of departmentalisation of accokts, the Secre- 
tary to the Ministry/Department of the Govt. of India is the Chief - accounting Authority fm the Ministrypepartment concerned and 
he discharges these functions through the Financial Adviser of the 
Ministry. The Departmentabed Accounts Organisation is responsi- 
ble for the payment, compilation and consolidation of Accounts in- 
cluding preparation of Approriation Accounts and functions under 
the direct control of the Financial Advisers. 

As the accounts are compiled Deptt-wise, by the Accounts Depart 
&t functioning along side the executive, the detailed drill preS 
cribed in the General Financial Rules for the recmciliaticm of depart- 
mental fipes with that appearing in the Accounts have undergone 
same changea Taking into account these aspects, revised instructions --- 

*Not vetted in Audit. 



have since been issued for the reconciliation of expenditure as per 
books of the departmental offices with those compiled by the Depart- 
mental Pay and Accounts Officers vi& circular No. S. 11012IMiscl 
78/880 dated 45-1978 (copy enclosed). Under the provisions of para 
2(5) of these instructions, the Hesd of the Department should certify 
the corre-trress of the figures booked in accounts by the principal 
Accounts Officers every quarter It is hoped that with the issue of these 
instructions, the monthly reconciliation of expenditure between Ac- 
counts & ~epart&ental figures will be effective and misclassification, 
if any, will be detected and rectified in time. This coupled with the 
departmentalisation of Union Government (Civil Accounts) will 
result in better control over expenditure vis-a-vis the budgetary 
provision. 

The question whether, consequent on the departmentalisation of 
aczounts of the central Government, the maintenance of figures of 
expenditur'e by the executive offices, should not be dispensed with, 
had been under the Government's consideration. It has been decided 
that the executive offices should continue to maintain the figures of 
expenditure and, as mentioned above, instructions for reconciliation 
of figures of expenditure h w e  also since been issued on 4th May, 
1978. 

AS the Appropriation Accounts of the Central Government are 
now being compiled by the Controller General of Accounts in the 
Ministry of Finance, Department of Expenditure, instructions have 
also been issued under circular No. S. 11021/1/77-MFCGA/985 dated 
17th May, 1978 (copy enclosed') to the effect, that the concerned 
Financisll Advisers will now furnish a certificate of reconciliation 
of figures of expenditure annually to that office alongwith the Ap- 
propriation Accounts. 
*[Ministry oB Finance (Department of Expenditure) 0.M No. S. 

11021 11 177-MF-CGAldated the 17th May, 19781 

GPY) 
No. S. 11012~Misc.]78~880 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 
CONTROLLER GENERAL OF ACCOUNTS 

New Delhi, the 4th May, 1978. 
OFFICE MEMORANDUM 

SUB: Reconciliation of jigures as per books of depamwntdised 
o w e s  with t b s e  compiled by the PA.0s. 

The procedure followed for control of expenditure against the 
sanctioned grants and appropriations placed at the disposal of the 

*Not vetted in Audit. t 



Heads of the Department, Controlling Officers apd Pishqrqbg O@cw 
subordinate to them as well aq tQe rqcoqcil*t&n q,£ deprSl;tli~,ent@ 
figures with those book* in the accounQ ~ffices is qqtgjp* iR psy;as 
65-67 of the General Finqncial Rules. The changes that are n e w -  
sary in this procedure consequent op departmentalisation of accqnts 
have been unaer the consideration of, this Ministry for some time 
past. 

2. The main objects of reconciliation as explained in Chapter VII 
of the G.F.R. para-68 (2) (viii) are as follows: 

"The recopciliation need not be very close; its extent should be 
determined by the following considerations: - 

(a) that the account figures finally published1 will be those 
maintained by the Audit OfficerlAccounts Officer; and 

(b) that the main object of the reconsiliation is to ensure that 
'the departmental accounts are sufficiently accurate to 
render possible an efficient departmental control of ex- 
penditure.". 

Keeping these objectives in view, it has been decided after consul- 
tation with Comtproller & Aud,itor General of India that the following 
procednxre will be followed by the departmental officers and the Pay1 
Principal Accounts OfEcers: - 

(1) The Disbursing Officer need not attach to each bill a slip 
in F ~ r m  GFR-8  as envisaged in para.--66(1) of GFRs. 
The D.D.Os will continue to maintain the bill register in 
para. F.R. =A, and note all bills presented for payment to 
the P.A.O. in the register. As soon as c$eques for the bills 
presented for payment are received, these will lp noted in 
the appropriate colum of the bill register and the D.D.Os. 
will ensure that the amounts 05 cheques tally with the 
net amount of the bills In case any retrench- 
ment is made by the P.A.O., a note of such retrenchments 
should be kept against the bill in the remarks column in 
T.R. 28A. 

(2) Aftqr compilation of acoomh of a month are over the 
P.A.Os. W l d  <wnish to each of the D.D.Os. including 
Cheque Dra- D,P.Os, aq qxtL;qct frqm the expenditure 
control register in Form PAO. 13 or %ram the classifierj 
abstract indications the expenditure relating to grants 
controlled by him classibed under the various major-miner 
W l e d  heads 06 accounts Tbe P.A.0. should befbre send- 
fag - sW@=nts ~O$W thab the- thb  of* rdf DD.0.-vrrfw 
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@a@mepts talty with t$e c+@id +&act totti$ f a r  the, 
month The statements 'for May to Wch s h o w  also con- 
tain Progressive Tigures. 

(3') On receipt of these extracts from the P.A.Os. the 'DDOs. 
should compare the details 05 transactions excluding book 
adjustments, with the expenditure totals worked out for 
the month in the register in GFR. 9. Normally, if the checks 
prescribed at item (1) above have been carried out and 
the amounts of bills and cheques reconciled, the figures 
advised by the P.A.O. monthly and those worked out by 
the D.D.Os. in G.F.R. 9 should tally. Discrepancies, if any, 
between the two sets of figures should be promptly investi- . 
gated by the D.D.O. in consultation with the P.A.O. He 
will also note in the register in GFR-9 particulars of book 
adjustments advised by the PA0 through the monthly 
statement with a suitable reference to the statement in the 
remarks column of GFR-9. Therefore, the DDO should 
furnish to the eP.A.0. a certificate of agreeme;t of the 
figures as per his books with those indicate by the PAOs. by 
the last day of the month following the month of accounts. 

(4) The D.D.Os. should fqmish a monthly statement of total 
expenditure brought to account in GFR9 to the Control- - 
ling Officer, as at present. The Controlling Officers and 
Heads of Departments responsible for control over expendi- 
ture will maintain the prescribed registers in Forms GFRs. 
11 and 12 respectively. This control should be exercised 
in respect of all items 05 expenditure including salaries. 

(5) The Principal Accounts Officer of each Ministry should send 
in the Proforma enclosed, a monthly statement showing 
the expenditure vis-a-vis the budget provision under the 
various heads of accounts, to the Heads of Departments 
responsible for over-all control of expenditure against grant 
05 the Ministry as a whole. The figures so communicated 
by the Principal Accounts Officers should be compared by 
the Heads of Departments with those consolidated in Form 
GFR 12 and differences, if any, should be taken up  by the 
asa* of ~ P W @ W &  vi4 Pr+cipad, Ig,aoy#~ Q@w. 
w e  -d of - Iih%wwwt sfiw *Jp#& qvpwy 
certificate to the Principal Accounts Oflicer certifying the 
w w s  of the figures for the quarter by the 15th of the 
second following month after the end of quarters April- 
June, July-Sept., October-December and January-March. 



(6) The Principal Accounts Officer will also reconcile his 
figures quarterly with the figures booked by the Pay and 
Accounts Oflicers with a view to rectifying any errors in 
classification committed by the Principal Accounts Ofice. 

3. The procedure prescribed above is designed to ensure that re- 
conciliation of expenditure is made on a systematic basis by the 
D.D.0.s with the figures booked in amounts. In order to ensure 
effective control over expenditure and to avoid delay in preparation 
of final accounts, i t  is essential that the Controlling Officers and the 
Heads of Departments should ensure that the D.D.0.s carry out the 
reconciliation regularly and in a systematic manner and fmnish 
necessary certificates and returns to the Controlling 'OfficerlHead of 
-the Department in time. 

Sd,l- R. Venkataraman 
Dy. Controller General of Accounts. 

No. S. 11012 1Misc1781880 dated 4-5-1978 
Copy to  all the Chief Controllers of Accounts, Controllers of Accounts, 

Dy. Controllers of Accounts. 
Copy to all the Dy. C.G.A.s, A.0.s in the CGA's office. 

Copy to the C.A.G.05 India, New Delhi with reference to this D.O. 
No. 560-TA-Ir160-77, dated 10-419'78. 

Principal Account. Offtce, 
a . , , ~ . a . q  
.Ministry/D:partment o f . .  ...................................................... 
Statemwt showing the booked figures for and up to the month of. ................. I97 

Grant No. Unit of Budget Booked Booked Remarks 
appropriation Provision Expenditure Expenditure . .... for 197 fortheyear ........ upto 

... .I97 . 

Rs. Rs. Rs . 
-- - .. - 

Forwarded to the.. ..... .for verification with the figures conso- 
'lidated by his o w e  in form G.F.R. 12 and communicating differences 
If any. 

Accounts Ofilcer. 



Ministry of Finance 
Department of Expenditure 

Controller General of Accounts 
New Delhi, dated the 17th May, 1978.. 

OFFICE MEMORANDUM 
Subject:-Reconciliation of figures as per books of Departmental 

Offices with those compiled by the Pay and Accounts 
OiTices. 

Attention is invited to D.O. letter No. F. 11 (1)-W.&M175 dated 25th 
April, 1975 Crom Shri B. Maithreyan, Joint Secretary, Department of 
Economic Affairs, Ministry of Finance to the Internal Financial Ad- 
visers attached to the various Ministries and Departments of Govt. 
of India in which the Financial Advisers were requested to nominat 
some senior officer of each MinistrylDepartment for co-ordination of 
the work concerning reconciliation of departmental figures with 
those appearing in the books of the Accounts Officers. In this Office 
Memorandum No. S. 11012/Misc.j781880 dated 4th May, 1978, the 
procedure to be adopted for reconciliation of figures booked by the 
Pay and Accounts Officers with those kept by the departmental 
officers have been issued. 

2. It has since been decided that, apart from the procedure pres- 
cribed in the Office Memorandum dated 4-5-1978, the Financial 
Advisers Chief Controllers~Controllers of Amounts should furnish 
the folIowing certificate alongwith the Appropriation Accounts to 
this office: - 

"Certified that the figures of expenditure included in the detail- 
ed Appropriation Accounts stand reconciled and accepted 
by the Head of DepartmentlMinistry." 

3. These instructions may please be noted for strict compliance. 

4. Hindi version will follow. 

Sdl- R. C. GHEI, 
Joint Controller General of Accounts 

To 
The Chief Controllers of Accounts, Cantrollers of Accounts, 

Deputy Controllers of Accounts. 



AU the Dy. C.&AG., A&&&& 0ffi.cers in the C&AGes Office. 
C&AG of India, New .Delhi with reference to his *** *** 

'To 

1. All F'inancial Advisers of the MinistrieslDepartments of 
Govt. of Iidia. 

2. The Chief Controllers~Controlers~~puty Controllers of 
Akounts in the MinistrieslDepartments of Govt. of India. 

3. C&AG of India, New Delhi in continuation of this Depart- 
ment's O.M. No. $. 11012~Misc.~78~880 dated 4th May, 1978. 

4. Shri Jagdish Prasad, Hindi Officer, Ministry of Finance, De- 
partment of Expenditure for preparing Hindi translation 
and sending Hindi stencil at an early date. 

,Copy forwarded for information to:- 

1. P.S. to Controller General of Accounts. 
2. Jt. CGA(G)IJt. C.G.A.(B)/Jt.  C.G.A.(K) .  
3. Dy. C.G.A.(B)IDy. C.G.A.(V)IDy. C.G.A.(D). 
4. All Accounts Officers in the CGA's Organisation. 

Sd/- R. M. BHARGAVA, 
Dy. Controller General of Accounts. 

(ii) Ministry of. Railways (Railway Board) : 

While recommending the regularisation of excesses occurred 
during the year 1975.76, the Committee have adversely commented 
upon the misclassifications of expenditure under eight grants and 
have desired that positive instructions should be issued to eliminate 
such misclassifications in future. 

The above recommendations of the P.A.C. have been noted and 
brought to the notice of the General Managers of the Zonal Railways, 
Production Units and Metropolitan Transport Projects (Raileays), 
for a thorough scrutiny of the reasons for the deterioration in the 
position and for exercising an effective reco~ciliation of the subsi- 
diary boakg with the -era1 Books from time to time in order to 
eliminate the chance of any misdassification remaining undetected 
and unadjusted at the close of accounts for the year. They have also 
been instructed to make a thorough probe into the circumstances 
leading to  misclasSiflc~tions and mijtakcs of: high magnitude oiz. 
Rs. 500001- and above reniainirig ma'd;jt&kd duhhg 1@5-76 for deter- 
.rent action in order to avoid such instances in future. 



"Jlhis has W n  seen by Audit. 

[Ministry of Railways (R~iltlrray Board) O.M..Nb. 77-BC-PAC(VI( 
38, dated the 18th MaPch, 1978.1 

fH. ~ ~ ~ A ~ O ~ ~ O ~ S E R ~ ~ A T I O N S  REPLIES TO W ~ C H  
&AVE NO* BEEN ACCEPTED BY THE COMMIT'IXE AND WHICH 

R E Q U ~ ~ E  REITERATION 
itea,ladme* 

The Committee note that the gross excess under the head 'A-2(1)- 
Maintenance of .National Highways' of Rs. 257.36 lakhs represents 
about 14.3 per cent of the original budget provision. The excess 
under this head has almost become a recurring feature. The reasons 
attributable to the excess are that extensive repair works were under- 
taken on the National Highways damaged by heavy rains in various 
parts of the country and increase in cost of material and labour for 
maintenance works as compared to the norms prescribed by the 
Central Government. The maintenance and repair work are under- 
taken by the various State Governments who are the executing 
agencies of the Central Government for the development and main- 
tenance of the National Highways. The Committee are unable to 
understand why the increase in cost of materials and labour could 
not be anticipated in close and functional coordination with the State 
Highway authorities and fully provided for while framing the Revised 
Estimates, if not earlier. It seems the instructions issued in the past 
have had little effect in improving the budgetary procedures and 
controls in the Ministry. The Committee would in particular like 
the Ministry to examine critically specific steps taken in the imple- 
mentation of the instructions issued repeatedly by them to tighten 
up the budgetary procedures and controls in order to identify as to 
what further steps are necessary to contain the recurring pheno- 
menon of excesses over voted grantslcharged appropriations. 
[S. No. 20 (para 2.54) of Appendix XXXVII to the 38th Report of 

P.A.C. (Sixth Lok Sabha)] 
A c t h  Taken 

The excess of Rs. 257.36 laXns on the maintenance and repairs of 
National Highways during 1975-76 has been arrived at as follows: - 

Original Grant - . . .. Rs. 180d.00lakhs 
Supplementary Grant . . . . Rs. 82.53 lakhs 
Final Grant . . . . Rs. 1882.53 l a b  
Actual Expenditure . . . . Rs. 2139.89 lakhs 

Excess . . . . Rs. 257.36 lakhs 



The provision during a particular year is assessed both at the 
Budget Estimates stage and the Revised Estimates stage taking into 
account the actual requirements after due allowance for increase in 
the cost of labour and materials and othert special circumstances like 
floods, to cyclones etc. from time to time but the provision finally 
accepted depends on the o v e r 9  financial resources position and due 
to financial constraints, i t  is invariably less than the requirements 
assessed for this purpose. This will be clear for 197576 in this regard 
from the table below: - 

Funds aspessed Funds pro- 
vided 

(Rs. in lakhs) 

Budget Estimates 1975-76 . . . . . I ggo. 00 I 800.00 
1 . 3  t 

Rrvised Estimates 1975-76 . . . . . 2089.00 1887.00 

- -- 
The actual expenditure of Rs. 21.40 crores wa thus very near to 

the amount assessed at the R.E. stage for 1975-76. However, as stated 
above, in view of the financial constraints, the full requirement could 
not be accepted. 3 

2. The Ministry thus did try to make as near an eatimate of the 
anticipated expenditure as possible and if the funds equal to the 
Ministry's assessments at the R.E. stage had been provided fully, the 
actual expenditure would have been very near to the ticipated "F, requirements. However, financial constraints stood in e way. 
Despite this, however, Government are fully alive to the requirement 
of the need and urgency for preventing excesses over sanctioned 
budget grants and are not only tightening the various adrninistra- 
tive instructions for preventing these excesses, but are also taking 
steps to evolve a revised procedure to solve this problem vide 
paras 5--6 below. 

3. In paras 2.7, 3.18 and 3.19 (serial Nos. 6, 33 and 34 respectively 
of Appendix XXXVII of the ReporQ also references have been made 
to excesses in respect of maintenance and repairs of National High- 
ways. As regards paras 3.18 and 3.19 the reasoras for excesses as well 
as the remedial measures therefor are same as in respect of the 
recommendation being dealt with here. 

4. As regards para 2.7 (serial No. 6 of Appendix XXXVII), the 
position regarding the excesses during the last five years i.e. from the 



year 1W1-72 to the year 1975176 i ndo  far as Grants for Road are 
concerned is indicated below:-' c 

(Rs. in lakhs) 

Rcvunue Capital . . . 230'30 49-32 .L* . . 2-87 

Capital . . 320.36 . . . . 66.32 

The main reasons which led to the above mentioned excesses are 
indicated below: - b 

(i) Excesses under Revenue S e d i m  The excesses during 
1971-72, 1972-73 and 1975-76 under the Revenue Section 
were mainly on the maintenance and repairs of National 
Highwws in the country and were for the same reasons as 
indicated in para 1 above. The excess during 1971-72 also 
incldded a sum of Rs. 53,824/- under charged portion. 
Against the sanctioned grant of Rs. 10,000/- there was an 
expenditure of Rs. 63,824/- resulting in an excess of 
Rs. 53,824. This excess was under the sub-head 'A.2(4)- 
Grants-in-aid as larger payment of compehsation was re- 
quired to be made than anticipated for various awards 
relating t o  land acquisition cases. 

(ii) Excess under Capital Section: (a! the excess under the 
Capital Section during 1972-73 was mainly on the develop- 
ment of National Highways (Rs. 1125.01 lakhs including 
Rs. 2.50 lakhs under charged portion). The excess under 
voted portion was mainly due to accelerated development 
following the steps taken by States for building up their 
organisat ion capacity to  undertake more works; need for 
avoiding contractual complications and the requirement 
of meeting certain pressing claims like those relating to 
payment oi land acquisition award which could not be 
postponed as that would have lead to payment of unneces- 
sary interest charges and created various administrative 
and legal complications. The excess was however, pertly 
off set by savings under other subheads in the grant and 
the net excess amounted to Rs. 3,19,$5,!536. 

Under the charged portion the excess was to the tune of 
Re. 4@,862/-. Actually the excess under the sub-head kl( l ) -Con-  
struction of National Highways was to the extent of Rs. 2,4@,882 and 
3032 -11 



was to meet expenditure in satisfaction of a Court decree which 
could not be anticipated till late in the year. This excess was off set 
by saving to the extent of Rs. 2,OO,OOO under other sub-heads in the 
Grant resulting in a net excess of Rs. 49,8621-. 

(b) As regards the excess under Capital Section during 1975-76 
it was mai.nly on account of excess of Rs. 69,00,941 for the procure- 
ment of tools and plants which was reduced to Rs. 66,32,41?/- by 
savings under other sub-heads. This procurement was largely due to 
clearance of debits for the procurement of tools and plants throuqh 
the Directorate Genersl of Supplies and Disposals lrot anticipated 
earlier. 

5 In regard to the general question of excesses over sanctimd 
grants in respect of National Highways, it may be stated that though 
the expenditure on the development and maintenance of National 
Highways is met by the Central Government actual execution is done 
by the State Governments as agents of the Central Government. The 
expenditure on these works is also incurred by the State Govern- 
ments through their officers. Till September, 1976, the expenditure 
incurred by them was debited directly against the Central Cash 
balances. As a result in incurring the expenditure, the States were 
not subject to any budgetary control. 

6. In order p overcome this situation, action is in hand to evolve 
a tevised' prokedure for payment for National Highways on the basis 
of recommendations of a Task Force' appointed by the Government 
to go into the general question of excesses over sanctioned grants 
and stqm necessary to prevent such excesses. The proposed revised 
p-re is being worked out in consultation with Ministry of 
Th&w/Ministry of Law and C.&A.G. 

7. Gove~nment is thus fully alive to the problem and are taking 
necessary action. It is hoped that as a result of a11 these measures the 
p b l e m  may be solved sooa 

RYla )rarr been vetted by Audit. - 
-try of Shipping & Tranogort (Roads Wing) O X .  No. B-29 

(9)/77, dated the 11th July, 19781 

&ecwnmdh.llttan Re. 33 flPaa 3.Nl-J 
The Committee are once again constrained to observe that inspite 

af rep5akl rkmmmendatiorrs by them for an expeditious examina- 
tion of the suggtatiims ma& by the lhsk Fore over 3 years back, no 
h r t p  has yet beem re- in this matter of fmportance, with the 
zmis& t h l  e m m  expblsditure mabrly in the grent relatimg Bb tibe 

& ndioxkrl highways has Ibemkk a WCILUTing beatare 



over years. Surlprincingly, t&e excesses under the head 'A2 (1)- 
Maintenance of National Highways' during the year 1975-76 were as 
high as Rs. 2,57,35,778. In their explanatory note, the Ministry of 
Shipping and Transport (Roads Wing) have indicated that 'the excess 
was mainly due to extensive repair works undertaken on the national 
iiighways damaged by heavy rains in various parts of the country 
and increase in cost of material and labour for maintenance works as 
compared to the norms prescribed by the Central Government'. The 
Maintenance and repair works were undertaken by the various State 
Governments who are the executing agencies of the Central Govrn- 
ment for the development and maintenance of national highways. 

Recommendation No. 34 (Para 3.19) 
The Committee would urge that final action on the reccunmenda- 

tions specially aimed at streamlining budgetary procedures be hi- 
tiated without further loss of time so as to emure sounder budgetary 
control than what exists at  present, paricularly in respect of certain 
grants administered by the Ministry of Shipping and Transport. The 
Committee have also dealt with particular excesses relating to the 
grant ' Maintenance of National Highways' that occurred during 
1975-76 separately in Chapter II of this Report. 

[S. No. 32 to 34 Appendix XXXVII Paras 3.9, 3.18 and 3.19 of 38th 
Report of P.A.C. (Sixth Lok Sabha)] 

The above recommendations have been dealt with in the Action 
Taken Note already furnished to the Lok Sabha Secretariat vide our 
OM. No. F.12 (38) -E (Coord) 176, dated the 7th June, 1978. 

[Ministry of Finance, (Department of Expenditure) O.M. No. 
F. 12 (2) -E (Coord)/78, dated the 19th June, 19701 

IV. RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED REPLIES 

Nil. 



APPENDIX XVII 
Conelurions mi R e c o ~ m n d u t h s  

S. Para M'iisty m 
No. No. of Dtpartqe~t Conclusion or Recommendation 

Kcport mnccrned 

I 14  F i n m  ( b ~ f l d i W )  The Committee have earlier indicated in paragraph 12 of the 
Report that while the Appropriation Accouuts (Railwayi), (Posts 
and Telegraphs) and (Defence Services) for the same year were 
bid on the Table of the House on 4 April 1918, the Appropriation 
Accounts (Civil) for the year 1976-77 were laid on the Table of the 
House on U August, 1978, The Committee Y that site the ' 
Comptroller and Auditor General of India was not relieved of the 
responsibility for the preparation of the Finance Accounts for the 
year 1916.11 and the Appropriation Accounts were to be prepared 
by the respective Ministries/Departments etc, the protoss of COW- 

lidation and subsequent reconciliation of the Appropriation Accounb 
with the Finance Accounts for the year 191671, maintained and 
compiled respectively by two different authorities, became corn* 
paratively more complex and, coupled with delays in re~oncilialion 
of departmental figures with accounts figures, tended to take more 
tilde. The Committee have, however, beep assured by Me Ministby of 



Finance (Department of hpenditure) that earnest endea~our would 
be made tawards finalisation of the Appropriation Accounts (Civil) 
for 1977.78 in time so as to $ them on the Table of the H o w  
during April, 1979. The Committee trust that the Appropriation 
Accounts (Civil) will hereafter be laid on the Table of & H o w  
in the Budget Session of Parliament. 

2 214 do- The Committee note with satisfaction that fhere w8s a noticeable 
reduction in the acess  expenditure disclosed in the Appropriation 
Accounts (Civil) during the year under review vk., 117677 as tom= 
pared to the previous two years The aggregate amount of expendi- X 
ture incurred in excess of the amounts authorised by Parliament 
under various Voted Grants and Charged Appropriations has shown 
a downward trend in that it aggregated Rs. 23032 crores in 1114.75, 
Rs, 59,39 crores in 1915.76 and Rs, 20,65 crores in 1976.71, The Com- 
mittee trust that sustained endeavours would be made by the Minis 
tries/Departments to ensure that the position is not alltwed to deterio. 
rate, b Committee also expect that with the introduction of the 

&heme of Integrated Financial Advisers and Separation of Accounts 
from Alidit in stages during April, July and October 1976, the pasip 
lion wodd improve further 

3 2.8  Chemicals& Rrtiliurr The gross exctss 01 AS. 2,01,572 is altributable to subhead Rl(5) 
'Office Expenses' under Grant No. 11, which was occasioned by s u b  

--- -_-. WI- - .- ---- 



1 2  s 4 
- v w m - m m r . r y r  .yy qq---- a - - -  --* - m. 

stantially luge  and partly unanticipated expenditure on Telephone 
bills, furniture, typewriters, desert coolers and air-conditioners, 
Against the original grant of Rs 6,W,OOO for this subhead, the actual 
expenditure amounted to Rs 8,01,512, which works out ta nearly 31 
p cent in excess of the final grant. The excess has been at tributedl 

dI to prohion of immediate telephone facilities at the addk 
tid accommodation for bhe staff of the Ministry, as well as for 
installation of gw telephone connections, purchase of additional 
furniturej stationery, typewriters ete, for additional clerical and 
othw post9 created and/or filled up du r in~  the gear. Moreover, un- c1 

adoipated expenditue of Rs. 90497 was incurred during the month $ 
of March 1W7, consisting of Rs. 54,624 for telephone chargest 
Ra 16JM for desert coolers and Rs. 18813 for adjustment of the cost 
o! air.conditioners purchased in 1913?1( by the then composite Minis- 
try of Petrokum and Chemicals. 

The Committee fed that the requirements of telephone connet- 
1 219 4- lion!, i umlhh ,  itationerv, typewriters etc,, could have been realistf* 

tally assessed and forecast as soon as tile additional posb were treat- 
ed and/or filled and timelv additional provisions should have been 
made fn the Revised Estimates. Fzt~rther, adjustment of the cost of 
ah-condMoners purchased in 1973-74 ~01118, in the opinion of the 
CoRlmMee, have also h antidpated, I"nt Cornmibe s m c t  tM 
lhbilih on account of cost of air-conditioners, d e w t  coolers d 



telephone charges was deliberately underplayed at the time of Re- 
vised Bt i ia tes ,  The Committee would like the reasom 
for anticipatoq savings under other sub-items to be investigate4 i~ 
as ta satisfy that there was no deliberate attempt to under.estirnak 
the cod of air.conditioners etc, 

5 2.u Energ! 'I'he eaess  occurred mainly under the grouphead 'Al(2)(4)- 
(b4 Travel E x p e n d  under the Department of C o d  I t  is signidcant 

that but for savings under other group heads, the excess expenditure 
would have b a n  as high as As. 42230. The Committee are of the 
opinion that since there is always admittedly scope for economg.in 
T n v & i i  Expenses, the e x w  expenditure could have been mini- 
mid ,  if not altogether eliminated. In any case, the Committee 
would imprefs upon b Ministry to initiate timely action to provide f 

tr fully for the anticipated expenditure, of course, with an eye on 
economy, 

6 1,1j Finance The Committee note that the excess occurred under the sub-head 
(Emomic Atairs) "C. 2States' share of Additional Excise Duties in lieu of Sales-ta? 

on account of over-payment of Rs. 60 lakhs made to the Government 
of ~ a d h y a  Pradesh on 31 March 1977, due to clerical ermr in calcula- 
tion of the amount pay& to the State Government. Even though, 
according to the Ministry of Finance, the amount of 8. WI !abs 
pdd in excess was recovered from the State Government during 1911 
78 by adjustment against its shire of Additional Excise Duties in 
lieu of $ales Tax in that year, the Committee are of the view that 



this is a dear  case of laxily in the financial control exerci~ed a t  the 
supervisory level, for which responsibility should be h e d  on indivia 
duals concerned for appropriale action. The Committoe expect the 
Ministry of Finance to set an example in stricter financial control 
to other Ministries and/or Departments. 

7 l.3 F'nane E o n o m i c f f r s  The excea under (hilt No. 39 is m i d y  attributable to the gross 
excess of b. 1851 crores under head %4(2)-loss by Exchange' and 
occurred due to adjustments, largely pertaining to the years prior 
to 191671, carried out during the financial year 111677, There was 
a net excess of Rs, I& crores under the subhead 'B5(l)-Loss by 
Exchange' during the year 1915-16 also. It is not clear how the i 
adjustments of losses relating to pre\ious years a u l d  not be assessed 
and fully provided for during the year 197611. Even though the 
expenditure, as contended, was notional in i w  of the heavy receipts 
on account of gain by exchange durind 191671 and earlier years, the 
Committee have reasons to believe that & revised procedure intro- 
duced from 1974-75 for adjustment of such losses has not had 
the desired effect in streamlining the budgehg procedures, That 
this should be so despite earlier comnents by the Committee and the 
instructions i s m d  by the Ministr! of Finmce, would suggest that 
further steps are necessarv 11 rationalise the existing budgetary 
and reconciliation p~octdures so as to conform to a fued periodicity 
not exeeding beyond one year The Committee deb a spedfic r e  
port in this regard, 



The excess expenditure of L. 10fl crores occurred under sub- 
1 126 -do- head "Ml-Houao Building Advancer" again~t  the final grmt of 

R s  1359 cmres under this subhead The excess represents 7117 per 
cent of this final grant. There was a similar excess ol Rs. 418 gores 
under subhead %A, loans to Government Servants ek,-House 
Building Purposes' during the year 1972-13 ale. As in the past, the 
excess is attributed, inter uIi$ to spurt in construction arlivity and 
alotment of large number of ready built h t s  by the Delhi Develop 
ment Authority and other housing societies/agencies. Tne Commit 
tee do not fully appreciate the reasons advanced for such huge ex- 
cess of Rs. 1359 crores. M i l e  realifhising that the a c t i d  re lews  of 
house building advanees are made by the various Ministries or Depart. 
ments and ofices under them, thk Conmiltee also observe that all 
individua\ applications have to bo app~oved by the Ministry of Works 8 
k Housing. The Ministry of Works and Housing, who thus exercise 
overall control for the grant of such advances, could have minimised 
the excess expenditure by more precise quantification of the addi. 
tional anticipated requirements while augmenting the original budget 
provision. That L e  uncovered excess was brought down to a figure 
of Rs. 1.10 crores, only highlights the extent to which the estimates 
were over-pitched in so far as other subheads in the grant are con- 
cerned, 

9 2 +27 -do- The Committee find thal with Lt from1 Aprii lpril8, power to 
sanction houie building advances to Central Governmnt servants 
has been detentralised and that individual Ministries or Departmenb 



will now bt responsible lor control over disbursement of advasees 
lo their staff against h e  funds allotted to them. The Committee 
would like to observe through the next year's Appropriation Aeewnts 
how far the decentralisation has helped to improve the overdl 
Budgeby mntml. 

10 1'30 Home Aft airs The Committee observe that the excess expenditure of Rk IIJ8 
incured under Charged Appropriation No. 52, is mainly a B d b ~ t a b  
to subhead 'A2(1)-Directorate General, Border Security Fom' and 
relabs lo the adjustment of decretal dues awarded by a Hotor Ad- 
dents Claims Tribuhal in an accident on 1.1m1989 involving a Bordet ! 
hcurity Fom vehicle. l'he Bank whidn was condudiflg Govern- 
ment treasury business, made the payment on $10-1012 again4 an 
attachment order, The amount paid had to be kept under '!uspense' 
and was adjusted finally only when the voucher and the detaUt were 
furnished by the Chief Accounts Ofliter, Incharge Treamid  h 
October 1916, after the matter was pursued by the Accountant Oea~ 
ral, Rajasthan, This case of avoidable excess underlines $ need 
to reconcile and resolve promptly the discrepancies in monthly 
statement of actowts with supporting vouehers and details of the 
debit and to curb the tendency ol transferring debik to ' S U ~ B R '  
head instead of clearance thereof to the final heads of account. l'he 
Committee would like the Ministrv to examine the reasons for the 
IC with a view to fining respans&li~ for appropride attion. L 



Cornrnittee llso desire that detaiis about the other sub-htad(s) from 
which savings were available, which have not been furnished in the 
explanatory note need elucidation now. 

11 yi Do, Eveo though the excess during 1976-77 which have re1u1M ex- 
clusively from an omission to bring to account an expenditure for 
whkh Supplementaq Appropriation was obtained during 1973e14, 

bu\ it remained unutilised in that year, and does not requ'ie r e p  
l a r i d o n  on the analogy of recommendation contained in paragraph 
42! of the 15UI Report of the Committee (Third loh Sabha), read 
with paragraph 7 of the Committee's 161h Report (First lolr Sabha), 
the Committee a unable to understand why such an ombsion could 
not be accounted for earlier than in Octaber 1976. 'I'he Committee , 
would like hr Ministry to take effective remedial measures to 8 
obviate recurrence of such accounting omissions under advice to 
them, 

12 2'37 Home Affairs The Committee note that a gross excercm expenditure of Rs 14018 
lakhs was incurred under head "25!.Al2(5) (1)-Public W o r k A w  
pme-!tcrck". The net excess after taking into account savinq 
from other heads ol the grant, comes to Rs. lM13 lakhs. As in the 
pmiws gem, the excess was mainly on atcount ol f a i i  to make 
adequate provision for past liabilitia The Committee, while bking 
le~erae nott of this state of affairs in August 1% had urged the 
Minlatrg lo take earnest measures to check the apparently penistent 
tendency on the part of the Administration not to make adequate 

v ---- 2 



-- ---- 
proviiion for past liabilities. That such instances of failure to make 
adequate provision for adjus tmni t of past liabili ti& should continue 
to recur in spite of q a t e d  comments by the Committee in the past 
is regrettable, It seems the coda1 instructions and Government 
directions on proper maintenance of liability registers b keep a strict 
wakh over the past liabilities as also highlighting the yearewise 
break-up of the old liabilities in proposals for Budget/kvissed Esti- 
rmks  are observed more in breach than in compliance by the con. 
cerned Mimating Auliorities+ f i s  case of avoidable excesi a. 
penditure underlines once again the need for a closer liaison between 
the indenting authorities, procurement agencies andlor Acrounb Or. 

, d 
gan'iation, as the case may be. The Committee would like to be in. 
formed of the concrete measures taken to avoid recurrence of such 
excesses in future, The Committee also desire that the effect of 
ifistallation of departmentalisod accounting system introduced in 
I g e s  during 1976 in overcoming this problem may be critically. 
sessed under advice to them, 

11 ~ljr Infonaion & flrc~dmh f i e  Committee find that the overall excess under Grant No. 66 
Broadcasting, occurred mainly under head 'AJ(4)-Operation and 
Maintenance', After setting off savings, it comes to Rs. 1.03 lakhs, 
It is significant that but for the savings, ine real excess would have 
been much more, i4e. Rs. 11.15 lakhs, representing 15.6 per cent of 
the total grant. The Committee note that excess under this grant 



administered by Be  Minidry of Information and Broadcasting ha! 
been persistent. 'I'he figures of excess for the year 
1973.74 aggregated ta Ra. 21850 bkhs and in 197475 to Rr 5t18 1h. 
The excess has h n  attributed mainly to issue of more stores and 
accelerated progress of works, anticipated expenditure on which, 
in the opinion of the Committee, is more easily amrtainable, at 
least at the time of framing of the Revised EstimatesS The Commit- 
tee are concerned at this apparently persistent tendency on the part 
of the Ministry of Information and Broadcasting not to foresee and 
make adequate provision !or anticipated needs The Committee 
would urge the Ministry to take earnest measures to effect improve 
ment in future, 

4 1.47 Shippinpii Trmsport (Roads The Committee find that the excess expenditure under 'Voted 
w@)lfl in~ce (EVflllitlrd Portion' of Grant No, 80-Roads, is mainly attributable to gross ex* 

cese of Rs, 19031 lakhs on the maintenance and repairs of National 
Highways covering the subheads 'A2(1) (1)-Maintenance by Roads 
Wing' (As 27558 lakhs) and %2(1) (2)-Maintenance by Border 
b a d  Development Board' (Rs. 1473 lakhs), The excess has, as in 
the pait, been attributed to atensive repair works required to br 
undehken on the National Highways damaged by heavy rains in 
various parts of the country and increae in the cost of material and 
labour for maintenance of \arks. In the Action Taken Note received * 

-. YC---- ---. , 



in July 1178 in reply lo the earlier obse~ations made by the Corn* 
mike in U 38th Report (sixth Lok Sabha), the Mstrstry of Ship 
ping and Transport (Roads Wing) have sought to explain that "the 
prov'iion during a paticular year is assessed both at the Buaet 
 mates sgtge and the Revised Estimate stage taking into account 
tbr actual requirements after due allowance for increase in thp cost 
oflabour and materials and other special c i r cumsh t s  like floods, 
cyclones ek, horn time to time but the pr~vision $ally accepted 
depends on the overall financial resources position and due to iinan- 
cial constraints, it is invariably less than the repuiremenb assessed " 
for this purpose." In support of this contention, it has been i n d i d  8 
d Bat against the assessed provision of Rs 1NO lakhs for 1975-76 
at the t i  of budget estimates, a sum of Rs. 1800 was provided, and 
againtt lhe figure of Rr 2088 lakhs at the revised estimalos stage, 
& funds provided were As 1817 lakhs, Presumably, the reduction, 
which works out to about 10 per cent of the uscssed fur& wdd 
have been made deliberately with an eye on economy, for which 
there is admittedlg always some scope for such works, This Mid 
is iupported by the fact that normally control over expenditure ir 
lo b exercised through scrutiny of estimates, works registers and 
chedule of rates, but it is seen from the Advance Audit Report for 
187&77 that ''no worb regders were maintained by the Pay ad 
h o u n t s  &er (National Highways) in respect of the ye& 1976.77!' 



f i e  Committee take note of the Ministry's hapless pim 
tion and its inability to get fund! fully provided for, as assessed, 
The CoComttee &sire that this aspect needs lo h fdy gone into 
by the Government in the Ivliniitry of Finance (Budget Division). 
They w d d  like lo have a Wed clarification on how far the fino 
cid mnrlrainh stood in tho way of msking adequate provision of 
f~nd~requlrement~ of line Minirtq of Shipping and Transport. 

15 2 Skipp'nqk T~mspott (8, ds The Committee have further been informed by the Ministry that 
Wiog)/Prmce ( E n p d u r t )  "till September 1976, the expenditure incurred by State Govern~enb 

as executing agencies of the Central Government, for development 
and maintenance of National Highways was debited directly against 
the Central cash balances and the States were not subject to any 
b u d g e h  control." In order to overcome this situation! action to to 

0 
evolve a wised procedure for payment for National Eghways on 
the hs is  of recommendations of the Task F o m  is reportedly in hand, 
The Committee also h d  that b e  proposed revised procedure is being 
worked out in consultation with the Ministry 01 Finance/Ministry 
of Law and the Comptroler and Auditor General, 

16 1149 Do, It is rather distressing that in qite of repeated exhortations by 
the Committee for an expeditious examination of the suggestions~ 
made about 4 years ba& by the Task Force constituted nearly six 
years ap ,  no finality has yet been reached in this vital m a k  The 
Committee have dealt with this aspect in a greater detail in 
3.12 of the .~ubseguent Chapter. 



11 1 ~ 5 0  Shippi$& Tr\lyrt (]{rfids Committee find that against the original charged appropriam 
Wing) tion of Rs. 10,WO which was augmented by a Supplementarg Appro* 

piation of Rs. 1,20,WO under Grant No. BaRoads, the actual expendi- 
ture amounted to Rs. 3#520, thereby leaving an uncovered excess 
of As. 2,60,520, The excess is mainly attributable to the gross excess 
of Rs. 2,7&1 under the sub.head A4(l) (1)-Roads in Dehi, Against 
an Appropriation of RE. 19,000 obtained in March 1177, the actual 
expenditure amounted to Rs. l,!O,W, leading to an excess of 
Rs, 2J1,Ml. It is significant that the gross excess over hal grant 
under this subhad  works out to 20840 per cent, which is rather 
alarming. The Committee would like to have further details as ta 5 
why the decretal awards could not be foreseen at the time of revised 
budget allocation and the exact point of time when the awards in 
question were a~ounced .  

18 qj & h\ins (stel) The Committee are surprised to nok that the excess expenditure 
of Rs. 531 lakhs occurred under subhead "AAI(4)~Acquisition of 
land (Acquisition of Land for hrgapur  Steel Plant)" under Grant 
No. &Department of Steel in fulfilment of Court awards, as the 
budget provision of RE 10 lakhs was wrongly made for this purpose 
in the 'Voted1 M i o n  of the Grant, even though payment incurred 
in pursuance of awardi of Courh is comctly debitrble as 'Chargd 
expenditure as per the provisions of Article 112 (3) (1) of the Constitu* 
tion. Thb clearly indicates an utkr callousness is following basic 



budfebry principles and procedures of classification. The Conunit- 
tee are at a loss to understand how this incorrect allocation remained 
undetected belore the iosure of accounts. They would like the 
Ministry to examine the reasons Lor t k s  lapse, particularly at the 
supervisory level, with a view to fixing responsibility for appropriate 
action against those concerned under advice to the Committee, 

19 2.56  Workt Housin~ An excess expenditure of As. 14jO lakhs had been incurred in 
f i e  'charged' portion of the Capital Bction of Grant No. %Housing 
and Urban Development d a t i n g  to the Ministry of Worki and bw 
ing. Bulk of the excess is attributable to subheads 'M1(1)(1)- 
Works and Housing' and 'CC.1(2)-Development of National Capital 
Region'. It is significant that but fcr re-apprupriation, the excess over 
authorised Appropriation would have h much more to the tune 5 w 
of Rs. 12.93 lakhs and Rs. 7500 lakhs respectively. The additional 
requirements of loan to one of the State Governments (Haryana) in 
connection with the Development of 'National Capital Region' having 
gone up by Rs, 75 l l s ,  the additional funds over the budget pmtiO 
sion ol  Rs, 1 crore were provided to b extent of Ra 6&57 lakhs by 
r~ppropr ia t ion  only shows the extent to which the estimates had 
been inllakd in respect of one of the other sub-head 'Integrated Urban 
Development in has of National Importance', Considering the fact 
that the liability on this account was by no means unforeseen or 
unexpected a id ,  since it is not attributable to ipy extraordinary 
development, the Committee are of the view that it should have 
been possible to assess and fully provide for the commitments in Y 



regard. The Committee desire that the Minist9 should evolve, in 
consultation with the Ministry of Finance, suitable mechanisms ta 
ensure a more realistic and accurate forecast of monetoly require 
ments in future, 

23 2y Finance (Expenditure) Subject to the above observations contained in the preceding para- 
graphs of t h i  Report, the Committee recommend that the excess 
expenditure roferred to in paragraph 2.1 of the Report be regulariid 
in the manner prescribed in Article 115(1) (6) of the Constitution of 
India, 

C1 

:I 9 . 7  Finance (Expendituc),Defefict, k Committee had, in paragraph 3.1 of their 11th Report (Sixth 
Home A L b , S h i p ~ i n g s  & Lok Sabha) taken a serious view of the persistent delays that had 
Tnnspolt, Famil! been taking place in the submission of Action Taken N o h  and had Welfare, desired to be apprised of the measures contemplated to ensure that 

Action Taken Notes were invariably furnished to them within the 
stipulated time limit of six months. The Committee find that in pur- 
sum of their recommendation, Ministries or Departments have 
once again been requested $ the Min'stry of Finance that Action 
Taken Notes iiould b finalised and submitted within the prescribed 
period of six months, It is rather dkoncerting that despite the 
comments of the Commlittee in their earl'er repork and the fact 
that instructions had h repeatedly issued by the Ministry of Fin- 
ance in F e b r u q  1174, July 1976, August, 1!77 and June. 1918, delavs 
tont'nue to occur this year as well. 17 Action Taken Note! in res- 



peet of recommendations contained in their 38th Rep012 (Sixth h k  
Sabha) were w i v e d  after the due date vir., 14th May, IW The 
delay was of the order of a month and a half in 12 cases, Whereas 
two notes from the Ministry of Defence were received after a delay 
of over two weeks one note bom the Ministry of Home Maim was 
received after Id months on 1.9~1971. The note from the Ministry 
of Shipping and kinspor t  Waf, howerq received on 11~7-1!/8. One 
advance note from the Ministry of Health and Family Welfare was 
received after 5 months The Committee take a very serious view 
of the delays, particularlv octuring in the Min'stry of Home Affairs 
and the L i s t r y  of ~ e h h  and and Family Welfare and feel that 
the instructions issued by the Ministry of Finance are observed more 
in breach than in compliance, They would like to be reassured that 
the recommendations of the Committee receive prompt attention and J 
the time schedule prescribed for furnishiing the Action Taken notes 
is scrupulously followed in future, save in exceptional cases and that 
too for unavoidable reasons, 

2 Finmcc (Erpenditurci The Committee would like that ha1 replies to the recommend& 
h s  on which inkrim replies have so far been sent, are furnished 
lo hem, duly vetted by Audit, without further delay. 

21 Shipping & T r a n ~ p ~ t ~  (Roads The Committee have made observations on the gross excess under 
~ i n g ) , ~ i f l m c e ( ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ )  Grant No, 80-Roads aggregating L 2W1 lakhq in Chapter II of 

this Report (of par& 247 to 2.19). The fiCamnee note that follow 
ing the recommendation of the Public Accounb Committee contain* 
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ed in their 49th Report (5th h k  Sabha), a Task Force was set up 
in December, 1972 to investigate the causes for excessts and suggest 
remedial measurn to improve the budgetary system, h report 
of the Task Force was considered on 25th April, 1971. From the 
reply furnished to .the Committoo by the Ministry of Finance in 
June, 1978, it is seen that after protracted rorrespondence and C 
cussions, a statement of the case was prepared by the Ministry of 
Law in consultation with the Ministry of Finance and Shipping and 
Transport, Before obtaining the opinion of the Attorney General, 
the draft sbtement was referred to the ORiw of the Comptroller and 
Auditor General of India in April, 1171 for commenln As the draft lft 
statement did not seem to bring out the various isrues involved and 
I e  b s i c  p i n t  at issue, in their proper perspective, an interdepart- 
mental meeting was accordingly held on 13 March, 1918 to discuss 
the statement of the case. The Committee have been informed that 
further action in this regard is king taken by the Ministry of i l w  
and in the meantme, the National Highways Accounting Cull in the 
Ministy of Shipping and Transport is being strengthened to e n w e  
p m p r  ;ccountal and control of expenditure. 

24 1.11 . .  Shipping & Transport ( ~ w d  The Committee also find that the procedure for management and 
Winp).Finann (~xptnditurd, accounting of Stores in the Railways and Posts and Telegraphs 

is stated to be well organised and centralised, Prior ta 1l56, the 
C4PW.D also resorted to 'Net Budgeting' whereby provision was 



1f 3.14 Do. 

being made for anticipated net increase or decrease in ihe suspence 
balance. A decision ha! k e n  taken that the Ministry d Worki and 
Housing should conduct a detailed study of the accounting and 
budgeting of the CPWD viMvir the pattern followed by Railw~~y!. 
It is further seen from the reply of the Government that the psi* 
tion should be reviewed again after the proposed study by the Minis- 
try is completed. In the meantime, stttus puo is being maintained 
and it was decided Bat the Department should exercise strict con- 
trol over the expenditwe visa-ds the funds provided for the s u s  
pense Head in the Budget. 

The Committee are distressed to point out that inspite of repeated 
exhortations by them the progress to ensure proper accountal and 
control of expenditure has rather k e n  at s n a i h p r r ,  with the result 
that excesses over authorised provisions continue to occur year after 
year. They feel that the issues involved are not so intrkates es to 
evade solution. The Committee once again stress that Andity should 
be soon reached in this matter of importance. They would like to 
be informed oi the concrete action laken in this regard as and when 
the statement of the case is finalisel by the Minktry of l a w  and 
sent to the Attornev General for obtaining his opinion. 

26 ? .q  Do. The Committee also find that the only change bought about fd -  
lowing departmentalisation of accounts with effect from 1st Jdy,  
1976, is that now the State Accountants General prepare a m n h l y  
statement of expenditure incurred by the State Governments, whieh 
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is n imburs~d  by the Pay and Accounts O e r ,  Ministry of Shipping 
and Transport. From the Advance Report of the Comptroller d 
Auditor General of India, it is seen that the checks to be exercised 
by the Pay and Accounb Officer (National Highway!) in resped of 
works expenditure with reference to vouchers, sanctions, contract 
documenk, schedule of rates, statements of remittances into treasuries 
and paid cheques, had not been prescribed till January, ll78, During 
local Audit (Octbbor 1917) of t!e  Mce of Pay and Accounb Offirer 
(National Highways) it was noticed that after reimbursement of ex- 
penditure incurred by State Governments, no effective postchecks 

P 
were applied to the accounts and vouchers received, The Committoo 2 
cannot comprehend how the strengthening of the National Highways 
Accounting Cell could ensure proper accountal and strict control of 
expenditure, unless detailed procedures for accountal and inspection 
of National Highways expenditure are laid down They would like 
to have further clariication on the circumstances under which it has 
not beel possible to $ down detailed procedures for accountal 01 
National @$ways expenditure. 

27 3 4  16 F i n w  (Exptrditure)lhks sd; 
One of the functions of the Controller General of Accounts is to 

Housina, have a coordinating and innovating role in the introduction of MM- 
agement Accounting System in the v d o i  Ministrk or Ikparttnentr 
of the Government. The Committee find that the procedure for manb 



agement and accounting of stores in the Railways and Posts and 
Telegraphs is stated to be well organised and centralised. Prior to 
1156, 'Net Budgeting' was being resorted ta in the C,P,W,D, also under 
'Suspense' head In this connection, it is relevant that the question 
of 'net budgetint as prevalent in Railways and Posts and Telegraphs, 
was also recommended to be reintroduced in the C,P,W,D, in con- 
sultation with their Associated Finance and the Comptroller and 
Auditor General of India. The Committee have been informed that 
a decision had been taken that the Ministry of Works and H o u h g  
should conduct a detailed study of the mounting and budgeting of 
the CPWD oirmis the pattern followed by Railways. The Corn- 
nittee desire that th'e proposed study may be completd soon and 
the position as reviewed thereafter may be communicated to them. 
The desirability of associating the Controller General of Accounts 5 
$ho is to have a pivotal role in establishing and maintaining a Uni- 
cally sound accounting system in the Ministries andlor Departments, 
may also be appropriately considered, The Cormittee also desiro 
that Ley  may be informed in due course of the progress achieved 
in the introduction andjor e n f ~ ~ e m e n t  of Management Accounting 
System and evaluation of the status of performance budgeting, 




